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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICAION NO 269 OF 2024 6
WITH €
ORIGINAL APPLICAION NO 121 OF 2024

% (-"I-" IN THE MATTER OF:

SANAVVAR ...APPLICANT
VERSUS

STATE OF U.P. & ORS. ...RESPONDENT z’(

L
WITH

SYED ALI ABBAS ...APPLICANT
VERSUS

STATE OF U.P. & ORS. ...RESPONDENT

AFFIDAVIT ON BEHALF OF THE RESPONDENT NO. 3,
UTTAR PRADESH POLLUTION CONTROL BOARD IN
COMPLIANCE OF ORDER DATED 17.04.2025. /

I, Geetesh Chandra, aged about 47 years, S/o Shri Radh‘;JShyam
Chandra presently posted as the Regional Officer, Uttar Pradesh
Pollution Control Board (hereinafter referred to as UPPCB),
Muzaffarnagar, U.P. do hereby solemniy affirm and state on oath

as under:
P

G

1. That in the official capacity mentioned above, | am
acquainted with the facts and circumstances of the case
and as such | am competent and authorized to swear this

affidavit. ; (

o
2. That by mean of the present applications the applicants

have raised the grievance against Paper Mills and ELT
Plant (End of Life Tyre Plants) located at Jansath Road,
Muzaffarnagar, Uttar Pradesh are causing air and water

pollution and violating the environmental norms. O

TYAGI
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3. That by considering that similar issue involved in both the

matters this Hon’ble Tribunal has tagged the matters and
vide its order dated 17.04.2025 was pleased to direct the
UPPCB to inspect all the industries and /enfy their
compliance status and submit its report.

4. That in compliance of the said order the officials of the
UPPCB on different dates have undertaken the inspection

e
of the sites of the units in question. £l

A copy of the detailed inspection reports along with the
compliance status are collectively being annexed herewith
as Annexure No.-R3/1.

o L

2" 5. That the present response on behalf of the Uttar Pradesh
Pollution Control Board is being submitted before this
Hon’ble Tribunal for kind perusal and consideration.

/
DEPONENT

VERIFICATION:
Verified at Muzaffarnagar on this the 22+ day of July, 2025

that the contents of above affidavit are true and correct to my
knowledge based on records and information received and

believed to be true, no part of it is false and nothing material has

DEPONENT

been concealed therefrom.

1)

MUZHFFARNAGE ™

27 JuL 201561



L2 ANNEXURE 1

STATUS REPORT IN COMPLIANCE TO HON’BLE NATIONAL GREEN TRIBUNAL (NGT) ORDER DATED
17.04.2025 IN ORIGINAL APPLICATION NO. 269/2024 SANAVVAR VS STATE OF UP and SAYED ALI ABBAS VS
STATE OF UP IN in O.A 121/2024

BACKGROUND

Hon’ble National Green Tribunal considered Suo Motto on basis of a letter petition dated 16.09.2023 sent by Sanavvar S/o
Shamim, resident of village Sikheda, Muzaffarnagar. The complaint was regarding air pollution caused by emission of gases being
emitted by certain industrial units. The industries included 05 paper industries, 08 Tyre Pyrolysis units, 01 Slaughter House and 01

Food Processing Unit.

Hon’ble Tribunal vide order dated 21.05.2024 constituted joint committee of CPCB, UPPCB and District Administration to
inspect the industrial units mentioned in the complaint and submit detailed factual report . Reports of the Joint Committee were filed
vide emails dated 22.04.2024 and 08.11.2024 in O.A. No. 121/2024 and vide email dated 03.08.2024 in O.A. No. 269/2024
respectively. The detailed status of all the industrial units along with the action taken by Board against the non- compliant industrial
units was submitted by Regional Officer, UPPCB, Muzaffarnagar through its affidavit dated 14.09.2024.

After taking cognizance of the report submitted by UPPCB, directions were issued by Hon’ble Tribunal 17.10.2024 directing
UPPCB to verify the facts stated by the concerned industries in their replies and submit a report accordingly. Regional Officer,
UPPCB submitted affidavit dated 19.11.2014 in compliance to the order dated 17.10.2024 passed by Hon’ble Tribunal including

details of status of action taken by UPPCB against the industries which were found non-compliant along with verification report of
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industries which had submitted replies to Hon’ble Tribunal. In addition of this, Mr. Rahul Khurana, Advocate was appointed as
Amicus Curiae vide order dated 05.08.2024 in O.A. No. 269/2024. Amicus Curiae inspected the industries mentioned in this O.A and
submitted his report dated 16.12.2024. Affidavit dated 16.12.2024 was also filed by respondent no.3 UPPCB in O.A. No. 269/2024
mentioning that all the violations found by Amicus Curiae duting inspection was rectified and submitted photographs of each

violation found in report of Amicus Curiae.
Order dated 17.04.2025 issued by Hon’ble Tribunal, New Delhi
Hon’ble NGT in its order dated 17.12.2024 directed that :-

".css6. Respondent No. 3- UPPCB is directed to inspect all the industries and verify their compliance status and submit

report at least one week before the next date of hearing fixed.

7. List on 24.07.2025 for further consideration. ...... "

Compliance of the directions dated 17.04.2025 issued by Hon’ble Tribunal

In compliance to the direction issued by Hon’ble Tribunal, inspection of the said units has been conducted by the Regional

Office, UPPCB, Muzaffarnagar. The compliance and the factual report of each unit is as follows :
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1. M/s Al-Noor Exports. 09" KM, Village Shernagar, Jansath Road, Muzaffarnagar, Uttar Pradesh-251203

01. Name of the Industry M/s Al-Noor Exports

02. Address/Tel 09" KM, Village Shernagar, Jansath Road, Muzaffarnagar, Uttar Pradesh-251203
03. Date of Inspection 16.07.2025

04, Name & Designation of Industry representative | No authorized representative present

05. Products/By-products/Process Frozen Buffalo Meat, MBM, Tallow

06. Production Capacity Slaughtering of Buffaloes 600 Nos./Day

07. Raw material & their consumption Live Buffaloes

08. Sector (Govt./Pvt./Co-op) Private

Remarks

The unit had already been issued closure order dated 24.05.2024 by UPPCB for finding non — compliance under Water (Prevention and Control of
Pollution) Act 1974. The closure order is still effective, Unit is completely closed in compliance of the orders,

Photographs taken during the inspection

Dhandhera, Uttar Pradesh, India
e i1 o AN PR kil 150 s
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(Sandhya Sharma) (Raja Gupta) (Kunwar Santosh Kumar)
Junior Engineer Junior Engineer Asstt. Env. Engineer
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2. M/s Shakti Kraft and Tissues Pvt. Ltd., 9" Km Jansath Road, Muzaffarnagar 251001 (formerly known as M/s Kirti Paper Mill).

01. Name of the Industry M/s Shakti Kraft and Tissues Pvt, Ltd. }
02. Address/Tel 9™ Km Jansath Road, Muzaffarn agar 251001 (Formerly known as M/s Kirti Paper Mill)
03. Date of Inspection 16.07.2025
04. Operational status Non-Operational since 14.03.2025
05. Name & Designation of Industry representative |Mr. Atulya Kaushik, G.M, Plant
06. Products/By-products/Process Kraft Paper (Waste Paper Based)
07. Production Capacity 150 MT/Day
08. Raw material & their consumption Waste Paper 180 MT/Day
Information pertaining to Water Pollution
9. Water source & Consumption (KL/Day) Tubewell
Industrial 350 KLD
Domestic S KLD
10. NOC from UPGWD and its validity with date | Valid upto 01.05.2027
(Expired / Applied for Renewal/ First Time
Applied / Never Applied)
11, Waste water generation (KL/Day)
Industrial Unit is based on Zero Liquid Discharge System
Domestic 2KLD
12, Waste water Treatment Facility
Industrial ETP Installed
Domestic Disposed through Septic Tank
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13. Details of ETP with unit wise detail Collection Tank, Hill Screen, Sedicell.
Unit has installed 360° PTZ camera in ETP area which is connected with the Server of
CPCB Delhi and UPPCB, Lucknow for continuous monitoring of ZLD compliance.
14. Quality of effluent being discharged At the time of inspection, unit found non-operational, due to which process effluent not
generated.
15. Mode of Effluent Disposal Treated effluent recycled in process.
(Land/River/Drain)
16, Consent Status CCA granted upte 31.12.2029
17. Treated effluent storage facility NA
Information pertaining to Air Pollution
18, Source of Air Pollution Boiler- 14TPH (Turbine- 2.25 MW (01 no.)
19. Details of fuel and its consumption Low Sulphur Coal/Biomass 100 MTD
20. Details of Air Pollution Control Systems and | Multi Cyclone type Dust Collector followed by Wet Scrubber
Stack detail Stack Height : 32 meter high from ground level
21. Operational Status of APCS Non-operation due to industry closed since 14.03.2025
2Z, Consent Status CCA granted upto 31.12.2029
23. Fly Ash Details Fly ash generated — 4 MT/Day (Approx)

Unit Has an agreement with the brick kiln Namely M/s Roshan Brick Supply Jolly Road
Muzaffarnagar for disposal of ash used for brick making and filling in Low lying area.

(Annexure-1).
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24,

Status of Hazardous Waste Authorization

Industry has valid Hazardous waste Authorization from UPPCB Valid upto 23/03/2028,
having agreement with TSDF M/s Sheetala Waste Management Project Sikandrabad,
Bulandshahar. A copy of latest Form-10 is attached herewith as Annexure-2.

25,

Overall Compliance Status

Industry has been non-operational since 14.03.2025. The intimation

letter for shutting down the plant is annexed herewith as Annexure-3,

Photographs Taken During the Inspection

) Qo A xr gy

(Sandh};a Sharma) (Raja Gupta) (Kunwar Santosh Kumar)
Junior Engineer Junior Engineer Asstt. Env, Engineer
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3. M/s KK Duplex & Paper Mills Pvt. Ltd., 08" Km Jansath Road, Muzaffarnagar, Uttar Pradesh-251001

01. Name of the Industry M/s KK Duplex & Paper Mills Pvt, Ltd.
02. |Address/Tel 08" Km Jansath Road, Muzaffarnagar, Uttar Pradesh-251001
03. Date of Inspection 09.07.2025
04. Operational status Operational
05. Products/By-products/Process Kraft Paper/Duplex Board
06. Production Capacity 200 MT/Day (Waste Paper Based)
07. Raw material & their consumption Waste Paper 240 MT/Day
Information pertaining to Water Pollution
08. Water source & Consumption (KL/Day) Tubewell
Industrial 425 KLD
Domestic 10 KLD

09. NOC from UPGWD and its validity with date | Valid upto 13.03.2026
(Expired / Applied for Renewal/ First Time
Applied / Never Applied)

10. Waste water generation (KL/Day)

Industrial Unit is based on Zero Liquid Discharge System
Domestic 6 KLD
1 Waste water Treatment Facility
Industrial ETP Installed
Domestic Disposed through Septic Tank

1568




1569

12. Details of ETP with unit wise detail Equalization Tank, Sedicell, Tube Settler-1, Aeration Tank, Tube Settler-2, Secondary
Clarifier, Spray Filter.
Unit has also installed 360° PTZ camera in ETP area which is connected with the Server
of CPCB Delhi and UPPCB, Lucknow for continuous monitoring of ZLD compliance.

13: Quality of effluent being discharged At the time of inspection, unit found complying on ZLD System. No industrial effluent
found discharge outside the premises of industry and effluent was being found recycled
in process.

14, Mode of Effluent Disposal Treated effluent recycled in process after fibre recovery.

(Land/River/Drain)
13. Consent Status CCA Granted which is valid upto 31.12.2027
16. Treated effluent storage facility NA

Information pertaining to Air Pollution

17. Source of Air Pollution Boiler- 22 TPH (01 no.) & Turbine-3 MW (01 no.)
18, Details of fuel and its consumption RDF/Biomass/Low Sulphur Coal 300 MT/Day
19. Details of Air Pollution Control Systems and | SNCR Technology followed by Bag Filter
Stack detail Stack Height : 30 meter high from ground level
20. Operational Status of APCS Operational
21 Consent Status CCA Granted valid upto 31.12.2027
22. Quality of emission being emitted through stack | Industry has provided Stack Monitoring Report dated 21.04.2025 of NABL Approved

Lab (Annexure-4). As per the monitoring report, the specific parameters are found

within the limit,
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The unit has also installed OCEMS for online and continuous monitoring of emissions

being emitted from the stack, which is connected to CPCB and UPPCB Server.

23. Fly Ash Details Fly ash generated — 8.0 MTD (Approx.)

Unit Has an agreement with the brick kiln Namely M/s Rameez Brick Field, Vill.
Sikhera, Tehsil Jansath, Muzaffarnagar for disposal of ash used for brick making.
(Annexure-5).

Mode of Transportation (covered/not covered) :- Covered

Land with specific Khasra no details where ash is being disposed :-

Khasra No. 222, 224, Rameez Brick Field, Vill. Sikhera, Tehsil Jansath, Muzaffarnagar
Area of Land : 1.012 Ha.

24, Status of Hazardous Waste Authorization Industry has valid Hazardous waste Authorization from UPPCB Valid upto 29/08/2027,
having agreement with TSDF M/s Sheetala waste Management Project Sikandrabad,
Bulandshahar. A copy of latest Form-10 is attached herewith as Annexure-6.

25, Status of EPR registration certificate Industry has applied for registration certificate for recycling or processing of plastic
waste on EPR portal, which is under consideration. The last EPR Registration was valid
1ill 29.05.2025, which is annexed as Annexure-7.

26. Overall Compliance Status Complying
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(Sandhya Sharma)
Junior Engineer
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(Raja Gupta)
Junior Engineer
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(Kunwar Santo$h Kumar)
Asstt. Env. Engineer
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4. M/s Orient Board & Paper Mills, 09™ Km, Jansath Road, Muzaffarnagar, Uttar Pradesh-251203

01. Name of the Industry M/s Orient Board & Paper Mills
02. |Address/Tel 09" Km, Jansath Road, Muzaffarnagar, Uttar Pradesh-251203
03. Date of Inspection 09.07.2025
04. Name & Designation of Industry representative |Mr. Anant Tyagi, Director
05. Products/By-products/Process Kraft Paper and Board, Poster Paper and Light grams Kraft Papers/Tissue Paper
06. Production Capacity Kraft Paper and Board 110 MT/Day
Poster Paper and Light grams Kraft Papers/Tissue Paper 80 MT/Day
07. Raw material & their consumption Waste Paper 240 MT/Day
Information pertaining to Water Pollution :
08. Water source & Consumption (KL/Day) Tubewell
Industrial 660 KLD
Domestic 5 KLD
09. NOC from UPGWD and its validity with date | Valid upto 30.03.2027
(Expired / Applied for Renewal/ First Time
Applied / Never Applied)
10. Waste water generation (KL/Day)
Industrial 450 KLD
Domestic 3KLD
1L Waste water Treatment Facility
Industrial ETP Installed
Domestic Disposed through Septic Tank
12. Details of ETP with unit wise detail Equalization Tank, Hill Screen, Primary Clarifier, Aeration Tank, Secondary Clarifier,

Multigrade Filter, Micron Filter, Sludge Drying Beds etc.

1572
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Unit has installed OCEMS at the outlet of ETP, which is connected with the Server of
CPCB Delhi and UPPCB, Lucknow for continuous monitoring of discharged effluent.
Values in OCEMS were found within preseribed limit during inspection.

13. Quality of effluent being discharged Sample from outlet of ETP was collected and analysed at UPPCB Laboratory
Muzaffarnagar. The parameters were found within the prescribed limits (Annexu re-8).
14. Mode of Effluent Disposal Treated effluent recycled in process and remaining discharged through Dhandhera Drain
(Land/River/Drain) which meets River Kali West and then River Hindon.
13 Consent Status CCA valid upto 31.12.2028
16. Treated effluent storage facility NA
Information pertaining to Air Pollution
17. Source of Air Pollution Boiler-18 TPH (01 no.) and Turbine 1.25 MW (01 No.)
18. Details of fuel and its consumption RDF 250 MT/Day, Biomass Fuel/Low Sulphur Coal 75 MT/Day
19. Details of Air Pollution Control Systems and | Multi Toned Cyclone, Dry Pulse Jet Type Filter followed by Wet Scrubber
Sk daml Stack Height : 45 meter high from ground level
20, Operational Status of APCS Operational
21.  |Consent Status CCA valid upto 31.12.2028
22, Quality of emission being emitted through stack | Industry has provided Stack Monitoring Report dated 28.06.2025 of NABL Approved
Lab (Annexure-9). As per the monitoring report, the specific parameters are found
within the limit.
The unit has also installed OCEMS for online and continuous monitoring of emissions
being emitted from the stack, which is connected to CPCB and UPPCB Server.
23. Fly Ash Details Fly ash generated — 7.5 MT/Day (Approx.)

Industry is disposing the fly ash on low lying areas which is then compacted and covered
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by sand and grass. During brick kilns operation, the unit also disposes fly ash to them for
brick making,
Mode of Transportation (covered/not covered) :- Covered

24. Hazardous Waste Authorization Management | Industry has valid Hazardous waste Authorization from UPPCB Valid upto 29/08/2027
having agreement with TSDF M/s Bharat Oil & Waste Management Ltd., Kanpur Dehat.
A copy of latest Form-10 is attached herewith as Annexure-10.

235, Status of EPR registration certificate Industry has valid registration on EPR portal valid till 03.09.2025 (Annexure-11)

26. Overall Compliance Status Complying

Photographs Taken During the Inspection

RENU

ﬂ,_
~ (Sandhya Sharma) (Raja Gupta) (Kunwar Santosh Kumar)
Junior Engineer Junior Engineer Asstt. Env, Engineer
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3. M/s Disha Industries Pvt. Ltd., Vill. Sikhreda, Jolly Road, Muzaffarnagar, Uttar Pradesh

01. Name of the Industry M/s Disha Industries Pvt. Ltd., Vill. Sikhreda, Jolly Road, Muzaffarnagar
02. Address/Tel Vill. Sikhreda, Jolly Road, Muzaffarnagar
03. Date of Inspection 16.07.2025
04. Name & Designation of Industry representative |Mr. Karan Swaroop, Director
05. Products/By-products/Process Kraft Paper
06. Production Capacity 300 MT/Day
07. Raw material & their consumption Waste Paper
Information pertaining to Water Pollution
08. Water source & Consumption (KL/Day) Tubewell
Industrial 530 KLD
Domestic SKLD
09. NOC from UPGWD and its validity with date | Valid upto 18.08.2026
(Expired / Applied for Renewal/ First Time
Applied / Never Applied)
10. Waste water generation (KL/Day)
Industrial Unit is based on Zero Liquid Discharge System
Domestic 2KLD
11. Waste water Treatment Facility
Industrial ETP Installed
Domestic Disposed through Septic Tank
12. Details of ETP with unit wise detail/dimension |Hill Screen, Equalization Tank, Sedicell, Primary Clarifier, Aeration Tank, Secondary
Clarifier, Dual Media Filter, Sludge Drying Reds etc.
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Unit has installed 360° PTZ camera in ETP area which is connected with the Server of
CPCB Delhi and UPPCB, Lucknow for continuous monitoring of ZLD compliance.

13, Quality of effluent being discharged Found complying on ZLD System

14, Mode of Effluent Disposal Treated effluent recycled in process.
(Land/River/Drain)

18, Consent Status (Water) CCA valid upto 31.12.2025

16. Treated effluent storage facility NA

Information pertaining to Air Pollution

17. Source of Air Pollution Boiler- 40 TPH (01 No.) and Turbine 1.0 MW (01 No.)

18. Details of fuel and its consumption RDF 400 MT/Day

19, Details of Air Pollution Control Systems and | Multi-cyclone, Lime Scrubber followed by Bag Filter

sl Stack height : 40 meter high from Ground Level

20. Operational Status of APCS Operational

21. Consent of status (Air) CCA valid upto 31.12.2025

22, Quality of emission being emitted through stack | Industry has provided Stack Monitoring Report dated 30.05.2025 of NABL Approved
Lab (Annexure-12). As per the monitoring report, the specific parameters are found
within the limit.
The unit has also installed OCEMS for online and continuous monitoring of emissions
being emitted from the stack, which is connected to CPCB and UPPCB Server.

23, Fly Ash Details Fly ash generated — 5.2 MT/Day (Approx.)

Unit has an agreement with the brick kiln Namely M/s Roshan Brick Supply Jolly Road
Muzaffarnagar for disposal of ash used for brick making and filling in Low lying area.
(Annexure-13).
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Mode of Transportation (covered/not covered) ;- Covered

24. Hazardous Waste Authorization Management  |Industry has valid Hazardous waste Authorization from UPPCB Valid upto 29/01/2026
having agreement with TSDF M/s Bharat Oil & Waste Management Ltd., Kanpur Dehat.
A copy of latest Form-10 is attached herewith as Annexure-14.

25, Status of EPR registration certificate Industry has valid registration on EPR portal valid till 25.07.2025 (Annexure-15)

26.  |Overall Compliance Status Complying

Photographs Taken During the Inspection

g Dol

(Sandhya Sharma) (Raja Gupta) (Kunwar Santosh Kumar)
Junior Engineer Junior Engineer Asstt. Env. Engineer

1577



1578

6. M/s Gulshan Polyols Ltd., 9th Km. Jansath Road, Muzaffarnagar (U P)

01. Name of the Industry M/s Gulshan Polyols Ltd.
02. Address/Tel 9th Km. Jansath Road, Muzaffarnagar (U.P)
03. Date of Inspection 14.07.2025
04. Name & Designation of Industry representative |Mr. Anand Sharma, Manager
05. Products/By-products/Process Precipitated Calcium Carbonate
Activated Calcium Carbonate
Ground Calcium Carbonate
06. Production Capacity Precipitated Calcium Carbonate — 4200 MT/Month
Activated Calcium Carbonate — 1800 MT/Month
Ground Calcium Carbonate — 1950 MT/Month
07. Raw material & their consumption Lime Stone 7750 MT/Month
Information pertaining to Water Pollution
08. Water source & Consumption (KL/Day) Tubewell
Industrial 1595 KLD
Domestic 30 KLD
09. NOC from UPGWD and its validity with date | The unit has 02 valid NOCs from UPGWD for abstraction of Fresh water 504 KLD and
(Expired / Applied for Renewal/ First Time 1125 KLD which is valid upto 05.06.2025 and 12.05.2027 respectively.
Applied / Never Applied)
10. Waste water generation (KL/Day)
Industrial 1350 KLD
1578
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Domestic 25 KLD
1 Waste water Treatment Facility
Industrial ETP Installed
Domestic Disposed through Septic Tank
12, Details of ETP with unit wise detail/dimension |Equalization Tank, Buffer Tank, Anaerobic Digester, Clarifier-1, Anoxic Tank, Clarifier-
2, Aeration Tank-1, Aeration Tank-2, Clarifier-3, Treated Water Collection Tank, Sand
Filter, Activated Carbon Filter, Sludge Drying Beds etc.
Unit has installed OCEMS at the outlet of ETP, which is connected with the Server of
CPCB Delhi and UPPCB, Lucknow for continuous monitoring of discharged effluent.
Values in OCEMS were found within prescribed limit during inspection.
13 Quality of effluent being discharged Sample from outlet of ETP was collected and analysed at UPPCB Laboratory
Muzaffarnagar. The parameters were found within the prescribed limits (Annexure-16).
14. Mode of Effluent Disposal Treated effluent recycled in cooling tower and remaining discharged through Dhandhera
(Land/River/Drain) Drain which meets River Kali West and then River Hindon.
15. Consent Status (Water) CCA valid upto 31.12.2027
16.  |Treated effluent storage facility NA

Information pertaining to Air Pollution

17, Source of Air Pollution Boiler-24 TPH (01 No.) with Turbine 2.75 MW (01 No.), 20 TPH (01 No.) with Turbine
2.0 MW
18. Details of fuel and its consumption Coal 325 MT/Day OR Rice Husk/Biomass 375 MT/Day
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19. Details of Air Pollution Control Systems and For 24 TPH Boiler : ESP
Stack detail For 20 TPH Boiler : ESP

Stack height : Common Stack for both boilers having 65 meter high from Ground Level

20. Operational status of APCS Operational

21 Consent of status (Air) CCA valid upto 31.12.2027

22. Quality of emission being emitted through stack | Industry has provided Stack Monitoring Report dated 17.06.2025 of NABL Approved
Lab (Annexure-17). As per the monitoring report, the specific parameters are found
within the limit.
The unit has also installed OCEMS for online and continuous monitoring of emissions
being emitted from the stack, which is connected to CPCB and UPPCB Server.

23. Fly Ash Details Fly ash generated — 16.5 MT/Day (Approx.)
Industry has an agreement with M/s Malwa Trading Co., Muzaffarnagar for disposal of
ash in various Cement Plants (Annexure-18).
Mode of Transportation (covered/not covered) :- Covered

24, ETP Sludge Disposal Management Industry is disposing its ETP sludge as Organic Manure through various Farmers. Copy
of Invoices is attached herewith as Annexure-19.

285. Overall Compliance Status Complying

1580
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(Sandhya Sharma)
Junior Engineer
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(Raja Gupta)
Junior Engineer

(Kunair Santosh Kumar)
Asstt. Env. Engineer
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7. M/s Mahalaxmi Paper Mills, Muzaffarnagar, Uttar Pradesh-251203.

01. Name of the Industry M/s Mahalaxmi Paper Mills
02. Address/Tel Jansath Road, Muzaffarnagar
03. Date of Inspection 10.07.2025
04. Name & Designation of Industry representative |Mr. Anubhav Garg, Director
03. Products/By-products/Process Kraft Paper
06. Production Capacity 200 MT/Day (Waste Paper Based)
07. Raw material & their consumption Waste Paper
Information pertaining to Water Pollution
08. Water source & Consumption (KL/Day) Tubewell
Industrial 280 KLD
Domestic SKLD
09. NOC from UPGWD and its validity with date | Valid upto 27.08.2026
(Expired / Applied for Renewal/ First Time
Applied / Never Applied)
10. Waste water generation (KL/Day)
Industrial Unit is based on Zero Liquid Discharge System
Domestic 2KLD
1l Waste water Treatment Facility
Industrial ETP Installed
Domestic Disposed through Septic Tank
12, Details of ETP with unit wise detail Equalization Tank, Save All, Hill Screen, Primary Clarifier, Aeration Tank-2 Nos.,
Secondary Clarifier, Multigrade Filter etc.
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Unit has installed 360° PTZ camera in ETP area which is connected with the Server of
CPCB Delhi and UPPCB, Lucknow for continuous monitoring of ZLD compliance.

13. Quality of effluent being discharged Found complying on ZLD System

14. Mode of Effluent Disposal Treated effluent recycled in process.
(Land/River/Drain)

13 Consent Status CCA granted upto 31.12.2028

16. Treated effluent storage facility NA

Information pertaining to Air Pollution

e Source of Air Pollution Boiler-18 TPH (01 no.) & Turbine-0.425 MW (01 no.)

18. Details of fuel and its consumption RDF/Biomass/Agriculture Refuse and Pellets/Briquettes/Low Sulphur Coal 250 MT/Day

19. Details of Air Pollution Control Systems and Dty Scrubber, Lime Dosing followed by Bag Filter

Stack defail Stack Height — 35 Mtr. high from ground level

20. Operational Status of APCS Operational

21 Consent Status CCA granted upto 31.12.2028

22, Quality of emission being emitted through stack |Industry has provided Stack Monitoring Report dated 25.06.2025 of NABL Approved
Lab (Annexure-20). As per the monitoring report, the specific parameters are found
within the limit.
The unit has also installed OCEMS for online and continuous monitoring of emissions
being emitted from the stack, which is connected to CPCB and UPPCB Server.

23, Fly Ash Details Fly ash generated — 13.0 MT/Day (Approx.)

Unit has an agreement with the brick kiln Namely M/s Raj Brick Supply, Vill. Khampur,
Muzaffarnagar for disposal of ash used for brick making and filling in Low lying area.
(Annexure-21).
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1584 | !

Mode of Transportation (covered/not covered) :- Covered

24, Hazardous Waste Authorization Management  |Industry has valid Hazardous waste Authorization from UPPCB Valid upto 02/10/2027,
having agreement with TSDF M/s Bharat Oil & Waste Management Ltd., Kanpur Dehat.
A copy of latest Form-10 is attached herewith as Annexure-22.

25. Status of EPR registration certificate Industry has valid registration on EPR portal valid till 03.09.2025 (Annexure-23)

26. Overall Compliance Status Complying

Photographs Taken During the Inspection

Ao

(Sandhya Sharma) (Raja Gupta) (Kunwar Santosh Kumar)
Junior Engineer Junior Engineer Asstt. Env. Engineer
1584
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8. M/s Saras Paper Mill, Muzaffarnagar

01. Name of the Industry M/s Saras Paper Mill, Muzaffarnagar
02. Address/Tel Muzaffarnagar
03. Date of Inspection Industry does not exist.

) PR
2 BN
— e

.

{lo

(Sandhya Sharma) (Raja Gupta)
Junior Engineer Junior Engineer
1585

Boulbd,

(Kunwar Santosh Kumar)
Asstt. Env. Engineer
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Inspection of 02 added industries in present O.A. vide Hon'ble NGT order dated 21.11.2024 (As Respondent No. 20 and 21)

1586

1. M/s Hanumant Paper Mills Pvt, Ltd., 8.5 Km. Jansath Road, Vill. Shernagar, Muzaffarnagar

01. Name of the Industry M/s Hanumant Paper Mills Pvt, Ltd.
02. Address/Tel 8.5 Km. Jansath Road, Vill. Shernagar, Muzaffarnagar
03. Date of Inspection 10.07.2025
04. Name & Designation of Industry representative |Mr. Anuj Sharma, Plant Incharge
05. Products/By-products/Process Kraft Paper
06. Production Capacity 150 MT/Day (Waste Paper Based)
07. Raw material & their consumption Waste Paper
Information pertaining to Water Pollution
08. Water source & Consumption (KL/Day) Tubewell
Industrial 345 KLD
Domestic 5 KLD
09. NOC from UPGWD and its validity with date | Valid upto 28.08.2027
(Expired / Applied for Renewal/ First Time
Applied / Never Applied)
10. Waste water generation (KL/Day)
Industrial Unit is based on Zero Liquid Discharge System
Domestic 3KLD
11. Waste water Treatment Facility
Industrial ETP Installed
Domestic Disposed through Septic Tank
12 Details of ETP with unit wise detail/dimension |Sedicell, Primary Clarifier, Secondary Clarifier, Decanter,

1586
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Unit has installed 360° PTZ camera in ETP area which is connected with the Server of
CPCB Delhi and UPPCB, Lucknow for continuous monitoring of ZLD compliance.

13. Quality of effluent being discharged Found complying on ZLD System

14, Mode of Effluent Disposal Treated effluent recycled in process.
(Land/River/Drain)

15 Consent Status CCA granted upto 31.12.2027

16. Treated effluent storage facility NA

Information pertaining to Air Pollution

17 Source of Air Pollution Boiler- 10 TPH (01 no.)

18. Details of fuel and its consumption Biomass 100 MTD

19. Details of Air Pollution Control Systems and | Multi Cyclone type Dust Collector followed by Wet Scrubber

Stigi detadl Stack Height : 30 meter high from ground level

20. Operational Status of APCS Operational

21. "|Consent Status CCA granted upto 31.12.2027

22, Quality of emission being emitted through stack |Industry has provided Stack Monitoring Report dated 02.07.2025 of NABL Approved
Lab (Annexure-24). As per the monitoring report, the specific parameters are found
within the limit.
The unit has also installed OCEMS for online and continuous monitoring of emissions
being emitted from the stack, which is connected to CPCB and UPPCB Server.

23, Fly Ash Details Fly ash generated — 2.8 MT/Day (Approx)

Unit is disposing the fly ash on low lying areas which is then compacted and covered by
sand and grass. During brick kilns operation, the unit also disposes fly ash to them for

1587
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brick making.
Mode of Transportation (covered/not covered) :- Covered

24, Hazardous Waste Authorization Management  |Industry has valid Hazardous waste Authorization from UPPCB Valid upto 02/10/2027,
having agreement with TSDF M/s Bharat Oil & Waste Management Ltd., Kanpur Dehat.
A copy of latest Form-10 is attached herewith as Annexure-25.

25, Status of Process Waste The plastic waste generated by the units has been supplied to M/s K.K. Duplex & Board
Mills, Jansath Road, Muzaffarnagar for use in a Waste to Energy plant Boiler. A copy of

plastic supply agreement between both of the units is attached herewith as Annexure-26.

26. Overall Compliance Status Complying

Photographs Taken During the Inspection

: \_pEt
/4'2_3}/ @5"’{‘ g
(Sandhya Sharma) (Raja Gupta) (Kunwar Santosh Kumar)
Junior Engineer - Junior Engineer Asstt. Env. Engineer
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2. M/s Genus Paper & Board Ltd., 8" Km. Jansath Road, Muzaffarnagar

01. Name of the Industry M/s Genus Paper & Board Ltd.

02. Address/Tel 8™ Km, Jansath Road, Muzaffarnagar

03. Date of Inspection 14.07.2025

04, Name & Designation of Industry representative |Mr, Kuldeep Kamboj, HR & Admin.

05. Products/By-products/Process White paper/Kraft Paper/Cup stock or Board (Unit-1)
Kraft Paper & Duplex Board (Unit-2)

06. Production Capacity White paper/Kraft Paper/Cup stock or Board (Unit-1) 225 MT/Day
White paper/Kraft Paper/Cup stock or Board (Unit-2) 525 MT/Day

07. Raw material & their consumption For Unit-1

Waste paper/Dry (readymade) pulp-318 MT/day
For Unit-2
Waste paper/Dry (readymade) pulp-618 MT/day

Information pertaining to Water Pollution

08. Water source & Consumption (KL/Day) Tubewell
Industrial 4470 KLD
Domestic 30 KLD
09. NOC from UPGWD and its validity with date  |Industry have 07 individual NOCs for abstraction of fresh water from Ground Water
(Expired / Applied for Renewal/ First Time Department. The validity of 05 NOCs upto 31.12.2026 and other 02 is valid upto
Applied / Never Applied) 19.02.2028.
10. Waste water generation (KL/Day)
Industrial 3400 KLD
Domestic 23 KLD
1589
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11, Waste water Treatment Facility
Industrial ETP Installed
Domestic STP Installed (25 KLD)
1Z: Details of ETP with unit wise detail/dimension |Effluent from Unit-1 - Collection tank — Sedicell (treated effluent recycled to Paper
Machine & Pulp mill) - Equalization tank (common) - Primary Clarifier (common) —
Aeration tank-1 — Secondary Clarifier (common)- PSF (Common)- ACF(common)
Effluent from Unit-2 - Collection tank — Jhonson Screen — Hill Screen — MCH (Mega
Cell) —Equalization tank (common) - Primary Clarifier (common) - Aeration tank-2 —
Secondary clarifier (common) PSF (Common)~ ACF(common) -
Unit has installed OCEMS at the outlet of ETP, which is connected with the Server of
CPCB Delhi and UPPCB, Lucknow for continuous monitoring of discharged effluent.
Values in OCEMS were found within prescribed limit during inspection.
L3. Quality of effluent being discharged Sample from outlet of ETP was collected and analysed at UPPCB Laboratory
Muzaffarnagar. The parameters were found within the prescribed limits (Annexure-27).
14. Mode of Effluent Disposal Treated effluent recycled in process and remaining discharged through Dhandhera Drain
(Land/River/Drain) which meets River Kali West and then River Hindon ultimately.
18, Consent Status (Water) CCA for Unit -1 is valid upto 31.12.2027
CCA for Unit - 2 is valid upto 31.12.2026
16. Treated effluent storage facility NA
Information pertaining to Air Pollution
17. Source of Air Pollution Unit-1 (Boiler 55 TPH with Turbine of 6.0 MW)

1590
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Unit-2 (Boiler 34 TPH with Turbine of 9.4 MW) Not Operational

18. Details of fuel and its consumption Rice Husk, Bagasse and Coal — 350 MT/Day
19. Details of Air Pollution Control Systems and Electrostatic Precipitator (ESP) with 55 TPH boiler, Stack Height 55 M. from G.L.,
Stack detail Electrostatic Precipitator (ESP) with 34 TPH boiler, Stack Height 45 M. from G.L.

20. Operational Status of APCS APCS Operational of 55 TPH Boiler (34 TPH Boiler found not operational)

21 Consent of status (Air) CCA for Unit -1 is valid upto 31.12.2027
CCA for Unit - 2 is valid upto 31,12.2026

o Quality of emission being emitted through stack |Industry has provided Stack Monitoring Report dated 09.06.2025 of NABL Approved
Lab (Annexure-28). As per the monitoring report, the specific parameters are found
within the limit,
The unit has also installed OCEMS for online and continuous monitoring of emissions
being emitted from the stack, which is connected to CPCB and UPPCB Server.,

23. Fly Ash Details Fly ash generated — 40 MT/Day (Approx.)
Unit is utilizing a part of fly ash for landfilling within its own premises and remaining
are sent to Doiwala and Dehradun for manufacturing of smart bricks from fly ash.
Mode of Transportation (covered/not covered) :- Covered

24, |Hazardous Waste Authorization Management | CCA for Unit -1 is valid upto 31.12.2027, CCA for Unit - 2 is valid upto 31.12.2026, and
having a common agreement with TSDF M/s Bharat Oil & Waste Management Ltd.,
Kanpur Dehat. A copy of latest Form-10 is attached herewith as Annexure-29,

23. Status of EPR registration certificate Industry has valid registration on EPR portal valid till 28.04.2026 (Annexure-30)

26. Overall Compliance Status

Complying
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Photographs Taken During the Inspection

B
(Sandhya Sharma)
Junior Engineer
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(Raja Gupta)
Junior Engineer

LY

o A\
(Kunwar Santosh Kumar)
Asstt. Env. Engineer
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M/s Shri Jee Reclaiming, 5™ Km, Meerapﬁlﬁgﬁi, Vill. Salarpur, Tehsil-Jansath, Muzaffarnagar

Name and address of the unit

M/s Shri Jee Reclaiming Mills PVT LTD, 5™ Km. Meerapur Road, Vill. Salarpur, Tehsil-
Jansath, Muzaffarnagar.

Z. | Operational Status during inspection During inspection unit was found non-operational.
3 | a) Date of Inspection 16.07.2025
b) Name & Designation of Inspecting Officers Kunwar Santosh Kumar; A.E.E.
Raja Gupta; J.E.
Sandhya Sharma; J.E.
4, | Raw Material with quantity Waste Tvre- 20 T/Day
5. | Production Capacity with quantity '| Pyrolysis Oil- 6.0 T/Day
6. | By-Product with quantity Steel Wire- 3.0 T/Day

Carbon Black- 5.0 T/Day

Water Consumption and Effluent Generation details

7. | Water Source & Consumption (KL/Day) Ground water— 5 KLD ( No. of Borewell-01)
e Domestic 1.0 KL.D
e Industrial (Cooling & Scrubbing ) 3.0 KLD
e Plantation 1.LOKLD
g | NOC from UPGWD and its validity with date The Unit has been registered with UPGWD for ground water extraction (Annexure-31).
(Expired / Applied for Renewal/ First time applied/
Never applied)
9. | Waste water generation(KL/Day)
e Domestic 0.7 KLD
e Industrial Completely recycled in the scrubbing/Cooling process
10. | Waste water treatrent facility
e Domestic Treated through Septic Tank
e Industrial Treated through ETP of 5.0 KL.LD
11. | Details of ETP ETP of 5.0 KLD capacity has been installed to treat pyro-water (mixed oil-water),
including following key units:- Collection/Equalization tank, Flash Mixer Tank, Tube
Settler Tank, Filter Feed Tank, MGF & ACF, Sludge holding tanks etc.
12. | Quality of Effluent being discharged All treated effluent is recycled back into the process.
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13.

Mode of effluent disposal
(Land/River/Drain)

None 1594

Air Pollution Sources and Control Systems:

14, | Source of Air Pollution 02 Nos. of Reactors, each with a capacity of 10 T/Batch
15. | Details of fuel and its consumption Gas /LSHS - 200 Ltr./Day
16. | Details of Air Pollution Control Systems and Stack | Each of the 02 reactors equipped with separate a wet scrubber and separate 30 m high
details stacks from ground level.
17. | Quality of emission being emitted through stack Unit has submitted a third party stack monitoring report from an accredited laboratory
(Annexure-32).
18. | Air and Water consent validity Valid upto 31.07.2027

Hazardous Waste Management Details:

19,

Unit has HWA or not? If yes, details

Hazardous Waste Authorization has been applied by the unit.

20.

Has unit made an agreement with TSDF? If so,
details

Industry has made an agreement with M/s Uttar Pradesh Waste Management Project ( A
Division of Re Sustainability .td.) on 07.06.2025 and will remain effective for 5 years
therefrom (Annexure-33).

Compliances observed during inspection

21. | Treatment of Pyro-water (oil mixed water) Unit has installed ETP of 5.0 KLD to treat Pyro-water/ Oil mix water/Oil water emulsion.
through ETP
22. | Nitrogen purging system as per SOP guideline PLC based Nitrogen Generator has been installed by the unit.
23. | Replace wood with purge water or pyro gas for Purge water is being used by the unit for initial heating of the reactors.
initial heating of the reactors
24. | Ensure removal of carbon through mechanized Installed
system
25. | PLC for accurate temperature and pressure Installed
measurement and process control with safety
interlocks to cut off heating in case of temperature
or pressure increase.
26. | PLC based Gas Detection Sensors along with Installed
hooters to indicate any flammable vapour leakages
27. | Fire Fighting measures Equipped
1594
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28,

Currélif status of Indu stry : The -lit- has.ouncmpliant with standard operating proedure of CPCB.

(Sandhya Sharma) (Raja Gupta) (Kunwar Sanfosh Kumar)
Junior Engineer Junior Engineer Asstt. Env, Engineer
=
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M/s MMD Green Ener%y Solution, 7" %BOGnsath Road, Vill. Shernagar, Muzaffarnagar )
1. | Name and address of the unit M/s MMD Green Energy Solutior, 7" Km. Jansath Road, Vill. Shernagar, Muzaffarnagar. '
2. | Operational Status during inspection Operational
3. | a) Date of Inspection 15.07.2025
b) Name & Designation of Inspecting Kunwar Santosh Kumar; A.E.E.
Officers Raja Gupta; J.E.
Sandhya Sharma; J.E.
4. | Raw Material with quantity Waste Tyre- 20 T/Day
5. | Production Capacity with quantity Pyrolysis Oil- 10 T/Day
6. | By-Product with quantity Steel Wire- 3.0 T/Day
- Carbon Black- 4 T/Day
Water Consumption and Effluent Generation details:
7. | Water Source & Consumption (KL/Day) | Ground water— 3.0 KLD ( No. of Borewell-01)
e Domestic 1.0 KLD
o Industrial (Cooling &Scrubbing | 2.0 KLD
8. | NOC from UPGWD and its validity with | The Unit has been registered with UPGWD for ground water extraction (Annexure-34).
date (Expired / Applied for Renewal/
First time applied/ Never applied)
9. | Waste water generation(KL/Day)
e Domestic 0.7 KLD
o Industrial (Cooling &Scrubbing Completely recycled in the scrubbing/Cooling process
10. | Waste water treatrnent facility )
e Domestic Treated through septic tank
e [ndustrial Treated through ETP of 2.0 KLD
11. | Details of ETP An ETP of 2.0 KLD capacity has been installed to treat pyro-water (mixed oil-water), including
following key units:- Screen Charnber, Equalization tank, MBBR Tank, Tube Settler Tank, MGF
& ACF, Sludge drying beds etc.
12. | Quality of Effluent being discharged All treated effluent is recycled back into the process.
13. | Mode of effluent disposal None

(Land/River/Drain)
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Air Pollution Sources and Control Systems:

1597

14. | Source of Air Pollution 02 Nos. of Reactors, each with a capacity of 10 T/Batch

15. | Details of fuel and its consumption LSHS - 200 Ltr./Day _

16. | Details of Air Pollution Control Systems | Each of the 02 reactors equipped with a separate wet scrubber and Common 30 m high stack from
and Stack details ground level.

17. | Quality of emission being emitted Unit has submitted a third party stack monitoring report from an accredited laboratory (Annexure-
through stack 335).

18. | Air and Water consent validity Valid upto 31.07.2027

Hazardous Waste Management Details:

19.

Unit has HWA or not? If yes, details

Yes, valid till 2028.

20.

Has unit made an agreement with TSDF?
If so, details

Industry has made an agreement with M/s Uttar Pradesh Waste Management Project ( A Division
of Re Sustainability Ltd.) on 25.07.2024 and will remain effective for 5 years therefrom.
(Annexure-36).

Compliances observed during inspection

A

Treatment of Pyro-water (oil mixed
water) through ETP

Unit has installed ETP of 2.0 KLD to treat Pyro-water/ Oil mix water/Oil water emulsion.

22:

Nitrogen purging system as per SOP
guideline

PLC based Nitrogen Generator has been installed by the unit.

23,

Replace wood with purge water or pyro
gas for initial heating of the reactors

Purge water is being used by the unit for initial heating of the reactors

)

La'Ta

Ensure removal of carbon through
mechanized system

Installed

PLC for accurate temperature ancl
pressure measurement and process
control with safety interlocks to cut off
heating in case of temperature or
pressure increase.

Installed

26.

PLC based Gas Detection Sensors along
with hooters to indicate any flammable
vapour leakages

Installed

Fire Fighting measures

Equipped
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(Sandhya Sharma)
Junior Engineer
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(Raja Gupta)
Junior Engineer

A
(Kunwar Santosh Kumar)
Asstt, Env. Engineer
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M/s Shri Banke Bihari Enterprises, ]{hasrg 59&0, Vill. Salarpur, Jansath Road, Muzaffarnagar ,

I. | Name and address of the unit M/s Shri Banke Bihari Enterprises, khasra no.510, Vill. Salarpur, Jansath Road, Muzaffarnagar. |
2. | Operational Status during inspection Operational |
3. | a) Date of Inspection 15.07.2025
b) Name & Designation of Inspecting Kunwar Santosh Kumar; A.E.E. ol
Officers Raja Gupta; J.E.
Sandhya Sharma; J.E.
4. | Raw Material with quantity Waste Tyre- 20 T/Day
5. | Production Capacity with quantity Pyrolysis Oil- 6.0 T/Day
6. | By-Product with quantity Steel Wire- 2.0 T/Day
Carbon Black- 5.0 T/Day
Water Consumption and Effluent Generation details:
7. | Water Source & Consumption (KL/Day) | Ground water— 3.0 KLD ( No. of Borewell-01)
e Domestic 1.0 KL.D
e Industrial (Cooling &Scrubbing | 2.0 KLD
8. | NOC from UPGWD and its validity with | The Unit has been registered with UPGWD for ground water extraction (Annexure-37).
date (Expired / Applied for Renewal/
First time applied/ Never applied)
9. | Waste water generation(KL/Day)
e Domestic 0.7 KLD
e Industrial (Cooling &Scrubbing Completely recycled in the scrubbing/Cooling process |
10. | Waste water treatrnent facility i
e  Domestic Treated through septic tank -
e Industrial Treated through ETP of 3.0 KLD. ‘
11. | Details of ETP ETP of 3.0 KLD capacity has been installed to treat pyro-water (mixed oil-water), including
following key units:- Screen Chamber, Equalization tank, Flash Mixer Tank, Tube Settler Tank, ‘
Filter Feed, MGF & ACF, Sludge drying beds etc.
12. | Quality of Effluent being discharged All treated effluent is recycled back into the process. |
13. | Mode of effluent disposal None i

(Land/River/Drain)
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Air Pollution Sources and Control Systems:

L

14. | Source of Air Pollution 02 Nos. of Reactors, each with a capacity of 10 T/Batch @
15. | Details of fuel and its consumption Gas/LSHS — 250 Ltr./Day
16. | Details of Air Pollution Control Systems | Both reactors equipped with a common Wet Scrubber and Common 30 m high stack from gmundj
and Stack details Level. !
[ 17. | Quality of emission be ing emitted Unit has submitted a third party stack monitoring report from an accredited laboratory N
through stack (Annexure-38). ' ‘
18. | Air and Water consent validity Valid upto 31.07.2028.

Hazardous Waste Management Details;

19,

Unit has HWA or not? If yes, details

Yes, valid till 2028. |

“p
FAVN

Has unit made an agreement with TSDF?
If so, details

Industry has made an agreement with M/s Uttar Pradesh Waste Management Project ( A Division
of Re Sustainability Ltd.) on 25.07.2024 and will remain effective for 5 years therefrom.
(Annexure-39).

Compliances observed during inspection

2l

Treatment of Pyro-water (oil mixed
water) through ETP

Unit has installed ETP of 3.0 KLD to treat Pyro-water/ Oil mix water/Qil water emulsion.

22,

Nitrogen purging system as per SOP
guideline

PLC based Nitrogen Generator has been installed by the unit.

23.

Replace wood with purge water or pyro
gas for initial heating of the reactors

Purge water is being used by the unit for initial heating of the reactors

24,

Ensure removal of carbon through
mechanized systern

‘Installed

PLC for accurate temperature and
pressure measurement and process
control with safety interlocks tro cut off
heating in case of temperature or
pressure increase.

Installed !'

26.

PLC based Gas Detection Sensors along
with hooters to indicate any flammable
vapour leakages

Installed

Fire Fighting measures

Equipped 1600 ]
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Current status of Iusry : The unit has found compl’ant with standard bper_ating procedure of CPCB. -

W‘
) g Tl

(Sandhya Sharma) (Raja Gupta) (Kunwar Sanfosh Kumar)
Junior Engineer Junior Engineer Asstt. Env. Engineer
W
o
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M/s ASV Reclaiming LLP, Panipat-Khatima 'llﬁQ,ZJansath-Mirapur Road, Vill. Talda, Muzaffarnagar )

(Land/River/Drain)

1. | Name and address of the unit M/s ASV Reclaiming LLP, Panipat-Khatima Marg, Jansath-Mirapur Road, Vill. Talda,
Muzaffarnagar, ‘
. | Operational Status during inspection Operational
3. | a) Date of Inspection 15.07.2025 ]
b) Name & Designation of Inspecting Kunwar Santosh Kumar; A.E.E.
Ofticers Raja Gupta; J.E. ‘
Sandhya Sharma; J.E.
4. | Raw Material with quantity Waste Tyre- 20 T/Day |
5. | Production Capacity with quantity Pyrolysis Oil- 10 T/Day |
6. | By-Product with quantity Steel Wire- 4.0 T/Day
. Carbon Black- 4.0 T/Day |
Water Consumption and Effluent Generation details: T
7. | Water Source & Consumption (KL/Day) | Ground water— 4.0 KLD ( No. of Borewell-01)
e Domestic 2.0 KLD |
¢ Industrial (Cooling &Scrubbing | 2.0 KLD
'§. | NOC from UPGWD and its validity with | The Unit has been registered with UPGWD for ground water extraction (Annexure-40).
date (Expired / Applied for Renewal/
First time applied/ Never applied)
9. | Waste water generation(KL/Day) i
e Domestic 1.5 KLD |
e Industrial (Cooling &Scrubbing Completely recycled in the scrubbing/Cooling process
10. | Waste water treatrnent facility i
e Domestic Treated through septic tank
e Industrial Treated through ETP 5.0 KLD
11. | Details of ETP An ETP of 5.0 KLID capacity has been installed to treat pyro-water (mixed oil-water), including 4‘
following key units:- Screen Chamber, Equalization tank, Flah Mixer Tank, Tube Settler Tank
JFilter Feed, MGF & ACF, Sludge drying beds etc.
12. | Quality of Effluent being discharged All treated effluent is recvcled back into the process.
13. | Mode of effluent disposal None

Air Pollution Sources and Control Systems:

14.

Source of Air Pollution

03 Nos. of Reactors

15.

Details of fuel and its consumption

LSHS - 200 Ltr./Day

1602

43



02 reactors equipﬁtﬁﬂa separate Wet Scrubber and a Common 30 m high stack from ground

16. | Details of Air Pollution Control Systems
and Stack details Level and 01 reactor equipped with a Wet Scrubber and a 30 M high Stack from ground level. |
17. | Quality of emission being emitted Unit has submitted a third party stack monitoring report from an accredited laboratory (Annexure- }
through stack 4a1). 4‘
18. | Air and Water consent validity Valid upto 31.07.2025. .

Hazardous Waste Management Details:

19.

Unit has HWA or not? If yes, details

Yes, valid till 2028.

20,

Has unit made an agreement with TSDF?
If s0, details

Industry has made an agreement with M/s Sheetla Waste Management Project, Bulandshahr ,val id—‘
till 06.20.2029 (Annexure-42),

Compliances observed during inspection

~—

21, | Treatment of Pyro-water (oil mixed Unit has installed ETP of 5.0 KLD to treat Pyro-water/ Oil mix water/Oil water emulsion.
water) through ETP .

22. | Nitrogen purging system as per SOP Order has been placed for PLC based Nitrogen Generator by the unit, ‘
guideline

23. | Replace wood with purge water or pyro | Purge water is being used by the unit for initial heating of the reactors
gas for initial heating of the reactors i

Z4. | Ensure removal of carbon through Installed
mechanized systern |

25. | PLC for accurate temperature and Only for 01 reactor |
pressure measurement and process
control with safety interlocks to cut off
heating in case of temperature or ‘
pressure increase.

26. | PLC based Gas detection sensor along Installed 3
with hooters to indicate any flammable |
vapour leakages.

Action taken against non-compliances found during inspection B

26. | A Show Cause Notice with EC recommendation has been sent to Head Office, Lucknow on dated 15.07.2025 (Annexure-43).

Photographs taken during Inspection
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Cu rren status of Ind ustl The unit has found not compliant with Standar j;erating Procedure of CPCB. Show Cause recommendation
under Air Act 1981 Section 31 A has been sent to HO.
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(Sandhya Sharma) (Raja Gupta) (Kunwar Santesti Kumar)
Junior Engineer Junior Engineer Asstt. Env. Engineer
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M/s Vinayak Industries, Vill.- ShernagarﬂlﬁQﬁAl-Noor Exports, Jansath Road, Muzaffarnagar

1. | Name and address of the unit M/s Vinayak Industries, Vill.- Shernagar, Near Al-Noor Exports, Jansath Road, Muzaffarnagar.
2. | Operational Status during inspection Closed in compliance of UPPCB Closure order dated 19.11.2024 under Air Act (Annexure-44)
3. | a) Date of Inspection 15.07.2025 '
b) Name & Designation of Inspecting Kunwar Santosh Kumar; A.E.E.
Officers Raja Gupta; J.E.
Sandhya Sharma; J.E.
4. | Raw Material with quantity Waste Tyre- 20 T/Day
5. | Production Capacity with quantity Pyrolysis Oil- 8.0 T/Day
6. | By-Product with quantity Steel Wire- 3.0 T/Day
Carbon Black- 8.0 T/Day
Water Consumption and Effluent Generation details:
7. | Water Source & Consumption (KL/Day) | Ground water- 6.0 KLD ( No. of Borewell-01)
e Domestic 1.0 KLD
e Industrial (Cooling &Scrubbing | 5.0 KLD
8. | NOC from UPGWD and its validity with | -
date (Expired / Applied for Renewal/
First time applied/ Never applied)
9. | Waste water generation(KL/Day)
e Domestic 0.7 KLD
e Industrial (Cooling &Scrubbing | -~
10. | Waste water treatment facility
e Domestic Treated through septic tank
o Industrial Treated through ETP of 5.0 KLD
11. | Details of ETP An ETP of 5.0 KLD capacity has been installed to treat pyro-water (mixed oil-water), including
following key units:- Screen Chamber, Equalization tank, Flash Mixer Tank, Tube Settler Tank,
Filter Feed, MGF & ACF, Sludge drying beds etc.
12. | Mode of effluent disposal None
(Land/River/Drain)
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Air Pollution Sources and Control Systems:

1606

13. | Source of Air Pollution 02 Nos. of Reactors, each with a capacity of 10 T/Batch

14. | Details of fuel and its consumption LSHS — 250 Ltr./Day

15. | Details of Air Pollution Control Systems | 02 reactors equipped with separate Wet Scrubber and a Common 30 m high stack from ground
and Stack details Level.

16. | Air and Water consent validity Suspended by H.O., UPPCB Lucknow (Annexure-45)

Hazardous Waste Management Details:

17,

Unit has HWA or not? If yes, details

Yes, valid till 14.07.2027.

18.

Has unit made an agreement with TSDF?
If so, details

Industry has made an agreement with M/s Sheetla Waste Management Project, Bulandshahr, valid
till 22.02.2029 (Annexure-46).

Compliances observed during inspection

19

Treatment of Pyro-water (oil mixed
water) through ETP

Unit has installed ETP of 5.0 KLD to treat Pyro-water/ Oil mix water/Oil water emulsion.

20,

Nitrogen purging system as per SOP
guideline

Installed

21,

Ensure removal of carbon through
mechanized system

Installed

22,

PLC for accurate temperature and
pressure measurement and process
control with safety interlocks to cut off
heating in case of temperature or
pressure increase.

Installed

23,

PLC based Gas Detection Sensors along
with hooters to indicate any flammable
vapour leakages

Installed

24,

Fire Fighting measures

Equipped

1606
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Photographs taken during Inspection

1607

28.

Current status of Industry : The unit has found closed in compliance of closure order dated 19.11.2024 issue

d by UPPCB.

Yot

7L
(Sandhya Sharma)
Junior Engineer

1607

(P

(Raja Gupta)
Junior Engineer

Badily
(Kunwar Santosh Kumar)
Asstt. Env. Engineer
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M/s Ramji Enterprises, Vill.-"b6@8gar, Jansath Road, Muzaffarnagar

1. | Name and address of the unit M/s Ramji Enterprises, Vill.- Shernagar, Jansath Road, Muzaffarnagar
2. | Operational Status during inspection Closed in compliance of UPPCB Closure Order dated 11.01.2019
3. | Date of Inspection 15.07.2025

b) Name & Designation of Inspecting Kunwar Santosh Kumar; A.E.E.

Officers Raja Gupta; J.E.

Sandhya Sharma; J.E.

4. | Raw Material with quantity Waste Tyre- 10 T/Day
5. | Production Capacity with quantity Pyrolysis Qil- 4.0 T/Day
6. | By-Product with quantity Steel Wire- 1.5 T/Day

Carbon Black- 2.0 T/Day

Water Consumption and Effluent Generation

details:

Water Source & Consumption (KL/Day)
e Domestic
o _Industrial (Cooling &Scrubbing)

1.5 KLD

NOC from UPGWD and its validity with
date (Expired / Applied for Renewal/
First time applied/ Never applied)

Waste water generation(KL/Day)
e Domestic
o Industrial (Cooling &Scrubbing)

1.0KLD

10.

Waste water treatment facility
e Domestic
e Industrial

Treated through septic tank

11,

Details of ETP

12,

Quality of Effluent being discharged

13;

Mode of effluent disposal
(Land/River/Drain)

None

Air Pollution Sources and Control Systems:

14. | Source of Air Pollution 02 Nos. of Reactors.

15. | Details of fuel and its consumption LSHS

16. | Details of Air Pollution Control Systems | 02 reactors equipped with common Wet Scrubber and a Common 30 m high stack from ground
and Stack details Level.

17. | Quality of emission being emitted --

through stack

1608
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18. | Air and Water consent validity

[ Valid upto 31071609

Hazardous Waste Management Details:

19. | Unit has HWA or not? If yes, details -
20. | Has unit made an agreement with TSDF? | --
If so, details
21. | Current Status of Unit The unit has been issued closure order vide letter no. H31227/C-3/Air-477/Closure

Order/MZN/2019 dated 11.01.2019. The unit was found closed during verification (Annexure-
47).

-
%

during Inspection

a : —rp— =
- k y
2 | o

M
& y
ez r . @S/ ’(fpwl/i‘a%
(Sandhya Sharma) (Raja Gupta) (Kunwar Santosh Kumar)
Junior Engineer Junior Engineer Asstt. Env. Engineer
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M/s Dev Enterprises, Khasra No. 510, Vill.- Sélﬁillﬂ, Meerapur Road, Near Somil Ispat, Muzaffarnagar

1. | Name and address of the unit

M/s Dev Enterprises, Khasra No. 510, Vill.- Salarpur, Meerapur Road, Near Somil Ispat, Muzaffarnagar

1

2. | Operational Status during inspection Non-Operational
3. | Date of Inspection 15.07.2025
b) Name & Designation of Inspecting Kunwar Santosh Kumar; A.E.E.
Officers Raja Gupta; J.E.
Sandhya Sharma; J.E.
4. | Raw Material with quantity Waste Tyre- 20 T/Day
5. | Production Capacity with quantity Pyrolysis Oil- 6.0 T/Day
6. | By-Product with quantity Steel Wire- 3.0 T/Day

Carbon Black- 5.0 T/Day

Water Consumption and Effluent Generation details:
7. | Water Source & Consumption (KL/Day)
e Domestic 1.0 KLD
e Industrial (Cooling &Scrubbing) | 1.0 KLD

& | NOC from UPGWD and its validity with

date (Expired / Applied for Renewal/
First time applied/ Never applied)

The Unit has been registered with UPGWD for ground water extraction (Annexure-48).

9. | Waste water generation(KL/Day)

e Domestic 0.7 KLD

e Industrial (Cooling &Scrubbing) | Completely recycled in the scrubbing/Cooling process
10. | Waste water treatraent facility

e Domestic Treated through septic tank

e Industrial To treat industrial effluent, ETP has been installed.
11. | Details of ETP
12. | Quality of Effluent being discharged -
13. | Mode of effluent disposal None

(Land/River/Drain)

Air Pollution Sources and Control Systems:
14. | Source of Air Pollution 02 Nos. of Reactors, each with a capacity of 10 T/Batch
15. | Details of fuel and its consumption LSHS — 200 Ltr./Day
16. | Details of Air Pollution Control Systems | 02 reactors equipped with common Wet Scrubber and a Common 30 m high stack from ground

1610
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" and Stack details

Level. 1_6_17' L

17. | Quality of emission being emitted NA
through stack :
18. | Air and Water consent validity Valid upto 31.07.2026

Hazardous Waste Management Details:

19. | Unit has HWA or not? If yes, details Hazardous Waste Authorization has been applied by the unit.

20. | Has unit made an agreement with TSDF? | Industry has taken Provisional Membership from M/s Uttar Pradesh Waste Management Project (
If so, details A Division of Re Sustainability Ltd.) which is valid till 07.10.2025 (Annexure-49).

21. | Current Status of Unit The unit was found closed during the joint inspection of the Committee. As per the record, the unit has

been closed since long time. As per the recommendation by the joint committee, Regional Officer, UPPCB,
Muzaffarnagar vide letter dated 13.12.2024 has issued notice to the industry with the direction not to
operate the unit until permission for operation is granted by the Board along with requisite compliances
referred in SOP for the tyre pyrolysis plants.

The unit was again inspected dated 15.07.2025 by UPPCB to re-verify the status of the unit and the unit
was found under maintenance, '

Photographs taken during Inspection

(Sandhya Sharma) (Raja Gupta) (Kunwar Santosh Kumar)
Junior Engineer Junior Engineer Asstt. Env. Engineer
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M/s A R G Rubber Process Oil Industries,'bﬁﬁa, Vill.- Shernagar, Jansath Road, Muzaffarnagar

1. | Name and address of the unit M/s A R G Rubber Process Oil Industries, 9" K, Vill.- Shernagar, Jansath Road, Muzaffarnagar
2. | Operational Status during inspection Non-Operational
3. | Date of Inspection 15.07.2025

b) Name & Designation of Inspecting Kunwar Santosh Kumar; A.E.E.

Officers Raja Gupta; J.E.

Sandhya Sharma; J.E.

4. | Raw Material with quantity Waste Tyre- 10 T/Day
5. | Production Capacity with quantity Pyrolysis Qil- 5.0 T/Day
6. | By-Product with quantity Steel Wire- 2.0 T/Day

Carbon Black- 3.0 T/Day

Water Consumption and Effluent Generation details:

7. | Water Source & Consumption (KL/Day)
e Domestic 2.0KLD
e Industrial (Cooling &Scrubbing) | 1.0 KLD

8 | NOC from UPGWD and its validity with | No information Provided
date (Expired / Applied for Renewal/
First time applied/ Never applied)

9. | Waste water generation(KL/Day)
e Domestic 1.5 KLD

® Industrial (Cooling &Scrubbing) | Completely recycled in the scrubbing/Cooling process

10. | Waste water treatment facility

e Domestic Treated through septic tank

e Industrial No information Provided
11, | Details of ETP No information Provided
12. | Quality of Effluent being discharged No information Provided
13. | Mode of effluent disposal None

(Land/River/Drain)

Air Pollution Sources and Control Systems:
14. | Source of Air Pollution 01 Nos. of Reactors.
15. | Details of fuel and its consumption LSHS — 100 Ltr./Day

16. | Details of Air Pollution Control Systems | 01 reactors equipped with Wet Scrubber and 30 m high stack from ground Level.
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and Stack details 1613
17. | Quality of emission being emitted No information Provided
through stack
18. | Air and Water consent validity Valid upto 31.07.2025

Hazardous Waste Management Details:

19. | Unit has HWA or not? If yes, details Not Applied
20. | Has unit made an agreement with TSDF? | No information Provided
If so, details
21. | Current Status of the Unit Industry closed in compliance of Closure Order issued by UPPCB, Lucknow vide letter dated 13.12.2024.

(Annexure-50).

Photographs taken during Inspection

- Yo

(San Ih_vé Sh.armn) (Raja Gupta) (Kunwar Santosh | Kumar)
lunior Engineer Junior Engineer Assit. Env. Engineer
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® MANIFEST FOR HAZARDOUS AND OTHER WASTE

L4 3B,
B E o Sy

0001 %

aﬂn.HWI

; . Tb Be Retained By The Sender After Taking Signature On It From |
S , The Transporter And The Rest Of The Five gnmed Capies To Be :
ﬂ“ Copy 2 (Yellow) Carried By The Transporter, Py
* | 1. [Senders Name ang Mailing Address hﬁm & |

. (including Phone No. and E-mail) - iaki for Mz adiavanses 3 Daoid

- 2| Sender’s Authorisation No, : e
%+ [ 3. | Manifest Document No.; Jopo] o3 2y

4. | Transporter's Name and Address 15
{including Phone No. and E-mail) : g ¢4
2. | Type of Vehicle : rrmmfrmherrs@ﬁ;awehfcia} h 4
6. | Transporter's Registration No. - :
7. | Vehicle Reqgisiration No. - I 5 i
g, | jocéivers Name and | SHEETALA WASTE MANAGEMENT PROJECT Rl
* | Mailing Address (ncluding| D-26 & 37, UPSIDG Industrial Area, Tehsil-Sikandrabad § N
ily: | Uist Balandshair, Ubtar Pradesh - 203205 i
Fiioné No. and E-mail) Mih.  SB43TE4441 | E-nil : swmpEsheetalawaste.com g
. g | Receiver's HUPPCBDalandshabr| UPFCERONHW M BULAND SHAHARZOZY | Daved : 00012601 | )0
" | Authonisation No.- |13555rrmmumﬂmgmm&mwuuwm@qmm Drate @ S22 i. ’
10.| Waste Deseription : Ay
11.| Total Quantity . 5
No. of Containgrs - it T P B, | " -‘_.
12 Physical Form - (SUfSemi-Solid/Sludge/ Qi amyShrmLigdis) | 1oy
; i iti [ of lea llage, use washin Bl the | &
| 13, ISpemal II_-!anldIin-g Instructions and Additional e Bty o A Im:' s }
¥ niormation : propery packad in epillage proof conlainers. Do ok s LR
! 5 any maldial from vehic A
14 Sender’s Ceriificate | hereby declare thal the MHI&HEZE‘F E
the consignment are fully and, ¥
accurately described above by 1§
- proper shipping name and - are [§
For Stebii e fos T ceaneg | Calegorised, packed, - aad r
: ! led, and are in all respects. n 1.
M-Lf proper conditions for lrmspm‘f.-aﬁ; _
" Fi g Sig read according to applicable naticnal |4
; vernment regulations, __E
' Name and Stamp:  Signature - — Bay  Month  Year =il
| L/ O] 9 3] < o ATl
‘ 15. Tmnapmtarﬂdmuwiedgemtﬂ-fﬂemim - T My
Wastes ccgament PO
I' Name anehStamy’ H .:....'."'-'. [ Da Mont
.| ! m T ik % it iz ! r 2
16. Hemimmggam of hazardous and othsr waste
Mame and Stamp:  Signature - Day *'-;"—‘“T
|
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MANIFEST FOR HAZARDOUS AND OTHER WASTE

ToBe Retained By The Sender After Taking Signature On It From
The Transporier And The Rest Of The Five Signed Copies To Be
Copy Z [Yellow) Carried By The Tra .- *’ - L f

- g Ty

1. | Sender's Name and Mailing Address
(including Phone No. and E-mail) - ool Koad ’Wfﬁ}’* /
2. | Sender's Authonsation No. . lgosg it latier
3. | Manifest Document No, i
4, | Transporter's Name and Address
(including Phone No. and E-mail) : g f
5, | Type of Vehicle : (TruckiTanker/Special Vehicle) |
6. | Transporter's Registration No. : e L kT 033y
7. | Vehicle Regisiration No. : el T4
i Receiver's Name and SHEETALA WASTE MANAGEMENT PROJECT 7

Mailing Address (including| 0-28 & 37, UPSIOE industrial Area, Tehsi-Sikandrabad |
Phone No. and E-mail) ; | Dist Bulosdsiabr, Ultar Pradesh - 263206 -

Mod, : 9543764441 | E-mail : swmp@sheelalawaste.com :
g, | Receiver's WUPPCRBulnsdshahar(UPECBRONHWI BULAND SHAHARZON | Dued - 084102021
Authorisation NoyABSssUPPCRBulandibabar(UPPCERO ULAYD . Dt : 200572023

10.] Waste Description :

| TemiQuantty = === == 000 MEE
No.olCorfiimmes=: = i Eaeeae e i MNos

12| Physical Form - (FBidiSerms-SollifSudge O T amp Sy i)
1 - A In cage of : : a tha
13, ﬁﬂp&mat Handling Instructions and Additional Fige wl Tumﬂ? i
crmation ; property packed i spilage prood contaners. Do not threow
: any mattrial from venide .
14.| Sender's Certificate | hereby declare that the contents of |

the consignment are fully and
accurately described above by
proper shipping name aad are
Eor NEadtt e e [ B e calegonsed, packed, marked, and
Y bji= L M*-t 5 led, and are in all respecis in i

T‘ proper conditions for transport by

(. Cigne road according to applicable national

govemment regulations.

MName and Stamp: Signature : = ay ) |
15.| Transporter Acknowledgement of ipt of

Wasles 4

Name anghiiemmasis M \ ay ofh o YEaE |

Add. D-28 & 37, UPSIDG, indlusiil Aes, I—EJJI &: T

76 | Receiver S VRILITA RaIuIat abs of hazardous and oiher wasie

Mame and Stamp:  Signature : Day Month  Year

EmErEEE SN T
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3 Newcon Consultants & Laboratories

mmmmm
An 150960 :mamm-mmm 10M% Corfified | shorstary

Fom -4

TEET HEFU'RT Pags Mo, iofl

DATE OF REPORT : 21/04/2025

TEST REPORT Mo. HCLED-005/15/04/25

Mamae and Address of Customer NS KX DUPLEX & PAPER MILLS PVT. LTD.
BTH, ¥M STOME, JANSATH ROAD MUZAFFARMNAGAR, UP.
' ; SAMPLING DETAIL
Bample Name : STAGHK EMISSION
Anaiysis Sarl Dete 162G Anadysis End Diata ; 2LDEOEE
Dizte of Samgling 1 TSRS Sampling Done By fNCL
Sampling Frotocol b 150 o L. Duration of Samgling 1 20 Min
Sample LD No. « NCL/ED-005 S/IW25
Sampling Locsation t = ?
Equipsmants Usad » Vayubodhan Stack Sampler Mo-1  © Area Gategory -
V851 (3. No-521 DTC 01)
: DETAILS OF STACK
Stask Attached to : Bodar
Twpe of fued uzed ! NREWRDFANCODCHIPS Capacity 122 TPH .
Stultltelgmal:welhenrwrd t 30 Mir Qrantity of fieel uaed F10THR
daattetop : 1000 mm Stack height above the roof lop < —
Atiached APCS : BAG FILTER Material of Construcsion : RCC
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_ PHYSICAL OBSERVATIONS
Armdlent Tempsratune : 34°C Flue gas temparatuns 111 C
Velecity of the flue gaseg : BA8 MirSac Sampding Flow Rate of 5FM 1270 LPM
Sampling Flow Rate for Gases : 2.4 LPM Cusntity of Emission diacharged : 17737 Nmtr
: TEST RESULT
2 Mo Tast Parametsra | units Test Method Results | Specification As
ParCPCE
't |Padiculate Mabers (P8} g 2191266 (Pan-1) 57 )
‘®  |Suphu Diowide  (302) M 15:11255 [Partd) a5 il Speciod
]3 " lcaibon Manezias (000 % 1513270 0.50 Nt Spached
4 |Ouide of Mirogen (HOn) T M Speciied |

Remarks 1 A Per CACM SpedBcition/Guidaines
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. F e pnetd of g game B pelther Infarrid ner implied,
.1 ey Shel maintain the mn.l:luﬂ.lh'r of.all lnFeemaion relabed b the samples 8 et reperts
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FORM 10 5. No. HW Y
ISea Alla 18 (1)} 8613 |

MANIFEST FOR HAZARDOUS AND OTHER WASTE
76 Be Touwarged By The Sender fo The S1ate Poliotton Centeal

Copy 1 (White) Boord Aner Simino AUl Tm Seven Loder
1 | Senders Name and Maliing Address T K Dupley 1- pr27 hY
(including Phone No, and E-mall) - Ila J%a 2o, rrid M @V
2. | Sender's Authorication No..
3. | Maniteel Documom No. . ¥ 0 JC fIcPq |
4 | Ttansporter's Mame and Address

Transporier’'s Reqistration No :

\lehicle Registration No. . 7T - 927>

g Receivers Name and SHEETALA WASTE MANAGEMENT PROJEET
Malling Address {including | 0.20.5.77. HPEEPE inftssikal Arm, Sact Strangiatred

Phone No. and E-mall} : #Lh'ﬂl ﬂ'ﬁ m DEILAD . _

g. | Receiver's Imuﬁdd‘wnﬂﬂmmmﬁm RULANG SLAT FREI0N § Doy Ao
Authornsation No, |8 peBi3liboelinioriTPCEROVETON UL AR ISDA LERELLY | Due) odBINes
10 | Weste Description. Aboulf .
11 | Total Quantity . '
No. of Containers .
12.| Physical Form (ErfeumiSotd Slungenge=T sty Slurmylionid)

. - o R ———— T N
13.| Special Handling Instructions and Additional et Ty o anded g of gianal chaut] be

fincluding Prione No, and E-mall) - P?ﬁf %{% !%g
5 | Type of Vehicle - [Truck/T anker/ Sveci ;
B
7

Intonmation Fmety congrEs |n ipedace o comlai s, Do fol erow
ane M hoens Chedl
14.| Sender’s Certificate [ hereby declare that the contents of

the consignment are fully, and
accurately, descriped above by
proper shipping name and are

e ] calegorised, packed, marked, and
.mﬂhu led. and are in all respects in
2 o ‘-1'._____-—'-'--

roper conditions for transport by
road according to applicable national

dovemment requiations.
Name and Stamp - Signature Day Month Year

16 | Transporier Acknowledgement of Receipt of
Westes

16.| Receiver's oe
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— Uttar Pradesh Pollution Control
e Board
m\w Busidineg g TE-12%, Whhoti Khasd, Gomdi Magar,

Ltk - 226 310, Utiar Pradesh
Begn, Mo Dakg:
PR-IO-UTT.08 AARCRL0ES)- 25 29-03-2025 05:01 Par

REGISTRATION CERTIFICATE FOR RECYCLING OR PROCESSING OF PLASTIC WASTE

(Under Rule-13(3) of the Plastic Waste Management Rules, 2016, as amended)

Ta,

k k duplex and paper mills
private imited ,

8.5 KM JANSATH

ROAD Muzaffarnagar, Uttar
Fradesh-251001

1. With reference to the application dated 21-03-2025 regarding reglstration as o
Recyclers/Co-processors), vour application has been processed and found in orter. Now,
therefore. Uttar Pradesh Pellution Control Board is pleased 1o grant the
registration in faveur of k k duplex and paper mills private limited , vide registared
addrass §.5 KM JANSATH ROAD, Muzaffarnagar, Uttar Pradesh -251001 fior
processing of plastic woste, as per details given below:

| Processing Code T3 Quantity (TPA]
| Cat-i ey
% i Cats[l L
HiESiEg Sapc R Catl 420000000
LAy .-
2 Product Quantity (TPA)
i WP [RE] 33500.0000

2. This certificate of registration shall be valid for a period of One Year from the date of
izsue of the letter unless revoked, suspended or cancelled

4. The unt shall process the plastic waste (Quantity & Type) as per the Process Fiow
Diagram [Section 8) and using the plant machinery as per the detsils given at (Section
11

4. The quantity of plastic waste processed in Hhe unit shall be as pear details given in

Clause 1.0 shave. The amount of plastic packaging wasts recyciad processed by the
PWE shall not ba more than instalied capacity of the enterprise

S. Recycling of plastic waste shall confarm te the Indian Standard: IS 14534- 1998 titled
“Gusdelines for Recycling of Plastic” as amended form time 1o time.

H'I

Q
el

'y

i
%
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14.

s i

12,

12

14,

15

18

1T,

. Carry bag made of virgin or recycled plastic, shall not be less seventy five microns in

thickness and one hundred and twenty {120} microns in thickness with effect from the
31sk December, 2022,

« The PWPs shall not engage in manufacthure, stocking, distribution, salling and using of

banned SUF ltems as listed in Amendment to PWM Rules dated August 12, 2021

The PiWPs shall not deal with any entity not registered through on-line centralired portal
developed by CPCE.

The unit shall maintain a record of details of procurement of plastic waste and sale of
recycled products as per forma prescribed by CPCE. The total guantity of plastic waste
processed by plastic waste processors and atiributed to PIEOs on an annual hasis shall

be made avallable on the centralized portal developed by CPCH as alse on the website
of PWP,

Registered PWPs shall provide certificates for plastic waste processing, which shaill e
considerad for fulfiiment of EPR abligations by PIBOS, Certificates shall be issuad on the
centralized portal in the pro forma and as per mechanism developed by CPCB, The
cernificates will be for plastic packaging category-wise and shall include GST data af the
enterprize.

Excharge of EPR credit between PWPs and PIBOs to be done as per mechanism
provided by CPCE,

The PWFs shall file annual returns on the plastic packaging waste collacted and
processed towards fulfilling obligations under EPR with the CPCE/SPCE/POC as per pro
forma prescribed by Central Pollutien Coritred Board by the April 30 of the next financlal
year.

The PWF shall pay Annual fes for processing of Returns as per Guidetines by CPCR.

In case, B Bny stage it is found that the information provided by the PWP is false, the
PWE shall ba debarred by SPCB, as per procedurs faid down by CACE | from opermting
under the EPR framework for o period of one year. The PWFPs whose reglstration has
boen revoked shall not be able to register ofresh for the period of revocation.

The PWPs are required to comply with provisions of PWM Rules (as applicable) failing
which necessary action as deerned fit shall be initiated against the violator, The
Erwvironment Compensation, as applicable, shall be levied by CPCR/SPCREPCC on the
violator.

An appllcation for the renewal of 3 Ragistration shall be made at 50 days prior to explre
of validity, aleng with the necessary information & documents as per the Guidelines
Issued by the MoEF&CC and CPCB from time to time.

If at any stage, information provided by the unit is found to be incarrect, then the
Registration granted by 3PCB/PCC shall be debared by SPCE, as per procedurs laid
cown by CPCH, from operating under the EPR framewark for a perlod of five vear

i -
AR
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e ———— e

18. The PWP should ensure com pliance with provisions of the PWM Rules, 2016, as

15.

amended. Action, as deamed fit, including revecation of registration, closure of ik,

levying Environmental Compensation charges, shatl be taken against violators of PWM
Pules,

Uttar Pradesh Pollution Control Board resenves the right to take such action as desmed
fit under Environment {Pratection) Act, 1985 for vioiation of PWM Rules, 2016, as

amanded, If any, by the concerned PWP for the period PO Lo grant of registratisn,

20. Type of piastic and recyrcied content for different components of commadity to be

Included in the label on the commaodity

Z1. The Unit shall ohtain Al other statutory clearances/ permissions regarding Occupational

Safety. Health & Fire safety and implement Necessary measures including Offsite/Onsite
Disaster Managernent Measwres gs may be mandatzd by the concernad Autherities
under the applicable extznt Laws/Rules Regulations et

Terms and Conditions :- None

Member Secretary

>4
4

1624
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= . S0 REGIONAL LABORATORY MuzaffarNagar
k: UTTAR PRADESH POLLUTION CONTROL BOARD
g Kamal Cinems Building, Railway Road, Muoxaifarmograr

- i ' o e .|-\. T

Bef Mo 3290067 0MuzalfarNagar 2025 Date: 1BATIIHES
1- Mamt of Industy: OR1ENT BOARD AND PAPER MILLE PVT LTD, 9TH KM JARNSATH ROAD MUZAFFARNAGAR
2= Address of Industry: 9TH KM JAMNSATH ROAD MUZATFARMNAGAR

3- Distriet: Muzaffnenagar

4= Dhescriplion about sampling poeint: Final Cutlet Dischargs of ET.P.

S Type of Sample (Grab/Compasiti/Dntegrated): Grab

G- Sample Collccied By: {1) Raja Gupts; Tunior Engineer (2) Saodhyva Shanne, Junior Engineer

T- Cobour and Odour: Colouress Mones

# Quantity and Packing: 2.0 Lirs PYC

e [kaie of Earu'pln Calleetion: 09NN 025

10 Analbyis Indented by: RO MucaTar<agar

11- Date of sample recelpt ln Lab: (WOT/Z025

12- Period of Analysis: As per APHA Standords

13- UL Mamber: —

14- Sampling Plan/Hef, No.: —

15- Sampling Method Rel: APHA 24th Editeon 2023- 1060 A, B, C. Page No.- 42- 32, Collection & Preservation of Samples

=, ParameterMethod Nane Limike Rezulis Standari Dhatection
M. Ranoe
' i pH, APHA 240 Bl 430008: 2423 * 742 G6.5-8.5 2=|2
p Suspended Sclids | APHA 24ih Ed. mp'l 24.4 < 5,6 1 0= 2000 mg/l
250 D Tolal 5 cledl. 3o ds drigad ag
103168 =C 2023
1 | Dissotved Solud, APHA 24th Bd. 2540 mgi 10900 <1600.0 10~ SO000 mg
O Todnd Dissobved Solids dried ng 180
W FOYE
A Toda] Sodials, APHA 241h B 2540 B gl 11148 Mot Specified 10= 50000 mmegd
2023
| BODy, APHA 29ih Bd, 3 day 27 "C 15 mgl 17.0 =20 1.8 -S0HH g
25 Park 445 1993 Rin 221
i COD, APHA 24 Bl 5220 B Open mg1 F24.0 <1500 5.0 -100000 myel

Refux Meibod 2033

PBederonoe- {1} Genornl Stand ads For disciarpe of enviromental pollusenis nre s partsA Effluent [Schedule-YI). The Enviroomsent (Prowecion) Bules, 1985
s www. b mie ndGemseral Standnnde pd§. Bosadis (hese snsdanda, nefer FPA sisadonds for spocille purmose

ok | The #mdie e de T Teysn rilsin sk o the fn s insisad 2 T ot ] ol fas sipredacsid e ong i i, sitoan ihs s porvssn af Talormisry. 3 The i g porsi n fampic s
ol n Lk

Reavarks N4

Amalysed by-
Ipwakar Doy Galifot{JRE)]

Authorized by GEETESH T
CHANDR i O
Gitesh Chamdra (RO A R p—"
Reginnal CHficer
UPFCB/Regional Issue No.: 0 Issue Date:18.07.2025 (Page No.:Page 1 of 2
Laboratory MZLN
Amendment No.:0 Amendment Dﬂe.:l% Approved byv: TM Issped by: OM

66



1626 -

Mewcon Consvitaunts & Laberatories

-
RV ERNMENT AMEOVED TTESTING LADDATORIESS:
e AT ST ¢ BNIAL D60 14000 + JULK, 100 40081 | S35 Uyrilled Labesrninry
- i TEEET REEGRT L =T Page o 1ol1
TEST REPORT No. NCLED-DU3/24/06/25 DATE OF REPORY :20/06/2025
Hame and Address of Customer WS CRIENT BOARD & PAPER WILLS PVT. LTD. <
FTH KWL JANSATH ROAD MUZAFFARNAGAR-251001
SAMPLING DETAIL ==
Epmple Namg ¢ BTACKE EMISZION
Anotyee St Dade D ZAMGI02S Anatysis End Daba + PEIDGR0ZS
Date of Samping T ZANDEA0RE Sampling Done By ! RGL
Sanmpling Préjocol £ OI5: f12558 Diiration of Sampling 130 minutas
Semple FD Mo § NCLEDQOA 24 mBres
Sanipbng Lecalion . 5
Equipments Used v Vayubodhan Stack Sampler Re-d Araa Category
VES-1 (S No-327 DTC O7)
DETAILE OF STACK
Slmek Ablestved to ¢ Bodlpr
Type of fuel sy ! g&m roln balow Capacky i 18 TPH
iﬁ‘l.'d-:t bzl above the grourd ;45 mir Quanity of Tiiel uesd TS MT/Day
EEr;:Imciuaimﬂun : 2000 mm Slacx twight sbove thereaf top -
Allachad APCE {EeE N Dalow Matérial of Comesnecion T RCG

Morma Cprating Schaduia S par redqtieTdnd
Cormminsyioming deto i =

PHYSICAL OBSERVATIONS
Aiabivi Temperabom Pl i i Flug gas tempsrateg IHENG
Walozily afibe fiue gasds ;T A2 MbEnn SarmpaEng Flow Fate of SPM S24.0 LPW
sempiing Flow Reatsfor Gaszes ¢+ 1.0 LR Quarlily of Emission discharged : 62725 Mmhr
YEST RESILT
5. He Yot Paiamctars Unikts Test Method Rosults | Spacilication As |
PerCPFCE
| |;PamcuiicMaters (MF | meilm' 1511255 (PerT) af o
¥ [SulphurDiosels  (802) == mg/Nm 15111355 (Fart2) 2 Net Specihed
3 [carbonilonmede GOy 0 | W | diazie | DA | MeGescmd |
G | Omide of Miogen (NOR) Mg 511255 (ParT) s | b Speciwd
o *fEnd of Aeport©** RS

RaEiSarHL s A5 Per CACEA Secilicatlon Geidelinns
Fuet U feuit] ol [ROF-350 MTDay, Dy Foelow Sulphur Coalifs MT D]
APES R e e, L v it Pl ar s, T ful_ﬁ'f!.r_ruhhgq

ﬁjﬂ;ﬁﬁﬂ_ﬁﬁrzm Il-ﬁ,ll +if L FOR nrggf,?ﬁi:ufﬂﬂfmmamumrma
:1%% -P: i 'I:..l:l.:lh I!III'I' ¥ £ i .i:l::'\
3 l-|1£"" Chadead by 4

b
‘ﬁﬁn 3

- Enedw sl af i S 15 dstBvir infarrpd ner gl d [ w
Lol oy shall miaaa i 1ha tl}lﬂﬂ!ﬁf‘ﬂlﬂh;’ o all dsenisition relitod {095 [ikish & o 5E sepaits,

A asmplanis sband Ui report shaold b ¢ sismuinicatod safhie 10 dayd of the 1ssue daie of Ehl report.

STl st e ok B be pratliced wlialy o i par wihoun pires pesm jalon e f ik Managing Parinar, S dliputes setieit to Ghegiabad Jur lidisten,

- —

Latoratory : A-4158, Seclor17, (Bwadeshi Gompound) RKavi Nagar Industrial Area, GHAZIABAD - 201 00 (U.B)
Maoblla » BEY0430345, G205501738 | Websile @ vwnewconiab.in
o E=ail : neswconiabEigmeicom, newconlabinance @ mail.com
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FORM 10

‘_ ] |--I B8
[hanes 4 :
MANIEEST FOR HAZANDOUS AND OTHER WASTE %Mo [N A E'
= — = i I

DRIEWT Bopdh = PRlR "flf-;l’..';' {a ¢ ]
Fdu et e et Yool 12 b Gy,

A sLpere o Iedils Al
RTINS L R TR T T

(ST = -

e Aol W

A — e

~ T Doctment WMo Cradtasans—

srgearters Marme & Adidress

g P N and Qi)

——
—

P,
B

iy e

——— = B SR

ol OF OFplac |

Vory Sed

" [ruck f Tanier § f..ll.'jrlt_la'ﬂ Wizl

530

- .
Transponai's Registiahan

Yhicls Regetraton Mo

Uelo Rr 3955~ '._ E

{8 Rucevers Name & Mailing Address
&l Lol nchpdlng Phong Mo and amzil)

il BHARAT OIL COMPANY () A
E-18, Sile-1V, Salubabed Industeal.
Chazipbad: UE-201010 Tal. - GEOGET..
e-muil sakeg @ bharatol oo

i} SHARAT OIL & WASTE MANAGEMENT LTD.
Bisics bakmpof, Rporkee Lakshsr Rosd, Rocrks,
Hardwar- SATe6s Uttarakhand, Tel. | BBT4087 866
e-inel siesdaheatoit.com

{1 BAT OIL B WASTE MAMNAGEMEMT LTD.
Gatad 672 & T06 Cha, Sikandra Rosd, NH-Z, fumih Wi
Tehsll Akbarpus, HKangur Dehat; P T« BETLET0ED
e-mail:salesgbnaratoil com

Raceiars Suihoraation Moo

[ 17443 TIUPPCE Ghaziabad UFFCBRO)ICTOBOIVBHATIABARIZALY, Valid e AR

(i} UKPCE/HN Gon-B-d{ Vol 1['2023/213 Valid Upte: 31022013

(] 17T172UPPCAIKanpurDehalURPCERG)ETOMBothMANPURDEHATIND], balid Ugta: HH2TIEY
lv] 18807T2UPPCAMnpurishalUPPCERCYCTOMothICANPUR DERATIZIL, Vaid nplo: HALEEET

£

i1 Tofalduantily JI.".'-";L&!.::;E? . 33 Ly

10 ';J'ES[E DesCriouon ETP E‘fb’ﬂrgl | [ 5 D 1

1 1
i F

- |'F 1424 E?a_‘:jéﬂe:'.l‘.'r S
= m' or 2
..I.E_ka%j. ................ Hig e Mt 9k ;

Mo ol Cenlitners
Cefton e b Ay
1% Physical Form

[ SolidiSemi-Sold Sludgel Oy Tany/SlurniLiguad)

| 13 Spewal Handkng Instructions & Additicorel

-
'l-liﬂ""ﬂ Inlarmaton

Do not throw Druris roem tuck. In case of laakagel
geapage, use Washing $0ap at poin of laak o $100 155

lgakaga.

| by dedang fial the comlinds of he consrer=nt & My 4 docsaisl

detonhiad abeng by praper shppeig i snd ane calegonied packsd, mated
g itigad, and dee o ol gespects n proge cundiliay far Reepiln by e

,.-‘u_:: sccarding boappdcabily oo gavernmint ragulaloesd
R Doy Year
A .
DL | !y 2le 21
15 Transporer Acknowleogement of Receipt of Wash il _I:Ia_'f- | Yisar o
Tyeed Narrie. & Stamp Sagnabidre | f:} || G ﬂJ ,:"l_? "EI o 12 |L
16 Receivers Cariie, i ; 5 and
e WE;:‘- 1::'2“2-1 Wi In.l Rateipt of Hazardgu sy Dy et

b
- : S
Typed Ma mll'(-'}'gmmp i,
I |

)

e, i o i

Scanned with CamScanmer
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Uttar Pradesh Pollutien Control

= -
ﬁm_ Buiding Mg TL-12%, vilihutl Khand, Goansi Mzgar,

Lucknow = 228 010, Uttar Pricesh
Eegn, Ko, Dater
FR-08ATT-00-AA AT BRI 028 04-09-ZT024 9603 PM

REGISTRATHION CERTIFICATE FOR RECYCLING OR PROCESSING OF PLASTIC WASTE

(Under Rule-13{3) of the Plastic Waste Management Rules, 2016, as amendead)

T,

orient board and paper
mills private limited ,

4th Em Jansath Road
Muzaffarnagar, MUZAFFAR
NAGAR, UTTAR PRADESH,
251001, Muzaffamadgar, Uttar
Pradesh-251 041

L. With reference to the applicatien dated 06-08-2024 regarding registration as a

Racyclers/Co-processors/, your application has been processed and found In order, Now,

therefore, Uttar Pradesh Pollution Control Board is pleased to grant the
registration in favour of orient board and paper mills private limited , vide
registered address 9th Km Jansath Road Muzaffarnagar, MUZAFFAR NAGAR,
UTTAR PRADESH, 251001, Muzaffarnagar, Uttar Pradesh -251001 for processing
of plastic waste, as per details given balaw:

| Processing Code E3 Quantity [TPA}
Cat-l 54750000
’ Cat-ll A1062 5000
Processing Capacity Catll 71175000
Catly 10850000
. = Product Quantity (TPA)
Prociiction Capacity Poweer [E3] 10650,0000

2. This cetificate of reglstration shall be valid for a period of One Tear from the date of
Issue of the letter unless revoked, suspended or cancelled,

3. The unit shall process the plastic waste (Qua ntity & Typel as per the Process Flow
Diagram (Section &) and using the plant machinery as per the detalls given at {Sectan
11).

4, The quantity of plastic waste processed in the unit shall be as per details given in

Clause 1.0 above. The amount of plastic packaging waste recycled processed by the
PWF shall not be more than installed capacity of the enterprise

1628
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10.

1X.

12,

15,

14,

15,

16,

1629

- Recyding of plastic waste shall conform to the Indlan Standard: I5 14534; 1998 titled

"Guidelines for Recycling of Plastic™ as amended form time to bime,

- Carry bag made of virgin or recycled plastic, shall not be less seventy five microns in

thickness and one hundred and twenty (120} micrans in thickness with effect from the
3=t December, 2022,

- The PWFPs shall not engage in manufacture, stacking, distribution, selling and using of

banned SUP Items as listed in Amendment to PAWM Rules dated August 13, 2021

The PWP= shall not deal with any entity not registered through on-line centralized portal
daveloped by CPCH,

The unit shall maintain a record of details of procurement of plastic wasts and cale of
recycled products as per forma prescribed by CPCR. The total quantity of plastic waste
processed by plastic waste processors and attributed to PIBOs on an annual basis shall
be made available on the centralized portal developed by CPCE as &lsa on the website
of PWP,

Registered PWPs shall provide certificates for plastic waste processing, which shall be
considered for fulfilment of EPR obligations by PIBOs. Certificates shall lre tssued on the
centralized portal in the pro forma and as per mechanism developed by CPCE. The
certificates will be for plastic packaging category-wise and shall Include GST data of the
ENLETprise,

Exchange of EPR credit between PWPs and PIBOS ta be done ac per mechanlsm
provided by CPCE.

The PWPs shall file annual returns on the plastic packaging waste collected and
processed towards fulfilling obligations under EPR with the CPCB/SPCEIPCC as per pro
torma prescribed by Central Pellution Contral Board by the ApAl 30 of the next financial
YEar.

The PWP shall pay Annusl fee for processing of Retums as per Guidelines by CPCA,

In case, at any stage it is found that the informaticn provided by the PWP s false, the
PWP shall be debarred by S5PCE, as per procadure lald down by CPCB , from operating
under the EPR framework for a perled of one year, The PWPs whose registration has
been revoked shall not be &kle Lo register afreshi for the period of revacation,

The PWPs are required to comply with provisions of PWM Rules (as spplicable) failing
which necessary action as deemed fit shall be Initiated against tha vielator. The
Environment Compensation, as applicable, shall be levied by CPCB/SPCBIPCE an the
wvialatar,

An application for the renewal of a Registratian shall be made at 90 days prior o axpire

of valldity, along with the necessary information & documents as per the Guidelines
issued by the MoEFECT and CRPCE fram tima ta Fime,

1629 5



17,

18,

18,

20,

2L

1630

If at any stage, information provided by the unit is found ko be Incarrect, then the
Registration granted by SPCB/PCC shall be debarred by SPCB. as per procedure lald
down by CPCB. from operating under the EPR framework for a perlod of five years.

The PWP should ensura compliance with provisions of the PWM Rules, 2016, as
amended, Action, as desmed fit, including revocation of registration, closure of unit,
levying Environmental Compensation charges, shall be taken against viclators af BWM
Rules,

Uttar Pradesh Pollution Control Beard reserves the right %o toke such actlon as deemed
fit under Enviranmant [Protection) Act, 1986 for violation of PWM Rules, 2016, as
amended, if any, by the concemed PWP for the period prior to grant of registration.

Type of plastic and recycled content for different components of commodity to be
Included in the label on the commedity

The Unit shall ebtain all other statutory clearancess permissions regarding Occupational
Safety, Health & Fire safety and implement necessary measures including Offsite/Onsite

Disaster Management Measures as may be mandated by the concemead Authorities
under the applicable extant Laws/Rules /Regulations ate,

Member Secretary

1630
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TEST REPORT s
TEST REPORT No. NCLIEP 040/26/05/25 DATE OF REPORT : 31052025
Mame and Address of Customer M/E DISHA INDUSTRIES LIMITED
Bth KM. Jansath Road, Village - Sikhera, Muzatfamagar - 251001
SAMPLING DETAIL
Sampls Mame : STACK EMISSION
Analysia Slart Dads ! 2052025 Anafysis End Dats T 3062025
Date of Sampling : 2ACHE0RS Sampling Dora By INCL
Samgling Protocal ! 15 11285 Durafion of Samgling 5 20 Minadas
Sample 1D Mo : RCUEP-DA0ZE/0825
Szenpling Localion = -
Equipments Used ¢ Vayubodhen Stack Sampler No-1 Brea Category £
V331 (S No-321 DTS O
DETAILS OF STACK
Stack Attached o : Bailer
Type of fuel used : *Bas Nods Bofow Capacily 140 TPH
SHack heighd sbove the oround . 400 Mir Chugdity of fuel wied i §30 Ton/Tay
k dig 2 the top ¢ 2000 mm Stack height atove the mof lop 1 —
Atiached APCS : Lime Scrubber,Bag Filler Matarial of Conalnichion +RCC
Normal Opeating Schedule + AS PER REQLNREMENT
Comminsgioning date F o
PHYSICAL OBSERVATIONS
Amizient Temperalsme » 3B°'C Flie gas temperaiure : 1I0°C
Velochy of ihe Tue gases 1 7.1 minsac Sampling Flow Rale of 5PM t230LPM
Sampling Flow Rate for Gases : 2.1 LEM Quantity of Emission dischanged : 80803 Nm#thr
TEST RESULT
B.Ne) Test Parameters Units Test Method Results | Specification As
Per CPCH
1 |Particulate Mstiers  (Eh) Mg 15:11255 (Part-1) [ a0
2 |[Supher Diowide  (502) rgHm? 15:1 #2656 (Part:2) 205 Wt Specified
5 (Cwbon Monoice  (GO) “ 1513270 080 et Specifiad
F4 e of Mirogen (0] P T IB11258 [Fart7) 328 Mot Specifieg
e QAT S -

Femarks © As Per CAOM Specification Guidulnes

*ROF {Rafese Derved Fudll-350
A Dérociien),

Checkhed by

1. The test report rofers anly bo B partiouler samglads submitied for testing s Tcted narampters

I Endiapermiant of the same i neRher svannad mor
3, |aksratary shal mainizia the confidanttality ol
4, Comnplarts shout this epen showld be commrn

ATEHDER
En-r?(lm‘yﬁchﬂrge

BAT Dy Or Low Sufstiur Cosl- 130 MTiDay or Agro Feel-B00 M T/ 0w [Cnly Approved Bl Be Prrmithed As Por

impdad,
Hinsamation related ba thy semples & tear repos.
icated within 10 dinys of the issve date of this fepact,

5. The repie 1 rot to be prodeced whaliy o by part withaot prior permission of the Managing Pariner, Al disputes mibjecs 1o Gwacabad Jorisdiction,

Laboratory : A-1/1158, Sector-17, (Swadashi Comoound)
Mobils : 9R 10430345, 0205501788 |
E-rmafl : newconlab@mmai

Kavi Magar indusirial Area, GHAZIABAD - 201 002 (UP)
Wabsite : wiw.newcanlab in

comi, nevwconlabfinance@igmall com
1631
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ot wowsuoca || IR ETQINMIIN A o

Government of k@B Bradesh IO

e-Stamp £

Certilicats Mo, v IN-UPT TEarERE1OTIIW 2
Cartilicais sswad Date o [M-Sep-2024 01:50 P ‘dl
Account Aeterence | NEWIPACE (SV)/ up1 4323104/ M i
Unigue Dog, Reference ¢ aEIN-UPLUP 133231044 01984851 E2564W E
Purchased by + ISHA INDUSTRIES PYT LTD 9TH KM JOLLY ROAD #AZN
Dosenption of Doeurma » Aricle 5 Agreement ar Memorandum of an agrasrmesl ?,
Froperty Descaption . Blot Applicabla ,
Cansideration Price {Rs.) 1
Fargt Party ¢ DISHA INDUSTRIES PYVT LTO 9TH BM JOLLY ROAD MEZN z
Second Pariy I Mo Applicable ;i
Stamp Cuty Pad By ¢ DISHA INDUSTRIES PYT LTO 97H HM JOLLY ROAD MZN 5
Stamn Doy Amount{Rs ) o100 i
{One Hundred only) B
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£
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FORM 10
[See ruie 19 (1))

MANIFEST FOR HAZARDOUS AND %EEH&STE 5. Mo,
[ 1 Octupiers Name & Maiiing Address ‘*\f - ;

Prewn 1

fl-l'.‘-l\} Mo .?llk
tincluding Fhone Mo, and email) {:b_;,- .:‘?'- }:4'
AN
2 Sender's Autharization No._ Nk
I L *d
J4  Manifesi Document Mo il Ffij":'_'ajllfflﬁmj 1'-—#‘5’“’"‘5-"( i 5 T .I. -1_(:"'

f
I

ansporters Name & Addra
{including Phone Mo. and email)

=
@Lﬂhf o~ Gl S

Tyma of Vehiclke

{Truck ! Tanker f Special Vehicie)

E 5
| & Transoonars Registration

o

Yhick: Regisration No,

Q0

! 4 Feceivers Mame & Mailing Address
{including Phane Mo, and amall)

BHARAT OIL COMPANY () R il
E-18, Sile-1V, Sehibabad Indusirial %8 Frueitt it
Ghagiabad, UP-2071 010 Tel, | 38905 0 a5
e-miall sales@ bk haratail.com

(If] BHARAT OIL & WASTE MANAGEMENT LTD.
Mauza Mukimpor, Focrkee-Lakshar Boad, Roorhes,
rlardwer - 247664 UHfarakhand, Tel. | BA74007E54

_ e-malsales@bhargtol.com

\

llllj}HﬂFtAT OIL & WASTE MAMNAGEMENT LTD
| Caatesr 072 & TG Cha, Sikandma Road, WNH-Z, Kumi
Tehsil Akbarpur, Kanpur Dehat, P Tel. - BB792074

=Ml EalesiEhharatol ~om

Recabars Authormzation ha i
! 4l

1T 43T NPFCEChazbad[UFPCERONCT Vot GHAZI A BADI2023, Yalid Upta: 3571213027
B HDICon-B-E4(Val- 2023233 Valid Upto; 310372028

1T 72UPPCEMarpDeha{UP FOBRONCTOIBathKANPURDEHATR O, Yalld Uple: 3122027
(v} AT RIUPPEBFRanmwDehatil PRCBRONG TOMol M ANPUR DEHOTZOE. Vallg upio! IANBIET

i; 10 Wasls Description

e

| 11 Total Quantiey
Moy of Containars

LSS o o T o
e Moz,

{ 12 Fhyslcal Fosm

| 12 Spacial Handling Instructions & Additional

(Solid/Semi-Solid/SludgelDityTarn /S lurng!Liguid)

Coned threw Drums from truck. In case of lasksgel
saapage, use Washing soap at point ofleak to stop i
Isakage.

14

| hereby declare Bal he conlents of e consgoment & Tuly and a0

Infrmmaticn
SENDER'S CERTIFI -

|
1
|
|
| Typed Hame & Sta e

M

cesgrbed ahove by proper shipping name and are caiegarised packed, |
#nd laoeled, and ere in &l respens ia praper conoifion for transood |

o S B acroring o applabienational govemment regdatans,
& 7 [+ ; i
T S 1ol7 2o -
1§ Transperler Acknowledgementaf Manth Day Year
Typed Mames & Stamp: 0 ] 1.:‘) [}f {._-'-'}n. [ 1.-"-"
18 Recsiver's Cerificate for, Reosipt of Hazardous and :
oiher Waste : %\ Month Day Year
1 L1
Typed Name & Slamp i O f [y bf {‘.sl O “)

5k :: ure ;
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J— Uttar Pradesh Pollution Control
& Buliding Mo TC-13%, Wbt Khand, Soms Magar,
S Luiricnow - 28 (L0 LREar Pracath
Begn, B, Date:
- 26 LTT-07-AACC NG TE-T4 IH-0T-Z024 02:27 P

REGISTRATION CERTIFICATE FOR RECYCLING OR PROCESSING OF PLASTIC WASTE

(Under Rule-13(3) of the Plastic Waste Management Rules, 2016, as amendad)

T,

disha industries private
limited ,

Gth KM Stene, lansath Road,
Village- Sikhera,
Muzaffarnagar, MUZAFFAR
MNAGAR, Utkar Pradesh
231001 Muzaffarmagar, Uttar
Fradesh-250999

1. With reference to the application dated 06-07-2024 regarding registration as a
Recyclers/Co-processors/, your application has been processed and found in order. Mew.
therefore, Uttar Pradesh Pollution Control Board is pleased to grant the
registration in favour of disha industries private limited, vide registered address
9th KM Stone, Jansath Road, Village- Sikhera, Muzaffarnagar, MUZAFFAR
NAGAR, Uttar Pradesh 251001, Muzaffarnagar. Uttar Pradesh -2509949 for
processing of plastic waste, as per details given balow:

Frocessing Code E3 Cuantity (TPAY
Catil 14235.0000
. . Catl 106762.5000
Sl BLLLLIE 2 2t 18505.5000
Cativ 2847.0000
i Product Cuantity {TRA)
Producta
s ey Fower [E3] B760.0000

2. This certificate of registration shall be valid for a pericd of One Year from the date of
izsue of the letter unless revoked, suspended or carcelled.

3. The unit shall process the plastic waste (Quantity & Type) as per the Process Flow
Diagram (Section B) and using the plant machinery as per the details given at (Secbon
11}).

4, The quantity of plastic waste processed in the unit shall be as par details given in
Clause 1.0 above. The smount of plastic packaging waste recycled processed by the
PWF shall not be more than installed capacity of the enterprise

=, Signad
f sy E;,-—_aamm
3 L0 Bumar Singh
B Dok
o " PRAOT 2R

o B R ELESRE L]
1635 Al



10

11

1.

13.

14,

16,

1636

Recycling of plastic waste shall conform to the Indlan Standard: 15 14534: 1998 titled
“‘Guidelines for Recycling of Plastic” as amended form time to time.

. Carry bag made of virgin or recycled plastic, shall not be less seventy five micrans in

thickness and one hundred and twenty (120} microns in thickness with effect from thea
A1st December, 2022,

The PWPs shall not engage In manufacture, stocking, distribution, salling and using of
banned SUP iterms as listed in Amendment to PWM Bules dated August 12, 2021

+ The PWPs shall not deal with any entity not registerad through an-line centraized portal

developed by CPCB,

. The unit shall mzaintain a recard of details of procurement of plastic waste and sale of

recycled products as par forma prescribed by CPCE. The tatal quantity of plastic waste
processed by plastic waste processors and attributed to PIBOs on &n annual basis shall
be made available on the centralized portal developed by CPCB as also on the wehsits
af PWP,

Registered PWPs shall provide certificates for plastic waste processing, which shall be
considered for fulfilment of EPR obligations by PIBOs. Cartificates shall be issued an thiz
centralized portal in the pro forma and as per mechanism ceveloped by CPCB, The
certificates will be for plastlc packaging category-wise and shall include GST data of the
enterprisa,

Exchange of EPR credit between PWPs and PIBOS to be done as per mechanisnm
provided by CPCE,

The PWPs shall file annual returns on the plastic packaging waste collected and
processed towards fulfilling obligations under EPR with the CPCBISPCB/PCC as per pro
forma prescribed by Central Pollution Control Board by the April 30 of the next financial
year,

The PWP shall pay Annual fee for processing of Returns as per Guidelines by CPCB.

In case, at any stage it is found that the information provided by the PWE is false, the
PWP shall be debarred by SPCE, as per procedure laid down by CPCB , from operating
under tha EFR framework for a period of one year, The PWPs whose registration has
been revoked shall not be able to reglster afresh for the period of revocation,

. The PWPs are required to comply with provisions of PWM Rules (as applicable] failing

which necessary action as deemed fit shall be initated against the violater, The
Environment Compensation, as applicable, shall be levied by CPCE/SPCB/FCE an the
vialatar,

An application for the renewal of » Registrabion shall be made at 90 days prior to expire
of validity, along with the necessary information & docurments as per the Guidelines
Eiued by the MOEFECC and CPCE from time to time,

'\.._ ]
Lk -"-'_-',:- %ﬂmrﬁr@
_l h
:lﬂ W 1-1?35!+auu
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17,

18.

19

20,

1637

IF at any stage, infarmation provided by the unit is found to be incerreck, then the
Registratlon granted by SPCB/PCC shall be debarred by SPCE, as per procedure laid
down by CPCB. from operating under the EPR framewark for 3 period of five years,

The PWF should ensure compliance with provisions of the PWM Rules, 2016, as
amended. Action, & deemed fit, including revocation of registration, clesure of unit,
levying Environmental Compensation charges, shall be taken against violators of BWM
Rules,

Uttar Pradesh Pollution Control Board reserves the fght to take such action as deemed
fit under Environment {Protaction) Act, 1986 for vielation aof PUM Rules. 2016, as
emended, if any, by the concerned PWP for the period priar to grant of reglstration

Type of plastic and recycled content for differsnt compinents of commaodity to be
Included in the lsbel on the cormmodity

- The Unit shall abtain all other statutory dearances/ permissions regarding Dccupational

Safety. Health & Fire safety and implement hecessary measures including Offsite/Onsite
Disaster Management Measuras as may be mandated by the concerned Authorities
under the applicable extant Laws/Rules MRequlations ete,

Member Secretary

1637
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ikart " Lo REGIONAL LABORATORY MuzaffarNagar
% UTTAR PRADESH POLLUTION CONTROL BOARD
Kamal Cinema Building, Railway Read, Muzaffurnsgar

Red Moz 32900687 MuzalTar Napar/ 2023 Deate: LROTM2S

I- Namg of Industry: GULSHAN POLYOLS LIMITED CALCIUM CARBONATE UNIT, 9th Km. Innsath Rosd, Vill.

Shornazar, MozaTarmoear MUZAFFAR MAGAR 251001

I- Address of Indusiry: 9tk Ko, Jangath Roal, Vill Shemagar, Muzafinrnamr MUZAFFAR NAGAR. 25100
3= District; Muzaffamagar

4- Deseription Bhﬂlll‘ilmplilg podnt: Final Otk Dhschanpe of ET.P.

5= Type of Sample {Grab/Compesite/Tntegratedp: Grab

6~ Sample Collected By: (1) Baja Gupta; Junier Engineer {2) Sandhya Shasma; Jumior Engineer

7- Celour and Odowr: Colburiess Rons

8- Cruamtity and Packing: 2.0 Lim PVC

9- Date of Sample Collection: 14072025

1 Anslyvis Indented by: RO MuzaffarMagar

11- Date of szmple receipd im Labe 140072025

12- Period of Anabysisr Asper APHA Stamelards

13- ULE Mumibwer: =

14- Sampling Plan/Ref, Mo.: -

15 Sampling Method Ref: APHA 24ih Bdition 2033 1060 A, B, ', Page No.- 42- 52, Collection & Preservation of Samples

5. ParameterMethod Name Uit Results Standard Detection
M. Range

| pH, AFHA 24th Ed. 45008; 2123 . Ty 6.5-4.3 02-12

2 | Suspended Solids , APHA 24ih Ed. mg 180 100,00 10-200K mgl

2520 1 Total Suspended Solids dred of
Li3-1413 * 2023
1 | Drssobved Selids. APHA 24ch Ed. 2540 mg1 1290 200004 10- SO0 o]
C Totd Dissolved Salids dried an 150
NG 2033
4 | Todnl Sofids, APHA 241h Ed 2540 B mg1 1328 Mot Specified 10- SOO00 e
2023
§ | BODy APHA 24h Ed, 3 day 27 *C 15 mg'| 20 irn 1.0 = 5000w
025 { Partd4): 1993 Bao 2023
3 COD, APHA 24th E4. 5220 B Open mg/l 1658.0 240.0 S0 =] OROND tiz ]
Py Metlnl 2023

Referenes- [ |1 Genernl Standards for discharge of emvironmentil pollubasie e 88 @a-4 Ffuent [Schedode-vI, The Environmest (Prosectien’) Rules, 1930
wource: www e G ol Standsnds pdf, Bosides thess standards, vofer B pmandanls for specific punposs

Fhuy - | The enelin @ ik Tes Bopod vd de o Pee e wsred) T The mapan 5| rod ba sepredired-ancayi in ol wiboar ibr wrion pesnission of | orsiey, 1 The el rpon perivin e the ol e

Reasark: 4

GEETESH patshsares

CHAMNDR crarona

Date 2025.07.18

A 16 10H2 +05°HT
UPPCH/Regional Issue No.: 0 Issue Date:18.07.2025 |Page No.:Page 1 of 3
Laboratory MEN
Amendment Mo Amendme 218, 5 [Approved by: TM [ssued by: OM

79



Anabysed oy-

1639

[Diwakar Dev Gahlet(JRF)]

Authorized by

Critesh Chundra (RO

GEETESH Dty sunea

by GEETESH

CHANDR crancaa

Digte: 0250718

Htgmnalltﬁ‘i‘ﬁ;:&'mw

UPPCB/Regional
|Laboratory MZN

Issue Moz 1

Issae Date: 1R.07.2025

Page No.:Page Z of 3

| Amendment N

-

Amendment Date 18072025

Approved byv: TM

Issueed bows O

1639
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(GOVERNMENT APPROVED TESTING LABORATORIES
Am B30 2001 1 205, 150 14007 : 2H S, 1500 £0000 : 2008 Certifing ].a:jm-.ﬂoq

D

TEST REPORT Pagema:Lafl

TEST REFORT No. NCUEPO28M 2006/25 DATE OF REPORT :17/06/2025
Haime and Address of Customer M3 GULEHAN POLYOLS LTD.
STH KM STONE JANSATH ROAD, MUZAFFARNAGAR, ULP, INDIA

SAMPLING DETAIL
Sample Mana STACK EMISSION
Analysiz Stan Dale LoTRMsEEs Anablysis End Date 1 TDERE
iDate of Sampling ¢TSRS Sampling Oona By LML
SampEng Pratocal P 1SiTi25E Curation of Sampling 730 Miinuies
Sarmnple D Mo, : NCLEP-O3A 208725
Sampling Locaton :ms
Ecuipments Lisad i vayubcdhan Stack Sampler Wo-1 Frea Categary e
VES-1 S Ne-321 DTG 07
- DETAILS OF STACK
Stack Altachedin « Baoiler
Typa of f!.rehrsed i GCoal & Rice Husk Capacity L 14 TPH
Israd-: he+|;l|h| abave the ground @ 650 air Cruantity of fuel Lsed (130TED
g}lﬂk diz at the bag ¢ 00 mm Biach haight above the rooflop ;=
Atlachad AFCS : ESR Maberiad of Construgtion R
: Heormal Corating Schedule = 45 PER RECQUIRENMENT
Camminssiamng dats n ek
PHYSICAL OBSERVATIONS
FAribien Tampershira R i Flus gae lermpaaturg 11860
Welacity of the fuie gasag ! B4 mirfaee Samplng Flizw Rale of SPW L350 LPW
Sampling Flaw Rate for Gages | 1.8 LPM Quantty of Emlasion decharesd ; 5700297 Nirdihr
TEST RESULT
5N, Test Parameters Lnits Tast Method Results Spacification ds
Per COCE
i Paticulate Matters (PRI} HE- Tl 1511258 Pas1] &3 &0
T |SuphwDomoe m0R mam 1511255 (Pan-2) ™ Wat Specified
3 Carbon Moneokde: (G0 & E13270 038 ek Spectad
4 |Oxnde of Kitrogan (NOx) g Mm? 1511255 {Pan-7) 46 Hel Spesfind
. == igngd of Regpoei ™™
Rornarks © & CATR Sreohr e Guelnlpes
ST
EP-026H 206354 o S

Fﬂ?ﬁﬁmﬁmﬁmama LABORATORIES
Ty N

1. The tex roport refers oaly te tha periicular sansida s aodrmied lor 1esting fnd bsbed porameters

% Endorzement of the sane by netber infemed nor Impled.

¥. Lubaraiery thall mankzin the confidesnialiy of all informagian relafed co cha csnplas & rast MEEas

4. Complalats about this repart should be cormuniciied withn 10 dapsof the isse= dete of this repor.

5. Tz veport & not 120 pred cod whelly ar in part without pior perndnion of the Meneging Porner, &8 dispoies ssdjecr 1o Ghadiabed udidiclion

Laboratary - A-1M53, Sector-17, (Swadeshi Compound) Kaul Na
i . gar Industral Area, GHAZIABAD - 201
MoDide : §810430345, SR0S501783 | Website : wwwe newconlab.in i
Ervneit ¢ rwwsanieti@gmaiogm, newoonabfinance@igmaleom T Gulshan Po YOIz Lig

Auifonsad Signglony

1640



ﬁnni
GSTIY ; 09AAHHJITETLAZR 1641 £
State : Uttar Pradesh State Code : 09

MALWA TRADING COMPANY

= h_j
. 376, Bhopa Read, MUZAFFARNAGAR-251001 (Uttar Prades
S Mobl : 9837040681

Ref Né, Date. 20247 A\™

TO WHOM 50 EVER IT My CONCERN

This 5 to be certify that M,s Malwa Trading Co., Muzaffarnagar has purchased

Fly Ash of quantity 353.470 MT in the maonth of APRIL" 2025 from M /s Gulshan
Polyols LTD 5™ kpa JANSATH ROAD MUZAFFARNAGAR-
quantity of the fly agh is sold out to vari

(PROPRIETOR

This certificate js

issued on request of M/5 Gulshan Polyols LT g™ KA
JANSATH RoaD

MUZAFFARNAGAR-251001 (U.p)

a1 id
wor Gulshan Polyols Lid-

/"L

1641
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S5TIN ;: 0SAAHHJ1TETLIZR 1 6 42
Stale : Utlar Pradesh State Code: 09 :

MALWA TRADING COMPANY

Khasra No. 576, Bhopa Road, MUZAFFARNAGAR-251001 (Uttar Pradesh)
Mobl : 5837040681

Ref No. pate. b4 2425

TO WHOM SO EVER IT MAY CONCERN

This is to be certify that M/s Malwa Trading Co., Muzaffarnagar has purchased
Fly Ash of Quantity 463.670 MT in the month of MAY" 2025 from M/s Gulshan
Folyois LTD 8™ KM JANSATH ROAD MUZAFFARNAGAR-251001 {U.P}) and entire
quantity of the fly ash Is sold out to various Cement Industries on their
demands.

For MALWA TRADING COMPANY

{PROPRIETOR)

This certificate s issued on request of M/S Gulshan Polyols LTD 9™ km
JANSATH ROAD MUZAFFARNAGAR-251001 (U.B)

1642

83



<% FIN : DBAAHHMMTETL 11
Z4qte @ Uttar Pradesh Siato Codeo . 09 1643
COMPANY

NMALWA TRAI l G
Khasra No. 376, Bhopa Road, MUZAFFARNAGAR-251001 (Uttar Pradesh)
Mobl! - 9837040681 -

TO WHOM SO EVER T MAY CONCERN

This is to be certify that M/s Malwa Trading Cao., Muzaffarmagar has purchased
Fly Ash of quantity 490.610 MT in the month of JUNE 2025 from M/s Gulshan
Polyals LTD 87 KM JANSATH ROAD MUZAFFARNAGAR-25 1001 (U.P.) and entire
quaniity of the fly ash is sold out to various Cement Industries on their

demands,

For MALWA TRADING COMPANY

[PROPRIETOR)

This certiticate is issued on reguest of M/S Gulshan Polyals LTD 9™ ki
JANSATH ROAD MUZAFFARNAGAR-251001 (U.P

W Luishan Polvols Lid.

1= i ot | -r"'“'?l"-ﬂ.

1643 84



Annexure-19

Frapors e Mo Tﬂ J BETRA (9
. . GSTIN NO. : (94 ABCGI934F1 20 i
: f MZMETUI0G
;(ﬁ,'f GULSHAN POLYOLS LTD. e D
BTH KM, JANSATH ROAD, e
GULSHAN |muzarrannacan. 25100 (L) D g
CIN: L24231UP2000PLCo344 18 SO
PAN KO @ AABCSI0RF
Fant. Ao {BY RQAaD Pace of Sunoge PR big. MR ANAND SHARMA 00 - 3%Apniges
Simoli s | B%.Anrinzggs Unar Prodesh | Sof M. BTRI025040084 e : ElAyeanzs
Ze8 Parsar ANAKD SHARMA-LTH
[atigs Moo © UR1IAWTS06 Fraie T | FARTY OWH ARRANGMEN]
ia of Receiver (Hied o) 5213 Eisty G OF Delalf of Consignge [Sfdoped fa) Sinte Cdt ga
PARVINDRA KUMAR PARVINDRA KUMAR
S0 PREMPAL SINGH S0 PREMPAL SINGH
VILL MOGHPUR VILL MOGHPUR
MUZAFFARNAGAR 251 203 Uttar Pradesh, India MUZAFFARNAGAR 251203 Uttar Pradesh, India
GETIN URP DAN PANNOTAVBL | B5TWv -ypp
. HEM £ W8t | oo g | | Less | Tawabis
k| Descriglien of Prodict | Sordes | SA0 ! l | uac | KHalg . Amaumi | Dilse | Amount | CGET EEET
IH" WASTE SLUDGE WHRAU| 105 | 105 ] | s2.2a| 5250 10 ET
S e 1_ MT. , : ' 413 &7
— S| S T il — — AT 4
|
I I | | | [ | |
! |
| | | | i
| ]
. I , I | |
| | |
|
| | o -
| | ‘ | I | | |
| | | I . |
i | | I' |
i | ' | | | =
| Total: | | esm vas T || e i) 4.7
EET AMOUNT RUFEES MINE AND FORTY-21% DMLY
Tr~able Aml : 52.50 GET At 946 TOTAL AMOUNT : v 2
CGET ITEMWISE) S4% - 4.7
SGST (ITEMWISE] @9% ; 4,73
TOTAL INVOICE AMOUNT : B1.0E
RUPEES SIXTY-OME AND HNINETY-S1X oMLY
K : Bank Details ; _:I II Ao
Bank Nams  :STATE BANK OF INDIA RN Mo, ;
Addross s Commercial Brarch, @ Floor, 61, IFCH Tawer, NEHRLU BLACE !
MEW DELHI-11007a
Palni india
A oG SBIIG189906 |
FEC Cods | SBINODD4295 |
SWIFT Code  ; SEININGIE1D1 ‘
) I
Tarme & Condlfng ; | For, GULSHAN POLYOLS LTD,
1Al dispuaes subyect 1o Dol dunadiction crdy. !
2.Iterest will be changes @@ 18%. If bill ase not paid wishin decms deys ‘&pﬂ' L
| Autharised Signaory
Ml ivt, [3dra
1644
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R o THar e '
o f TE}: I 5 EXTAA CORY

3 f GETIN NOL : 0YAABCG39S4F 17.M { e
= . . | MEHIGTU0GE
G GULSHAN POLYOLS LTD. b
5TH KM, JANSATH ROAD, e
GULSHAN |muzsrrarnasarzsioo: .2 imois e
CIN: L2423 1UPZ000PLOOIS 8 L pial
FAN WD AARCEIENF
fed Wade  BY ROAD "~ Pizceof Gugoly: | PORefin. MP M L BANSALMR ANANL - © feay-i00
31 7] ZBMday-2025 Uitar Pradesh | Bal o, LS TR0 50 S04 L o Re-Rdpry-30rn
Salag Parean L AMAND SHAR MA-LZY
| Vakichp Mo, : LIP12AWTE0G Erefy Torme  © PARTY OWN ARRANGHENT
Dretail of Rocalver Bl i) L TERE Staw Ci: 48 Dafer of Canefymss (Sihuppag o) Smw e W
PARVINDORA KUMAR PARVINDRA KUMAR
5/0 PREMPAL SINGH 50 PREMFPAL SINGH
VILL MOGHELUR VILL MOGHPUR
MUZAFFARNAGAR 251203 Uttar Pradesh, India MUZAFFARNAGAR 251203 Utlar Pradesh, India
ST URP EAN CPANNOTAVEL | SETN (URP
; HEN / [MesDoc | fpp [ |Loes | Taxctie
o SEMACE i
i esrigtian o Product | SAC | ol | Dac | R | Amount | pioc | Amaunt | GBS ! SGAT
k ASTE SLLIDGE wRMEC0 | 445 | 148 5000 5.-.r_5::|| | 57,60 AT 0%
| M I | ¥ 518
! i
| 1 1
| | | | |
| {
: ' ' |
I | | |
I
O
Total - 1150 1150 ' 5150 | 32.59 £18 54
| GET AMOUNT RLAPEES TENAMND THIRTY-SR ONLY]
T Lleafmi; 5750 GETAML 1036 TOTAL AMDUNT : 5T.50
CEET (I TEMYWISE) 29% 5B
FEET (ITEMWISE) 9% .14
TOTAL INVOICE AMOUNT 67 .8
LUPEES SIXTY-SEVEN AND EIGHTY-SIX ONLY
f : Bank Details : 3 | Ack
Sark Mame STATE BANK OF INDIA ‘ AR
Elnsiigiesd ; Coenraroal Branch, Gth Flaar, 61, IFSH Tawer, NEHRU PLACE
WEW DELHI1100148
Lraihd, bwsia

FSCCode  :SRINDOO4298
SWIFT Code  : SRININEB 1S I

AGMumber 30336180906 ‘

Tevis & Conckhinr s ' . For, GULSHAN F'UL'I"DL.E.I-_:IF

LAl dispuies sutec] o Delte Jusdiclan only,

2, Intzrest wil be cheeges @ 18%, if bilare nal paid wilkin lerms daye {»ﬂf'—'—ﬂ
Authonsed Signatary

Vo' L [T
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T Newcon Consultanis & Laboratories )

') : : TE-12651
\ Sl ot / (GOVERNMENT APFROVED TESTING LABORATORIES)
"y hm!m:ma,mmm:mi.mmmmummmm,
TEST REPORT No. NCLIEP-091/20/08/25 DATE OF REPORT : 2500612025

Name and Address of Customer W5 MAHALAXMI CRAFT AND TISSUES PVTLTD.
¥TH KM STOME, JANSATH ROAD, MUZAFFARNAGAR

SAMPLING DETAIL
Sampia Mame : STACK EMIZSION
Analysis Start Dals 1 20'0BR02E Analysis End Date S PRGNS
Cuale of Samping :  18iDE202S Sampling Dang By : HGL
Samgpling Protaco P 0 L Duration of Sampling ¢ 30 Minsies
Samphe 1 Mo VNG LER.O9 (000625
Sampling Locaticn —
Engulpmends Llzed ! Mayubodhan Stack Sampier No-1 Area Calegory £t
VES-T (8 Ne-321 DTS 07)
DETAILS OF STACK
Sfack Adached o ¢ Ballar
Ty of fued used i mea nste below Caopacity 18 TRH
Steck hesght above the ground - 35 mir Quarity of fuef vsed 180 Ton'Cay
tack dia g the tap ;1800 mm Stack height above the rooflop -
Attached APCE i 888 NolE belmy Metarial of Conafructian iRCC
Nommal Opreting Schadue <24 Hm
Cemminssiening daje $ -
PHYSICAL OESERVATIONS
Armbicnl Tomperatrs b Flug gas termparature L1280
Velocty of the lue geses i B.12 minsec Samping Flow Rale of SPM T 26.0 LPM
Samgling Flow Rale for Gasea : 1.7 LM Quentity of Emission discharged : 37738 Nm¥he
TEST RESULT
(5N, Test Parameaters Units Test Method Resufta | Specification As
Far CPCE
1 Particulale Mattars  (FM) mg/Mm? 15: 11255 (Past=1) | ap
2 Sulphur Diesde . (502 mg/Hm? IS 1 ES5 (Pan.2) L Mot Bpacifieg
1 Carben Momowida: {00 % I5-13zra (a5 Mot Soeciien
PR = T — e — I8;17255 {Part-7) 288 Mal Specrad
“*eEndaf Reporeie

Remarks | as Per CADN Sposiicutien /Guidebegs
Fuel zed - ROF/ Bioamasd/ngrioutune refuse anit peblets/brigu attes /L ow Sulshir Coal-150 MT by
A PLS-Diny Scrubibny, Beciprocating Grabe, Aag Biier,

ﬂ.ﬁﬁuﬂé‘iﬂ gk
Sectiphiindharge ""gr Rokdhary ;
i st ot

Checked by

W ANTE & LABORATORIES

L. Tra teat raport telens anly ko the pasticular samplay's submitted for testieg aed lued prameten.

2. Emdorse it of the sama & eiilher Inferfied nor impbed.

3. g sbesinecy il mainlain the conlidemtianiy ol s miormition retated 1o e samjles & o5 ropari

& Compliati about shit ropart dhould be ¢ onimaossicatod wi hin 10 days of thi [ear dae af ths repuor. 5

5. Tha fepart 1o not te b produced whaly o b part without prior permission o s banaping Parnor. AUdispuigs sublecl 1o Shanabad fussdicinn

Laboratory : A-11156, Sector-17, (Bwadeshi Compound) Kavi Nagar ndustiial Area, GHAZIABAD - 201 (02
Mobile : B3 10430348, G205501 728 | mﬁn ¢ wanneweonlebin e
E-mail ; newconlabifgmail com, newconiabinancedigmail.eom
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Government of D84ddPradesh NUPEEEs

o
Figrhle= e-Stamp
Coitlicate Mo » IN-UP42382351373TE3W
o ate Iesund Dato v 22 Jan-2024 1107 AM
& e o + MEWIMPACT (SV) up 14554504/ M LIP-BLIF
e Do, Tiebonsnn v SUDIN-UPUP1AGEAE0ADIGE0307 80602 0W
psahigsen by v MAHALAXMI CRAFTE AND TISEUES PVT LTD MZM
Pesenmion of Pocuimsd +  Arlicle 4 Adidavit
wn sty Deseriplon « Mot Applicabla
v ortefubon Pooe (Hg.) H
boei Tay b MAHALAXMI CRAFTE AND TISSUES PVT LTD MZN
v Parly i Wot Applicable
Stang Duity Pasd By v MAHALAXMI CRAFTS AND TISSUES PYT LTD MZN

ey Pty Ae Rs. 100
i {One Hundrad only)

= il e w5 Rrol el this Los oo T ey DA | I J L PP PR e L el

ASH SUPPLY AGREEMENT

BETWEEN

Raj Bricks Supply (Khampur Muzaffamagar) a proprietor firm (FIRST PARTY )
And

Mahalaxmi Crafts & Tissues Private Limited (SECOND PARTY) A company

incorporated under the comparies Act, 1956 having its registered office at 8 KM
Jansath Road, Muzaffamagar 251001 ,here in after raferrad to as *Mahalaxml Crafis &
Tissues Private Limited * [Second Party)

This Supply Agreement ("Agreement”) is made at Muzafiamagar (U.P.) on 22™ day of
January 2024 (22,01.2024)

Cont..2

R AL AR R APRE WSE R R b L T T LA i L 1= AAEE RV AL I L MY A e Rl AL W T B T PR e A e b A LS D L WA R 1 g

(e )
s I'J- o 1LJILHMHMHIHWMLTJL#|MH'FHHF S e R ] b
- |.'. SRR U | e T 0 D e I ieoria b App rEnaire o g s
'--1..""4"*! Lyt uu.nn-.-.-p-n.a Podiy | Tl W
R B = 0 et Tl e A EYP R

§ 8 T L TR SRR SACF et e s (SIS



ﬂmEEWHmdF tl“.?i‘? St -_,___-_‘-:;".‘ Lo © e
Hmﬁrandmrﬂrstah;m mn.hwmmmmhwud

For: Mahalaxml Crafts & Tissuas (A Ltd,

v i Autbopised Slgns + e

{Signature & Stamp)
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/ 'F"l']-hq;_’l_ ]
— 3649 Lopy for SPCB
4 [See nue 18 {1]] : 621 3
5 MANIFEST FOR HAZARDOUS mg%g\_mye s.nod 03627
1 Opecaviar's Nama & Maillng Addrass SRS 'ty
{including Phone No. and smai) 9 T ‘“x
(3 laneam )2
Z Senders Authorization No, 5\ Road /5
3 Manifest Dociment NG, 3\ N/ O 1&!;;115‘
4 Transporter's Name & Address :“J-'—ﬁ .
(Including Phone Ne. and emal) p
. iy Sl e
5 Type of Vghide {Truck | Tanker / Special
6 Transpariar's Registration : e
7 Vehicie Ragistration No Pl BT 23y b
) Receiver's Nams & Meliing Address s e,

(inclading Phone Mo, and emal)

Gharabad, UP-201010 Tai. - Qﬂmmﬂﬂ
a-mal sglebdioharalol com

{1} BHARAT OIL & WASTE MANAGEMENT LTD.
Mzuza Mukimpur, Rearkee-Laksnar Foed Roorkes,
Heridwer - 247864 Litarakhand, Tl ; 387808 a6~
s-maksales@bharaind com

{1} BHARAT OIL & WASTE MAMAGEMENT LTD.
Galad 672 & 706 Cha, Skandra Boad, NH-2, tmrri:h}‘h"lﬂ
Tahsibakparpur, Kenpur Dahet LE Tel, - BETAZGTEAZ
p-mailsska s Eharatoll.com

O Regshver's Auihonzetion No B

TN PC R Chazisha & UIPPCERDC TOMB sEh BHATIA RADVINDS, Vald Upfe: 3 H200T
fil). UKPCBMO/C-B-S4MoLH} 2023733 Vaid Lipts: 211032028
BROVCTO/BothAN

=y

.m“*mnmmmu PLURDIEHAT/2023, Vel Upto: 31H22087
™ mnuwmwmmmwnmrmwww _
10 Waste Descripliicon rﬁ:{:f' FUC.
11 Total Quantty
Na. of Containers [ 0 g r'z&ﬁ"_ """ SE}_ Fa— """""" B, Il'-lrm.
12 Physical Formn [SolidEemi-Sobd S ludge Dl Tarmy!Slurmy/Lguid )

Special Handling Instriictions & Additiona!

t information

ol Throw Dirumsfrom iruck. In case of leaaged
seapege, use Yeshing soap at point of leak to siopits-
Inelcage.

14 SENDER'S CERTIFICATE
T],rpaj Mama & E.‘Lanm"

Skgnature - |

Ihmtlrdadammatmmmﬂthmﬁqnmmnh‘lrwdhm
dascrioed abowe by proper shipping name End and adlegedsed patked, marksd,
and febeler and ars gl raspech i prooar oovdon B rarspeet Ty resed
anconding I applcable netoned govemmant ragulations.

<&

Month Day Year
& : OlS |Aa| 2le e
15 Trarsporier Acknowiacgament of Receipt of Waste Bfonth Dy Yeur
Typed Name & Stamp : Signakbure - _Q & | 21 Slo- LE
18 Recelver's Cerlificaie for Receipt of Hu.za'dnuﬁ and
other Waste Month Day Yaar
Typad Name & Stamp | alZ | 2o 210 'E.rg

Si o ;'.r__'-.

1649
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1650

{5ae nuee 15]

Y

E- WASTE

T Decupier's Name B Matling Address
tiRcilding Phone Mo, and emad)

HAHIF$¥
Y ) ;:\\

#

2 Sendes's Authorizafion No. If appécaiis

!

' 1__._."r‘ !
st \2)

o, 5

Marifest Docurmant Nao, e Y

i

_‘I'Inmm-;ers Hame & Address
fincluding Phona No. and emai)

Transpoper's Regisiration

Viahicle Registration Mo,

Wl =5 o) th

Receivers Mams & Mailing Address
imciuding Phome Mo, and smal)

(M} BHARAT CIL & WASTE MANAGEMENT LTD.
Ml Mndkienpur,. Rondkims-L aishar Fecrkas .
Tﬁ.MmE-ﬂw&':'mm .

8 Receiver's Authorization No. f apglicable

) T11671235ME08aT 146

(i} URPCRMOCon-B-84( oI B2 5243 _

i} rae
Desc:

Qty

- Coda

Q.

10 Deszrpt Coavle Dese, Desda

. s
of EWaste | 4405 L&:M_Eﬂ]‘}-: Z

e i

e R

——— L N S R

11 Mame end Stamp of Sender

N Hy ¥ ¥
. = |
Sigratum | (~ |y |

St

/WHHMr w
NG

Dy

nire o Refurbisher of Dismanter)

Year

(8]

2o

L5

Nams 2 Samp ! b, i uter

Ronth

Digy

o]

Year

i S

Narms & Stamp ; e

13 Recetver” [Colecion Centre of Rabamidshe: ur Dismarntier of Recyclér) Certificate:

D=

Maonith

o I

Day

hﬂmmm{fw
Yisar

gL

Fa)

aly | 2

Ay

TYPE

i

jcope] EvasteTves
= eecammaricatios Equpmedt;

i k]
S): Lyl
L) L]

183988384

mEwim

HEwTE

18338054

FFEE

i
:

dars Rersga ol

1650
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' Bharat 0l & ¢ Ltd. e |
ke kel Ty

Firtraes & Wassfectueses of infustril Lubeicating O at
cimm
. 5

MEMBERSHIP CERTIFICATE

for safs, r-ag‘h{ -E sclentific Disposal of Hazardous Wasta

N
?mn BOWMLN2331/47

%Q Expiry Date : April 17, 2026

One may verify ‘active’ membership by calling
Bharat 0il & Waste Management Lid. at
0114100 0710, 2981 6466 or Email: sales@bharatoil.com

For Bharat Ol & Wasts Management Lid, For Bharat Oif & Weate Management Lid,

Ciially Byl By Aaer Ran "Dty Gopren By U K Farow |
Fani Mot P08 1 ek WHukrels Do e e e
Cordinator LR FE R TR (Admin&Fin] Pt
. it A e e e T g O ot s M e
el o i Bl _ Bk R ko Dty

Authorized Signatory Authorized Blgnatary
s I e Sl
1, Communily Ganie, LGF Eas of Kaagh o E-1 -
mmﬁ-ﬁamm Gradaced - 21 040 \UP) e
Rogd. Office : . Gﬂhmmwmz
LG, vty o, Et ofKalsh, N Dt 1005, ‘;;"'T:“"F"'ﬂ"“'m -
Py 4A000TH, RS Tk TG6486 - |m-immwm 8
Emall: sales@bheratolloom  wwwbharatollcom | @ STCUL-Haldar LK)
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Uttar Pradesh Pollution Control

] Board
M Buliding Mo TC-12Y, Wikhut! Ehand, Gomil Magpar,

w Lucknaw - 236 Q14, Uttar Pradesh
Fegri. Mo, Date:
PR-04-AITT-08-2ADCML 3138, 24 O4=09-2024 05:54 PM

REGISTRATION CERTIFICATE FOR RECYCLING OR PROCESSING OF PLASTIC WASTE

{Under Rule-13({3) of the Plastic Waste Management Rules, 2016, as amended)

To,

mahalaxmi crafts and

tissues private limited ,

Sth kmn Jansath road
Muzaffarnagar,Muzaffarnagar,Uttar
Pradesh-251001

1. With referance to the application dated 07-08-2024 regarding registration as a
Recyclers/Co-processors/, your application has been processed and found in order. How,
therefore, Uttar Pradesh Pollution Control Board is pleased to grant the
registration in favour of mahalaxmi crafts and tissues private limited, vida
registered address Sth km Jansath road Muzaffarnagar, Muzaffarnagar, Uttar
Pradesh -251001 for processing of plastic waste. as per detalls given balow:

[ Processing Code E3 Susaity (A
Cat-l 3285,0000
_ Catll 24637.5000
Processing Capacity Cat-(il 4270.3000
Cat-Iv 657.0000
3 Product Quantity (TPA)
Production Capacity Power [E3] 155 1240

2. This certificate of registration shall be valid for a period of One Year from the date of
issue of the letter unless revoked, suspended or cancelled.

3. The unit shall process the plastic waste (Quantity & Type) as per the Procass Flow
Diagram {Section 8] and uging the plant machinery as per the details given at (Section
11}

4. The quantity of plastic waste processed in the unit shall be as per details given in
Clause 1.0 abova. The amount of plastic packaging waste recycled processed by the
PWP shall not be more than instalied capacity of the enterprise

=. Recycling of plastic waste shall conform to the Indian Standard: IS 14534: 1998 titlad
"Guidelines for Racycling of Plastic® as amended form time to time.

1652 S04 004



. E_EEFr'f El&u made l:;f-i;'-lrgin ar recyﬂea_plaitic, shali;nal; be less seventy ﬂu_e_rr{icruns in

10,

e

12,

13.

14,

15,

1k,

17.

1653

thickness and eng hundred and twenty (120) microns in Inickness with effect Trom the
315t Decamber, 2022.

The PWPs shall not engage in manufacture, stocking, distribution, selling and using of
banned SUP items as listed in Amendment to PWM Rules dated August 12, 2021

- The PWPs shall not deal with any entity not registered through on-line centralized portal

developed by CPCE,

The unit shall maintain a record of details of procurerment of plastic waste and sale of
recycled products as per forma prescribed by CPCE. The total quantity of plastic waste
processed by plastic waste processors and attributed to PIBOs on an annual basis shall
be made available on the centralized portal developed by CPCE as also on the website
of PINP,

Registared PWPs shall provide certificates for plastic waste processing, which shall be
considered for fulfilment of EPR obligations by PIBOs. Certificates shall be issued an the
centralized portal in the pro forma and as per mechanism developed by CPCB. The
certificates will be for plastic packaging category-wise and shall include GST data of the
enterprics.

Exchange of EPR credit between PIWPs and PIBOs to be done as per mechanism
provided by CPCB.

The PWPs shall file annual returns on the plastic packaging waste coliectad and
processed towards fulfiling obligations under EPR with the CPCB/SPCE/PCC as per pro
forma prescribed by Central Pollution Control Board by the April 30 of the naxt financial
Wear,

The PWP shall pay Annual fee for processing of Returns as per Guidelines by CPCE.

In case. at any stage it is found that the information provided by the PWP is false, the
PWE shall be debarred by SPCB, as per procedure laid down by CPCE , from operating
under the EPR framawork for 3 period of ¢ne year. The PWFs whose registration has
been revoked shall not be able to register afresh for the period of revocatian

The PWPs are required to comply with provisions of PWM Rules (35 applicable) falling
which necessary action as deemed fit shall be initiatad against the violator, The
Envirenment Compensation, as applicable, shall be levied by CPCB/SPCE/PCC on the
violator.

An application for the renewal of a Registration shall be rmade at 90 days prior to expire
of validity, slong with the necassary infarmation & documents as per the Guidelines
issued by the MoEF&CC and CPCB from time to tima.

If at any stage, Information provided by the unit is found to be incorrect, then the
Registration granted by SPCB/PCC shall be debarred by SPCB, as per procedure laid

down by CPCB, from operating under the EPR framawork for a paried of five year _signac
E
1653 2024.00.04
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—8. The PWP should ensure compliance with provisions of the PWM Rules, 2016, as

19.

amenced. Action, as deemed fit, including revocation of registration, closure of unit,
levying Environmental Compensation charges, chall be taken against vislators of PWM
Rules.,

Uttar Pradesh Poliution Controd Board reserves the right to take such action as deemed
fit under Environment (Protection) Act, 1986 for violation of PWM Rules, 2016, as
amended, If any, by the concerned PWP for the period prior to grant of registration.

20. Type of plastic and recycled content for different components of commadity to be

21.

included in the label on the commoadity

The Unit shall obtain il other statutory clearances/ permissions regarding Occupational
Safety. Health & Fire safety and implement necessary measures including Offsite/Onsite
Disaster Management Measures as may be mandated by the concerned Authorities
under the applicable extant Laws/Rules /Regulations etc.

Mamber Secretary

1654
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1655 Ann 2%

g~ .'I F -.-;:_I
j i Newcon Consultants & Laboratories pe
L ! r f‘ Leorry - s F .u! i ;
R wle WGOVERNMENT APPROVED TESTING LABORATORIES) A,
h&..}"_’r w A 15T 9001 1 2013, IS0 14001 = 23, 150 45061 : 2018 Corgified Libaratory el
N B TEST REPORT it
TEST REPORT No, NCLIEW-0I7/26/06/25 _ i DATE OF REPORT 1 020712025
Name and Address of CLStamor M8 HANUMANT PAPER MILLS PVT, LTD,

!ﬂlhgu - Shernagar, 8.4 KM., Jansath Road, Muzaffarmangar-251004

—

SAMPLING DETAIL

Bampls Nama  STACK EMISEION
Analysis Start Date rRNORNZS Anahysis End Dale 1 RTE0Es
Db of Sampling ¢ 2HOB2DZE Sarnpling Done By :HCL
Gampiing Frolocnl A ol | Bl Dwraticn of Samgling =30 Minules
Sample 1T Mo : NCLEW-007TRE06 RS
Sampling Locatian E—
Equipments Used = Mayubodhan Stack Sempler Mo-1 Areg Calmgory fe
VES-1 (5.No-321 DTC 07)
DETAILS OF STACK
Giack Attached tn . Bodar
Type of fuel usad : Bio Mass Capacity t 10 TPH
Eﬁ haight aove the ground ;30,0 My Quantity of fusl wsed 1 B000-kg (Appras}
Slack dis at the lop § 1200 i Stack halghl asewe e roof lop. - —
Altached APCS ! Bingle Cyelons, Wel Scrubber  Material of Construciion t WS
Marmal Oprafing Schedule =24 Hrs
Commingsioning date =
PHYSICAL DBSERVATIONS
Ambiant Temperabune ABRC Fhet: gas temparature i F
Welozity of the fue gases T MG Sampling Flow Rato of S s 2.0 LPM
Sampling Flow Rate for Gagss - 20 Low Quantily of Emession dissharged : 22673 Merrihr
TEST RESULT
5 Ho. Tost Parameters Units Tost Mothod Restlts | Spaciication &=
Far CPCE
i Pasticulate Mattars - (PRY) mgMmd 1611285 (Pon-1} 48 L]
E Sulphur Dicsids— {50F) mg/hny? 151 1284 (Par-2) 1% blot Specined
3 |CarbonMonowda  (00) — % 1513270 ' n4n Mot Specified
4 |Duide of Nirogen [Ny mgMe 15:11255 (Part-T) 29 Nt Sipacifiad
. o L™ .
REmarks @ Az Per CADR SpectiieationdGindelies
FORN TANTS & LABORATORES
ITH harge ,.;._
ched iy A o,

v

1. Thg test repert vefiers only in the particuiar samaley's su0miiited Bar Cesting anc licted paramntars.

&, Endorsement of tho sam |5 teitbser #nlvnid nod impbed.

%, Labomtory sall madmiain 1ha cenfadantblity of ol information related 5o thi gl & kel regonts,

&, Jomplaintsabout thi meport should & commenscaed withim 10 days of the issue dite of this rezart.

& T report Bnot b be produced whally of in @t withious price peimiéslon of the Maraging Partear, A dspatos subjoct o Ghaziabad Ririsgiction,

Laborslory : A-1/158, Sector-1 7, (Swaceshi Compound) Kavi Magar industrial Anca, GHAZIABAD - 201 00Z (L.F)

Maobie © 5510430345, 9208501786 | Webshe : www neweaniab, in
Ewmall : neweonlab@gmail com, newconlablinanceg@gmail com

1655
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[See rule 19 (1)]
MANIFEST FOR HAZARDOUS AND OTHER WASTE

A vy L9
S. Ho, HW

10014

o’ Ay b, o
1. | Sender's Name and Mailing Address Muf‘mm
.{including Phone No. and E-mail) © & KM, Joush ' .f ™
2. | Sender's Authorisation No. : T
3. | Manifest Document No. - oo Y TRy
4. | Transporier's Name and Address ; ST
{including Phone No. and E-mail} ; g = WI y Hp -
5. | Type of Vehicle : (Truck/Tanker/Spéerdl Vehicle)
6. | Transporie's Regisiration No. : . = {
7. | Vehicle Registration No. : PR -KT-03F% o Jl
5 Receiver's Name and SHEETALA WASTE MANAGEMENT PROJECT &8s s
* | Malling Address {including 0.26 & 37, UPSIDC Industrial Area, Tehsik-Sikandrabiac
il Dist Butandzhahr, Witer Pradesh - 203206
Phone No. and E mallz.  tioh. B;-:-ﬂ?ﬁ:ﬂ.“ ot swmp@sheetalawasle.con .
g. | Receiver's s 3 rCHBulandsatar(UPFCORO)HWM) BULAND SHAHARIEZ0 | Dated : (BOLZIM
| Authorisation Noz mm&mmmmnmmrcnnmmwmmﬂnsmmmuﬁ:|D:tc:m’ﬂmﬂ
10.| Waste Description : { ey ' JRAH gf 4 A 4% {hm{%ff{
11| Total Quantity AR i A |
Mo of Containers - s TR A -
12| Physical Form : JpeiSemi-SolgiSlugs/ Gy TamySlumy e 1]
- i o ; b =p 21 M
13 Special Handling Instructions and Additional | " 55 me i e
Information : prapely packad i spilage preof conkainers. Dnnn ihe
arny maberal from vehicle _‘I
i
ificate | herepy declare that the contenis o
14| Sender's Certiica the consignment are fully snd|
accurately  described  above DY
r shipping name and are
“categorised, packed, marked, and
led, and are in all respecls in
proper conditions for transport DY
road according to appliceble national
overnment regulations.
L - : : Day Month Year
Name and Stamp:  Signalure - [T 1016210 [L I i
' sipt of
5. Tfanspaﬂ%;;gggga;ﬂ&dag&*&g%ﬂ GEeiPLo 1oy
Wasles . .opeensnataCiadits, i Day  Month___vear
Name and ﬁlﬁﬂﬁﬂﬂgﬂ“ﬁgﬂ?—ayﬁ_ e [Ty e (6|20 EIEAR
QaTIN-08ACSFal S ' : .
—— . ther waste |
— 5 Recaiver s certification fn‘r receipt F'f hazardous al';"?j_ﬂ_ug_;r S Monh Year ]
Name and Stamp:  Signature : oy ] =i
&.‘- Scanned with OKEN Scanne
1656
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wfr*“" ,jﬂ‘: # P PPLY AGREEMENT
ff.; N ikl
L L BETWEEN
e TS
R -
ol v K K Duplex & Paper Mills Private Limited (First Party)
s AND %“fl&

Hanumant Paper Mills Private Limited (Second Party)

This Supply Agreement (‘Agreement’) s made 3! MusalfamagariUP ) on 02" day of August
2023(' 02,08 2023") 4

i ﬂ‘:m
K K Duplex & Paper Mills Private Limited, Janzath Road, Muzaffarnagar, (U.P.) a Company
incorporsted under the Companies Act 1955, having its regietered office at 8 5 Km Jansath Road.
Huzaﬁnmagm—zﬁiﬂﬂT WP~ India. hereinafter referred to as “K K Duplex” (which expression shatl
urhess it°De repugnant (o the contex! of meamng thereof. be deemed to mean and nciude is

affilates successors-n- imarast and permitted assignsiof the FIRST PARTY,
|

And '

Hanumant Paper Mills Private Limited, Jansath Road, Muzaffarnagar, (U.P.) a Company
incorpordted under the Companies Act. 1956, having its registesad office at 85 KM Jansath
Road, M flarnagar-251001 U P-India. hereinafter referred to as “Hanumant Paper” which

2% ghall, unless repugrant to the meaning or contaxt thereof include iis successors and
assigns of the SECOND PARTY o Pages witim (¥} _' ; -
' £ m B Dk ;L 1”.#' )

I e -'mli..-‘-. wi L F‘kth“h : -"':]\-l""- ﬂ D="
NS NOTARY
§ \ .-l"'-. [T0R b "'H N—mh 2 Aur'\- ma

H = -‘”1:6 98



1658

K K Duplex & Hanumant Paper shall be indiwdually raferred to as Parly and collectively as Parbes

WHEREAS

A

NOW IT IS HEREBY AGREED AS FOLLOWS: "-'h%

1]

K K Duplex = an anfity angaged in the business of manufacturing and sale of differen types £|r|-|:|’:I
grades of Paper Board and use pre-processed plastic matenal for co-processing & utlizaton to
power plant K K Duplex has the capability lo safely Pre-process he waste matenal i an
emaronment friendly manner and converting waste to energy recovery in the power plant botler

Hanumant Paper is undertaking to supply plastic waste (hereinafter referred 1o as
varous states across India, and is desrous of delivenng this waste to the K K Dupyt'ﬁlﬂ‘ = "
scierdific dispesalico-processing ';.——“4 AN

i
1. Supply and Disposal %

Subyect fo and in accordanze with the terms and conditions set forth in this Agres
Faper shail dehver the Plastc Waste to K K Duplex for co-processing thereof

Hanumant Papar hereby represents and assures K K Duplex that ot will obtain and mantain gl
approvals. clearances, reqisirations or any pamsson needed to supply the Plastic Waste to K K
Duplex Plant for co-processing s alse comply with all appiicable laws issued by Central and
State Government and Statutory Bodies, Authorities or agencies Upon requast of K K Duplex,
Hanumant Paper shall fumish copies & field visits to s sites thereof for K K Duplex's record as K
% Duplex 1s assured also lo comply with the guidelines for Go-processing of Pf-agc Waste
Managemen! Rules. 2016 and I subsaquent (amengments) m the rufes ¥

Hanumant Paper hereby specifically agrees and confirms that & 15 fully authorzed to undertake
fhe work entrusted heren and will adhere to the provisions of the Envirenment Protection
Agt, 1086 read with plastic waste management rule 2018 and subsequent (amendments) In rules
and any other applicabla rules, as amended from Gme o me

. Parties shall carry out monithly reconcifiation of Waste accepted by K K Duplex "'i:l'.h

v

2

T

Hanumant Paper hareby spacifically mzﬁg confirms that afll wastes for co-processing in K K
Cuplex and Paper Milts Pvt Ltd pdant from its premises will be only carmied autits own.

Disposal Cerfification -‘I"gr

Subyect to and in accordance with the terms and conditions set forth in this Agreement, K K Eluplfﬁﬁ,

shall issue & certificate to Hanumant Paper, certifying the scientific disposal of the monthiy quanfity of
Waste delivered by Hanumant Paper and accepted for disposal by K K Duplex at the Paper plants
within 10 days aller the month end supply. K K Duplex shall issue Disposal Certificate to Hanumant

Faper | 5% f‘l‘nw
. ;’HEHH 1fHG: -'l"'--' P! § Foie | "'_.-,
A TN Tt WO ARY " ® e et 44 -
}»Q:Lf 4 1P AFFARNAGAR Qi VT et
L I
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K K Duplex wil issue the waste disposal corificale mentioning the name of Hanumant Paper along
wath the quantities of Waste deliverad at the K i Duplex Paper Plant

3 Confidentiality
Dunng the Tarm. the Parbes may have acoess fo or obiain cerain confidentia! information from
eiffier party Tha Famies underake (o maintain confidentiaiity of information so dervad and not,
either by itself or through its employees, agents or subcontractors. disclose to any third party or

use for any purpose other than mentoned in this Agreement, without IQE’ mmussm
except as may be required under any law This clause will not apply toda ayls
pubiie domsin |"' =5 4 A
4 Terms and Termination: Lkm _ o
41 Term "E' he s
This Agreement shall be valid and binding from the date of its executi By Eijpear of ts
execubon The Parties may mutually agree 1o extend the period of this nant by such

addonal pariod as they may deem fit
5.2 Termination

521 This Agresment can be lemminated by K K Duplex, by giving 15 days notice period, on any
of the following grounds

| Any permission 1§ found to have nol been oblained or mantained by Hanumant Papar with
respect to collechon, supply. storage and debvery of Waste

Il Any parmission is found 10 have not been obtained or maintained by Hanumant Paper in relation
o allowing the defivery and disposal of the relevant Waste at K K Duplex Paper Plant |

522 Farties may terminale the Agreement after gving a nolice in wnting of Sixty (60) days to the
other Party of its intention 10 terminata the Agreameant

5.3 Commercial Terms

531 Al commercials terms as applicgble in thiz agreement wall be settied batwean Mis K K Duplex
Hanumant Paper

§32 Hanuman! Papet shall organize 1o transpor the plastic waste to KK Duplax's processing

plant at its own cost and rigk and shall arrange (o deliver the agreed quantum of
waste through road transportation as per the mutually agreed delivery schedule

& Force Majeure "’ﬂ
—

Tha Parties hereby agree thal in (he event performanca. m whole or inpan. of any obligation
under this Agreement by any Party hersto. is prevented by circimslances o avents that are
Bevond the reasconable control of such Pardy, of by causes against which the Parly could not
reasonably make provision (inchiding but not limited fo acls of God, strike or lockout. fire,
explosion, shutdown of FPaper Board Plant for any reason, falhere of essenbal means of
transportation or communicatian, nols, insurrections, tidal waves, fiood, earihquakes, industnal
disturbance, inevitable accidents, war (undediared or declared), embargoes, blockages, legal
restriclions or govermnmental restrictions and the bke), pandemic, epidemic, the Party who is

ai W Fajs

Flgruini l.- g ARl Py L "ﬂf-"u !I
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prevented from performing shall be axcused from pedarming for 2 reasanable period of fime.
taking intn azcount the cause and te durabon {or potenhal duration)

Governing Law & Dispute Settfement

This Agreement shall be consirued and inlerpreted in accordance with and governed by

the laws of India and the courts at Muzaffarmnagar, (U P ), India shall have jurisdiction over all

matters anging out of or relating to fhis Agreement

Tha Farmies agree thal any dispute, differance, disagresmenis ansing out of or relating to this

Agreement ("Dispule’) shall be first sought fo be setfied through amicable discussions
between high level officials of each Party and If no amicable seftlement to any such Dispute is
achieved wilhin sixly (60) days of the notice of such Dispule existing by either Party 1o the

other, then the Parties shal rescive such Dispule through arbrration The arbitration shall be
governad by the Artitration and Concliation Act. 1996 The Parties will at first seek to mutually
agres 10 a sole arbitraior and 1n the event the Parties are unable to agrea 1o a sole arhitrator
within a period of sity (60} days fram the date of jesuance of a natice for arbifration, then each
party will appoint one arbitrator and the two arbitrators so apponted shall nominate the third
arbitralor and the panel of such three arbifrators shaftUnderiake the u%%ald
arbitration shall be Muzaflamagar, (U.P.) 2 "(:.'ﬁ { 4 g

- il g
No Waivers ll o, /%))
\B\™ ~ T/ ¥

Mo fallite on the part of any Parly {o exercise, and no delay in exe
* priviege hereunder shall opsrale as a waivet thereof of a consent

single of partial exercise of any such fight,/power of privilege preciude any uther of further

exercize thares! or the exercize of any other right, power or prvilege. The remedies prowded
are cumuiative and not exclusive of any remedies provded by applicable law

o |

ii. Entire Agreement rm,

This Agreemenl constiules the entire agreement between the parbes and includes all
promises and Tepresentations, express of impled, and supersedes all oiher prior
agreements and representations, written or oral, between the Farties relating to the subject
matter herecf An which 5 nol constiulgd in this instrument is not part of this

Agreement. ..I';‘ﬁ.

. Amendmanis

Any emendment of any provison of this Agreement shall be effective if it is evidenced in

writing and signed-by both KK Duplex and Hanumant F%lr.

. Further Assurance 45?. ﬁﬂ i
A "

¥. Rights Cumulative

Each Parly shall promptly take such aclions and execule such documents as are nacessary
to gwe full effect o ihe righis of the other Parly contained in and/or contemplated by this
Agneemant. i LS

i i bR L

i B TN '

o 88D '
L]
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The rights, powers privileges and remedies provided in this Agreement are cumulative and
are nol exclueve of any rights, powers, privikeges or remedies provided by law or othenwise

vi. Assignment

Hanumant Paper shal not assign or ransfer ther nghts or obligations under this Agreement
without the writen consent of K K Duplex. Notwithstanding anything contained hergin. no
consent of Hanumant Paper shall be required for an assignment by K K Duplex to any third

party N T4 h

vii. No Partnership

@ Mether this Agreement nor the performance by the Parties of their respective obligalicns
under it shall cinstitule a parinership, jont venture or any aé'u:qialim of parsons between
K K Duplex and Hanumant Paper.

d

viit, Indemnification: oy L
Hanuman! Paper agrees and underiakes o indemnify K K Dupiex

legal actions aganst K K Duplex or any of its directors of employ
niegligent action o willhul misconduct of Hanumant Paper v

A
Hanumant Paper alsc agrees 1o indemnify K K Duplex and its dr&‘tws or employees, from
and'against all losses achions, proceedings, claims, demands. costs. wards, and damages
however ariging, directly or indirectly, as a result of breach of this Agreement due to aclion or
Macign '

Mor,
in. Partial Invalidity/Severability oy

if any term or provisicn of this Agraement shall be haid 1o be illegad, voud or unenforceable in
mm&urmnm‘l,metenn-nrprmsmnslﬂlinttmemnlhedaanednmmfunnpand this
Agresmant and the enforceabiiity of the remainder of this Agresment shall not be afected. In
thal evenl, the Parties agree to negoliate in good faith to reach an equetable agreament,
which shall give effect as nearly as possible to the intention of the Parties as sat oul in this
Agreemaeant.

x. Compliance "4 'R
Hanusmant Paper shall comply with all laws, rules and reguiations msofar as they are binding
upon or affect operations of Hanumant Paper shall fully comply wih tne Flastic Waste
Management Ruies 2016 ("Rules’) and all statulory modificalions/amendment thereof and
shal perform its serviceslobligations and discharge its duties under this Agreement In
accordance with these Rules or any prescnbed guidelines under these Rules or by State
Follution Control Board/Central Pollubon Control Board .

s LT,

J'l.'_m". E Des ;
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%<

=

IN WITNESS WHEREOF the parties hereto have execuled this Agresment a5 of the day and year first

above wrilten

For Hanumant Paper Paper Mills Pvt Lid.

{Sgnature)

Witnesses 2

% £ ot
Rame P T Ilﬂrl..1

"o A4\ TH

5 [P tlr’llr 1

"ar;- _
) For K K Duplex& Paper Mills Pvt. Lfd,
AR L W
roc W E | " J ”
. p—— X
'ﬂbl...l-"."r""r ‘ﬂ' L
* Marme Bharat Agarwal
Designation | Director
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T RECIONAL LABORATORY MuzaffarNagar
3 UTTAR FRADESH FOLLUTION CONTROL BOARD
o Kamal Cinemis Bullding, Railway Road, Mueaifarnagar

Hef Moz 329HMY MacaffarNagar 2025 Drace: 1 8072015
I Nome of Imdustry: GEMUS PAPER AND BDARDE LTD, f1th KM STONE, JTANSATH ROAD_ DIETT,
MUZAFFARMAGAR (U.P.),MUZAFFAR NAGAR, 251001

I- Address of Industry: Bth KM STONE. JANEATH ROAD, DESTT. MUZAFFARNAGAR (U P MUZAFFAR
MAGAR.Z5100]

3. Digdrict: Muza[Tamagar

4- Drescripiiog alyenr sampling peoing: Final Qutlet Dischrge of ET.8

5- Type of Sample (Grab/Composite/Tategroted): Ciab

6- Sample Collected By: (1) Baja Gupda; Junior Enginesr (23 Sandhya Shonma; Junior Enginost

- Colowr and Odours Cobaudess Mone

B Cruanfity and Pockimg: 20 Lis PVC

8- Date of Sample Collection: [407 2025

10- Anplyis Indested by; BO Musaffarepar

11- Date of spmple recoipt in Lab; (4072025

13- Period of Analysks: As per APHA Standards

13- ULE Mumber: --

14- Sampling Plan'Bef, Mot -~

15- Bamphing Method Ref: APHA 24th Edition 2023- 1060 &, B, C, Pags No.- 42- 52, Collection & Prosoration of Samples

8. Parameter/Method Name Unit Results Standard Detection
M. Range

i pH, APHA 24ih Bd. 450d88: 2023 . T4 6,5-8.5 m2-12

& Suspended Solids , AFHA 24th Ed. megl 4.4 == M.0 =200 gl

2540 [ Ttz Buzprerided Solids dried ot

if __103-105 *C 2023 ___J

1 | Dissolved Salids, APHA 24th Ed. 2540 /'l 1338 <16000 140 50060 mg/l

C Total Dissolved Solids dned at FER
CAm23
4§ | Toeal Sabide, "‘"ﬁ‘i‘s‘“‘" Ed.2540 B: mg! 1362 Wot Specified | 1- 50000 mg/!
3 BOD, AFPHA 24th Ed 3 :Ialj.r L Bl migd 1810 =i L0 -S0000 ma

3025 { Furt 441 1993 Bao 2023

i OO0, APHA 2k Bd. 3200 B Open mil 1440 <E50.0 S - L OO0 gl
~ Reflux Method 20213

Roforam: e (17 Guraral Suamfonds Tor discharge of ssvirnnmensal polluienes asc ap pun-A Eflnent {(Schedule-Y1i. The Eavirunment (Procsaon ) Balkea, FEHG
source: wwaopchnic miGenemalStandands pdl. Beslikes chis smnidanls, refer EPA stindaels far spenifie purpose

Wi * | Tha rentkn i Test e sckac caly b e ko desiesl 2 T Depon fll e Bk TAOO0a Aouheavcn i Ml o1l i Ssiton pormilickan il Barrry, T, The Wk refoar paraing & (hasnyl o

wrcwind i L

Koawrerks N4
Diighally slgred
GEETESH ?ﬁ?&"
CHAMNDRA Do 2250708
1T 05
UPPCRB/Regional Issue No.: 0 Issue Date:15.07.2025 (Page No.:Page 1 of 3
Laboratory MZN
(Amendment No.:0 Amendment Date: 1 5| Approved by: TM Essped lyv: OM
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Amalysed by-

1664

fRavish Pratap Singh{JRF}|

Authorized by

Gliesh Chandra (RO

g Rally sigrad

GEETESH :rr“'-’;'ﬂn‘:ﬂ-"“
CHAMNDBA oo 20250718
R-.-gm-fﬂl’ﬂ“a&"”“'

UPPCHE/Regional
| Laboratory MZEN

Tssue Mo,z O

Tssue Date: 18.07.2025

Fage No.:Page 2 of ;L_

Amendment M0

Amendment Date: 18072025

Approved by: TM

Issmed byv: OM

1664
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h"l"’-’ﬂ ¢ ; ﬁ-ﬁ:\l;'!
Neweon _Cnnsultﬂﬁﬁ‘s& Laborafories ﬁﬁ

, -HEr
4 LNy
g (GOVERNMENT APPROVED TESTING LABORATORIES) TC-12E21
- 1—'.___?;: S PR DT o RONE. DS padel ¢ AUE, ASCY AS00T : 30K Cerirfiad I_;hﬂ-l-.uq,-
et TEST HE FDHT FFEP ris1tald
lTEET REPORT Mo. NCLIEP-D4D/4HDE25 DATE OF REFORT :08/05/2025
r'J'a mie arvd address of Customes MS GENUS PAPERS BDARDS LIMITED
B KM Jansath Road, Muzaffamagar
SAMPLING DETAIL
Sample Mame ¢ STACK EMISSION
Anslysis Start Data CDAKE025 Analysis End Dake : DAIDBIZ025
Diate of Sanmping © EE0ES Sampling Dans By AL
Sampling Prodocol | = 14255 Dirahan of Sampling = 30 Minutas
Sample 1D Ba - MO AEP-CA M0 48058
Sampling Locafion et
Equeprients Lsed . Wayubodhan Stack Samplets Ne-1 Arsa Category s
WES=1 [Sho-321 DTC O7)
CETAILS OF STACK
Stack Allached I - Baoker
Typs of fuel used ¢ Goal, Rice Husk, Baggesa Capacily 85 Ton
Stack height sbove the ground = G20 Mir Cuantity o fuel used $10 TeadHr
leel -
Em.;k dia at fhatop s 2000 mm Stack height above the rooftop -
Atackad APCS : EER Material of Construction ‘REC
Mormal Dipratryg Seheduls » 24 Hrs
Comrmngssanmy dates _
PHYSICAL DESERVATIONS
Ambient Temperansre AN Flue gas tempesatuns o8 v
Velpcity of the fiue gases r T4 minfsac Sampling Flow Rate of SPh 1240 LPM
Sampling Flow Rate for Gases . 1.7 LPM Cuantily of Emission discharged ;82235 Nmamr
i TEST RESULT
05 WD, Tesf Parameters Units Tast Method Rosulis Specification As
Per CPCE
1 Parficuiale Matisrs (PR mghmt 15-11255 {Pan-1) 48 Bl
3 Suiphuir Dicodde {505 P Mme 1511255 (Par-2) 25 il Specried
3 Carbon Monoxide L] e 151321 050 Hot Specifind
& Crkde of Mitropen [MOT) mgh i IZ: 11255 (Par-T) TE Hol Specitiad

*+*Endoof Report***
Rermartcs | As Per CROM Specil catinng'Guideiines

EP-T40/040E/25-1

Cheched by

1 ThiList Peport rolersgndy tothe particular samplefs sabmitied far pesung and lisied prameiees.
Frdamsment ol the fme b oeiher nferred noe impled

;Labaratery wall mainlass the cerrfidantialiy of all wicempticn re|sbed 1o the sampias & st reporth

- Complaints &kl this report sheild be communigted withm 10 days of ihe isgue dace of this reporl. ) "

5 The repeel i not (o be produced whalar nogen Wilbout pries permiasion & 5l Managng Faner sl dispares wiljoct o Ghazabad lrsdickon

La lad B

Labaoratory : A- 1168, Sector-17, (Swadeshi Compound) Kavi Nagar indugirial Area. GHAZIABAD - 201 D02 (U R}
Maobile | S8104%0345 9208801788 | Wabsita © weaw raswconlab, in
E-mail nmmlanﬂqmﬁ.gygwlmhm&@gﬂail.mm
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MANIFEST FOR HAZARDOUS AND OTHER WASTE _ S-No.: | 15446 -

oFEE, L2 cmes

_-_-__u_"“—_—
1 Occupler's Name & Mailing Address E“ 3 t y E
(Inciuding Phone No. and email) ? g" é'u'&'
B K
2 Sender's Authorization Mo,
3 Manifest Document No, m Fodre
4 Transpordar's Name & Address
{including Phone Ne. and email) P P i o e
- -
5 Type of Viehicle {Truck / Tankar | Special ,f"'
& Transporters Registration g e
¥ Vehicle Regisiration No. 1 o M [a] 3. o
& Receivers Name & Mailing Addrass BHARAT O Y (1} 2
(including Phone No. and amail) Eﬁﬂ“ﬁé{”ﬂ%ﬁ%ﬁ%ﬁﬁﬁ
- =Mzl saleslbharatod. com
(W) BHARAT OIL & WASTE MANAGEMENT LTD. { (il T Ol & WASTE MANAGEMENT LTD. o’
Maicza Mukimpur. Roorkes-Lakshar Roed, Roorkps, Gatar 672 & T06 Cha, Skandra Road, NH-2, Kumbhil Vill.
Haridwar - 247664 Uitarakhand, Tel. - BA74007866 Tehsd Akbarpur, Kanpur Debat, UP. Tel, | EET4HTESE,
e-mail:salesfbharatol com e-mail-sales@hharatoil.com
9 Recoivars Authorization Mé; I} 1T 44TTPPL B G harisbadUPP CERONCTOBOtGHAZIBADINZY, Vilid Uplo: HA2IZT
V2023233 Vialld Upto: 310072028
Yaid Upte: 3122007
1260TAUPPCBManpurDehat[UPPCBROVCTOBath MANEUR DERATROZI, Valld wplo; 3127
10 Waste Description ) %
T AR Gy Ml ... EFr wor T
No. of Containers
12 Prysical Form (Solid/Semi-Solid/ SludgerOily Tarry/Slumy/Liguid)
13 Special Handling Instructons & Additional Do net throw Drums from truck. In case of leakage!
% saapsge, use Washing soap al paint of leak to sop its
Information Sl
14 SENDER'S CERTIFICATE | hereby declare fiat the costents of the conaignment arm hully and Bocursiely
T tescribed abow by poper shinpirg name end ane cxtsqonsed pecked. matkad,
and labeled, and are in af sspects in proper conditon for ranspen by mad
accorting toapphcable nadong’ govemmen reguiations.
Month Diay Yaar
o6 20lz
ot FOgOeRdTiol Befte Month Cray Year
Typed Name & Stamp : Signature : SlH1al&| Aol 2k
18 Receiver's Carlificate for Recsipt of
other Waste Momnith Doy Year
Typed Name & Stamp . ol E’H 0P 2
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Arnewure- 3o

—

—_— Uttar Pradesh Pollution Control

—

Board
% Building pao TC-12V, Vibhuti Khard, Gsmbi Magar,

Lackmaw = TI6 010, Uttar Pragesh
fagn, No,

Date:
PR32 T-H-MABCGES $E3 425 2H04-Z02F 04145 P@

REGISTRATION CERTIFICATE FOR RECYCLING OR PROCESSING OF PLASTIC WASTE

{Under Rule-13(3) of the Plastic Waste Management Rules, 2018, a=s amanded)

To,

genus paper and boards
limited ,

8th km Stone, Jansath Road,
District
Muzaﬁﬂmauar.Huzaﬁarnaga tUkar
Pradesh-251001

1. With referance to the application dated 26-02-2025 regarding registration as a
RecyclersfCo-processors/, your application has been processed and found in order. Now,
therefare, Uttar Pradesh Pollution Control Board is pleazed to grant the
registration in favour of genus paper and boards limited , vide registered address
8th km Stone, Jansath Road, District Muzaffarnagar, Muzaffarnagar, Uttar
Pradech -251001 for processing of plastic waste, as per details given below:

Processing Code | E3 Quantity (TPA)
T Cat-| 7665.0000
- Cat-ll S7487.5000
Processing Capacity :E_Egt-lli 5954 5000
Cat-v 1533.0000
. Product Duantity (TPA]
Progiction Capecity Power [ET] | 494063300

2. This certificate of registration shall be valid for a period of One Year from the date af
issue of the lelter unless revoked, suspended or cancelled,

3. The unit shall process the plastic waste [Quantity & Type) as per the Process Flow
Diagram {Section 8) and using the plant machinery as per the details given at (Section
11).

4. The quantity of plastic waste processed In the unit shall be as per detzils glven In
Clause 1.0 above. The amount of plastic packaging waste recycled processed by the
PWP shall not be more than installed capacity of the enterprize

5. Recycling of plastic waste shall conform to the Indian Standard: 15 14534: 1998 titled
“Guidelnes for Recycling of Plastic® as amended form time to ime.

iy
Singh
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- Camy bag made of virgin or recycled plastic, shall not be lags seventy five microns in

thickness and one hundred and twenty {120) micrens in thickness with effect from tha
31t December, 20232,

The PWPs shall not @ngage in manufacture, stocking, distribution, selling and using of
barned SUP items as listed in Amendment ta PWM Rules dated August 12, 2071

- The PWPs shall not deal with any entity not registered through on-fne centralized portal

developed by CPCB.

The unit shall maintain a recard of details of Frocurement of plastic waste and sale of
recycled products as per forma prescribed by CPCE. The tatal quantity of plastic waste
processed by plastic waste processors and attributed to PIBOS an an annual basis shall
be made available on the centralized partal developed by CPCE as also on the websits
of PWP.

Registered PWPs shall provide certificates for plastic waste processing, which shall be
considered for fulfilment of EPR obligations by PIBOs. Certificates shall be Issued an the
centralized portal in the pro forma and as per mechanism developed by CPCE, The
certificates will be for plastle packaging category-wise and shall Include GST data of the
énterprize,

Exchange of EPR credit between PWPs and PIBOS to be done a5 per mechanism
provided by CPCH,

The PWPs shall file annual returns on the plastic pa ckaging waste collected and
processed tewards fulfilling obilgstions under EPR with the CPCB/SPCE/PCE as pér pro
forma prescribed by Central Pollution Control Board by the April 30 of the next financial
WEar.

The PWP shall pay Annual fee for processing of Retums as per Guidelines by CPCB,

In case. al any stage It |s found that the infarmation provided by the PWE is false, the
PWPF shall be debarred by SPCB, 25 per procedure laid down by CPC8 | from operating
under the EPR framework for @ perfod of cne year. The PWPs whose ragictration haz
been revoked shall not be able to register afresh fer tha period of revocation.

15, The PWPs are required to comply with provisions of PWM Rules [as applicable) failing

16.

17.

which necessary action as deemed fit shall be Initiated against the violator, The
Environment Compensation, as applicable, shall be levied by CRCB/SPCB/RCC on the
wiolaktor.

An application for the renewal of a Registration shall be made at 90 days prior to Expira
of validity, along with the necessary information & doecuments as per the Guidelines
issued by the MoEFECT and CPCE from time to time.

If at any stage, information provided by the unit iz found to be incorrect, then the

Registration granted by SPCB/FCC shall be debarred by SPCO, as per procedure | g
Sigewed by
@ Sanjeesw Kumar
Bea,
” " 202504 29
1668 s
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down by CPCE, from operating under the EPR frameworic for & period of five years,

The PWP should ensure compliance with provisions of the PYWM Pules, 2016, as
amended. Action, as deemed fit, including revacation of registration, ¢losure of urit,

levying Environmental Lompensation charges, shall be taken against vislators of P
Rules,

Uttar Pradesh Pallution Control Board reserves the right to take such action as deermad
fit under Environment (Protection) Act, 1986 for vielation of PIWM Rules, 2016, as
emended, if any. by the concernad PWP for the period prior ta grant of registration,

Type of plastic and recycled content for different componants of commodity to be
included in the label on the commadity

The Unit shall obtain 2l other statutory clearances/ permissions regarding Dccupational
Safety. Health & Fire safety and implement necessary measures including Dffsite/Onsite

Disaster Management Measures as may be mandated by the concermed Authorities
under the applicable extant Laws/Rules MAegulations etc,

Member Secratary

1669 8/
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GROUND WATER DEPARTMENT | €

(Mamami Gange & Rural Water Supply Department)

PUMER02E, 1T

Hirmstny of Jal Shakt
Gevernment of Uttar Pradesh

Form 2 (B)
[See Rule B(2)]

Certificate of Registration of User for Abstraction of Ground Water
{5101} of the Uttar Pradesh Ground Water Management and Regulation Act, 2015}

Registration No.: 202504000471

Mame of the Qwner REIEMDRA KALISHIK
Dssignatian C4RECTOR Company Mame SHRIIEE
Uz F1 HTH RECLAIRIME
e ————
MELLS PRIVATE
LIMITED
Fm'l'lﬂﬂl'l.'.' S s EHASARAND, 1041, VILLAGE SALARPUR, MEERAKPLIR Authorization Leticr Drowenioad
W T T ROAD it Ty
Address ofthe Applicant  Mear Durgs Mandir, Durgagun Hhaisul Application Mo, MEFMO425RIND TS
Data of Submission 0542028 Bpecimpn Fignoture
Location Particulars
Disbrict Muzatiar BMagar Bleck JAMEATH

Plot Ho.hzxaea Ma. EHASARMA MO, 1041

Mumicipality/Coporation Mo

Ward Mo./Halding Ne, A
Particular of the Existing Well and Pumping Device
Date of DA @055
ComstrictioniSinkng of
ke Wl
Type of Well Tulee Ve lfBoring Depth of tha Wall {in BO.OD
b
Plirpass of vell Iredastial Amsembly Size|For Tuba
Wil T
]
Strainar Positien [Far Tube W)
Typa of Femp Used Suimearsible H.F ol the Pump 1.60
Oporational Devics Elscic Motor Rale of Withdrawal 10,00
fim ™)
Date of Energlzation (In Case of Eleirle Pump) 010142025

skipul ilank

1670
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TESTING I.HBDRHTURY PRIVATE LIMITED

Laboratery: A-114, Sector-80, Phasedl Noida, Gautam Budh Nagar - 201305, (UR)
{An 1509001 2015, 150 14001:2015 & IS0 45001:2018 Cartified Leboratony]
Wabzie: wwwRelab in, Email: itlclab@gmai.com, info@itslablin, contact@istab in

iesris +41 9911659800, SI05780342, 055ERAL4TES |
Test Report
Stack Emizsion Quality Analysis
Report Code: SE -H072511 Taswe Date: 05072025
[azme To: WS SHEIJEE RECLAIMING FYT LTD
54 KM, MEERAFPUR ROAD, VILLAGE-SALARFUR, TEHSTL-JANSATH,
MUZAFFARFUR
SAMPLING & ANALYSIS DATA
sample Drawn an £ DLOT/2025
Sample Drawn By ITS Bepresentative
Sample Deseription Stack Eimnission
Fampling Time 38 minwes
Sampling Plan &Procedure SOrSEQND
Analysis Duration G1A7/2023 TOO30T/2025
Ambient Temperature (*C) 36
Stack Temperature (°C) 122
Source of Emission Sitack Arached to Pyrolytic Reactor
Type of Stack Metal
Type of Fuel used LEHS (20-LPH)
Pollution Control Dovice Wet Serubber
Operating Load Normal
Stack Din (meter) 030
Height of Siack from Ground level {meter) 30.0
Average Velocity o Flag Emission (m/s) 9 43
Quantity o Emission Discharpe {m3/hr) 19359.05
ANALYSIS TEST RESULT
SN, | Parameter Test Method Resuls Lnits
I. | Particulate Matler (PM) 15:11235(Pagi-1) $8.09 mg MNm’
8 Sulphur diexide (as 505 T8:11255(Part-1) B mg M’
3. | Misrogen dioxide (s Mg} [5:11255(Parl-T) AEd mg {Mm?
4. | Carbon moooxlde {as CO) LPSE Method Mo.10 i 0.086 % by Velume
!
Chee

farms & Cardiinans

s wrevalid anhy for the samples tastad i our kboratons 2 Samples will desiroyved as par o ity podicy

u1'||.|-|.1 s abaid the report el i
i ToAk bl ity oroor lanorateny |5 Bnited b nve iced amouant.

rvnicaind inwris ng within7.da ByE
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Government of Uttar Pradesh "'F7i=
Fime 0 i
.m - I" i I"':,'? 'l"‘l.. 3 ?
; g
£ Coritcato Mo, | IN-UPTT442112140058K vl
E Cardicale |ssued Date T OERJun-200% 04230 B .
?- Accouint Aetarencs 1 NEWIMPATC (SV) up 14832404/ KHATALIL UP-RUF E
= Liique Do, Refersncs D SUBIN-UPUP1463240456244 3760248952 g
i Purshased by © RAJENDIRA KAUSHIK S0 BRUBHUSHAN -
;_"*' Dagcriplian of Documart i Arlick & Agragment oo Memorandum of an agiesment :
?  Propeny Dascripien ! Mot Agpicable :
i Considerstion Price (Fs.) d
j FtPany ! RAENDAA KAUSHEK S0 BRIJBHUSHAN -
z Seognd Party 1 Mot Applicatda ‘
S Ouy Faa oy : FAJENDAA KALSHIK SO BRIBHLUSHAN ]
% Slamp Duty Amaunt{Ss,) + 100 :
& O Hurdresd ity Iﬁ
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SERVICE AGREEMENT

This Service Agreement {_Agreemerit’) is made on ™ June 2025 ar Kanpur Debat, Uttar Predesh, and shall
be effective retrospectively from O7-06-2025 (hercinafier referred as the “Effective Date™) and will remain
effective for 5 years therefrom.

5 S
B b N sl

T

HY AND BETWEEN

R L

sl SAEAT N .

hifs Utiar Pradesh Wasie Management Project (A Tiviskon of Re Sestainabiliny L) having UPPCB
CCA Mo, BT1IITAIPPCERanpurDehat(UPPCBROVC TO/MatVK ARFLR  DEHAT2022, duted -
Ceteber 2022 situnted at Villuge - Kusnbhi, Distt, - Kanpar ({Dehat), Utiar Pradesh - and having lis ragistered
offics at Level 118, Aurobindn Galaxy, Hydersbed Knowledge City. Hitech City Road, Hydersbad-500 081,
India (hereinaftor referred to as “UPWMP OPERATOR™) and represented by its Aushorized Signatory, of
the FIRST PART (which expression include their sucerssors and sssigns, wnless such inclusion is
incomgistent with the context or meaning thereaf)
AND

s, Shrijee Reclaiming Mills Private Limited having their production unit o “3 KV Stone, Meersnpur
Road, Jarsath, MusaMarnagar, Uttar Pradesk, 2513147 thereinafler refemed to as “ZENERATOR™)
,S.Ei;ﬂlﬂﬂ PART (which expression include their succassors and assigns. enless such inclusion is
ingonsistent with the confext or meaning thereaf),

HHAN FLHER T R HASE RS e el il -

T L P sy YRR T, VI o [ e

- LY ™
E-l;

Y:ﬁﬁ[j;;{—? and GENERATOR liercinafter individually referred o as “PARTY and collectively as

= For iy S Je

R o T

ming ik L Upoge 1 of 10

Eviluiniy Al

b Tyt g ] P it fearnlioomm g bl TR R D Ve i e e o g ¢ S Moy iy o 5 um{m
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WHEREAS

A, UPWMP has set up an engincered common facility 1o treat, store and dispose off Hazardous 'Wasie
A per the gadelines under “Hazardows & Oiher wane (Manggement and Transfoyndary
movement) Swder - 216" with authorization by UP Pollution Contral Board,

E. GEMERATOR desives to ot their Hazardous Waste, being penersted at their production unit
mentioned above as per their UP Pollotion Control Board Authorization o be Collecied,
Transported, Treated, Stored and Dispased off, by wiilizing the services of the UPWMP. Copy of
Authorzateon 15 part of this Agrecment,

NOW THEREFORE THOSE PRESENT WITNESSETH AND IT 1S HERERY DECLARED AND
AGREED BY AND BETWEEM THE PARTIES HERETO AS FOLLOWS:

Bl The Scope of service to be provided by the UPWMP i limited 1o Transport, Treat, Store and
[ispose Hamardous Waste of the GENERATOR.

0z, UPWIP shall dispose the Waste as per the mandate given to UPWMP, as itis 2 Common Facility
catering 10 diverse Wastes. UPWMP shall follow Ministry of Environment & Forests, Caniral
Pollution Control Board, UP Polhition Contral Board specified rules & guidelines, along with
future amendménts, and adopting katest disposal technolegies.

3. UPWMP hereby confiems that GENERATOR is a repistared Member of UPWMP and alsa i3 in
teceapd of an amount of Re2OBMC (Re. Twenty Thousand ealy) towords Membership
Registralion Fees a8 per the oriferis mentioned in Amnssured, Hem no. 01 which s non-
refundable, non-adusiable, non-interest bearing amount.

4. The Membership No. onthe Centificate and & reglstered with UPWMP 5 UPWHMP-ENP- HzW-
CHW-TSDF-2551.

15, GENERATOR has mandatory obligition to provide the entire process derails which leads o
generation of Hazardous Wiste to UPWMP for the parpose of determining the Waste
Characteristics and to decide parameters for comprehengive analysis; as well & iis final pathway
of treatment, storage and disposal of the wastes

. GENERATOR hes mandatory obligation to declare Hazardoss Waste Chnislies o
il monthly basis “Huzardous & Oher warte (Wanagement and Trenshoundary mevernenrs
Rudes — 2005 and cory aveenedmen therey™ and confirm 1o a set schedule of waste disposal 1o
UIFWMP facility & per the declarution format in Annesre-A. Failure o provide this infurmation
il the time of agreement or within 30 days from date of signing. shall mulli iy the agreement t=rms
and conditioos,

07 The registered GENERATOR obligations for usilizing the facilily ane:

i) Provide details, m ease s waste is classified & explosive finflammable i nature, the fact has
to infecmed 1 UPWMP Detalled information on ite characteristics and sale handling
praciices shall be furnished ia advance 1o UPWMP . In case of any explosion e sociden
arising during Collection of Waste the Geneator |3 sokely rasponsible, i case information
s reguired i3 oot furnished by the Genersior,

For M. o e chinig it Pt L
Pawe 2 af 10
DiFeer

1673
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] Prowide detaln of Wissle in the SSsnifead S (Fom 10 - as per “ Wagardis & her p—
FMicricageanenis cvied ¥ raidwanacior i v mieni) Fuley - 206057 mrervichid by 1P AP wrrt )
mtd @ TREM cord (Form 08 an per “Flarordious sante (amagemen), Hereilimge cornd
Tromndlvennaliaey meaventead) Bides - 2006 prowided by CTFWIMP a1 conl 10 Hiee et o f
L Wi

iii) Frowidle commpretins ve snalysin of Winiks an perarnetors wdeniilied in Aresurs A lem oo

O ol nlses olliey parsseten e could be appficeble hased e the material chereserbsties £
progess, LIFWME shal| adse sodye: the Wiste for finger print asabyaes. The parnmeters for
cornprehensive ad finger pring asalysis am provided o Annezure-A [lEmone G8 & 9 In
tho event there are dillerences in the anslyals readis, the GEMERATOR triay wered their
samphes Lo mmitindly sgreced third perty of their own oot Feesh Comprehensdee snalis
roperis shiall b prosdded by CENERATOR in one or mone of the followng oocanions fers
i @ discrepancy between Comprehemive Analysis s Finger Print Analysis the finding
wil Il b pepertiel bre LTSS alban,

aj  There v achunge in wanic characieristics
b} There s change By ionrsefactboring proges
ch There nomchomie Ty proshoc mixd raw materied mix

d}  An otherwise known reaean for change in waste quantities and characterntios and/
o

ch 2 Yeary whicheveris carlier

The Comprehensive Analysis ropént shall be wed W detorming the Disposal Pathoeay based on the
Waste Characteristics & as per MoRFCE, CPCR and UP PCR rules and guidslines fseeed from
time o time. Disponal Pathway shall be motasily spreed botwoen CENERATOR & UPWE and
shall forem the banis Tor dispesal £ USER chargres. The bese cheges sre ss defined in this sereermen
in Annesire=-% « [tem i,

e Charges for Colleetion, Treatment, Storape, Dispesal facility Chersin after called o= [JSER
CHARCGES) will be sprlicable to C3EMERATOH a5 per Anncxure-4 - e Mo, 02 liem Mo 00
& 04, All the Chargges ans coclesive of taxes inchuding €57, dutien, cess, 1alli oc and shell e
bowne by the Chenerator oaly.

Liser Charges ane subject to Annual Rovision alse on the basis [nflstion / csealuion of fuel conts
i thajor price escalations vie, Power Tanil, Change in Disposal Technofogie | Method, % i
Hike oewhiolesale price index or otherstise -

The main modes of disposal shall be direet landfill, stabiliution fullowed by landfTl direc
incineration, snd incincration afler reatment of Wiste stc. The medes of disposal are dhpacricdemt
o the Waste characteristics.

et LIFWME on receipt of infommation from the GENBERATOR, will plan and s hedule collegtion
taf thi: Wnde fream the: CiEMNERAT OB premives, Sufuty of community {emans, e and Saw
during Cedlection is prime and thius sefety information will have b be provided by the
CEEMNERATOR in (Farmm 05), Waste Collection Manifeu (Form 103 and TREM Card {Form

5) bor every Winde type as per “farardom wavie danajearent Handiing dnd Trosberamlar,
musvetnenly Mules - 200467 In the event of lalve information we UPWMP of any nagere g
A inserl diredt amd irdiveo) Giakdlities sre Fespnnibilify of the GESERA §OE

I cane o Waste in clissiffed enpdinnive in natore, the (a0 has oo be informed o USSP
[dctusbed snbiariation o its charscterisicy and sale handbing proctice: shull be furmished 6
sl i the LPWEL In case e it rersatdan s presciked . o wbormation s bedd back s om
the eveot ol any explosson e acciden) during € edlecion and during handling s UFWAP s fe
CEMERATORR i sobely respramdble T b ahusiated direct amd et skt

ol e oy Retlgming w24 s
{r_,ﬂ‘_'p-"‘
Girect=

Page 3 uf 1)
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P e, Dok i s, (T LIPWRI vehiehe ba wenl lnck fo the LIPWME withow Eiving the Waste,
ey atben boiong sespasilioned by e CGERERA TOR, the GENERATOR hits ta pay the Collection
R RS B b i os eentiomed wider Anmexe-A e 03 foe (he fil capagily kad of
libm lir

CINERATUR b8 respwmisitde tooscjpreputesstieeiccumilad e/l Noad the Hamrdous Waste in the
cmtiaey prvadled by UPWMI i sunitury maner amd 0 alsi, the containe area should he
Avaiesaibale g e TIWMI veliivle, go cotiwe amd colleel the Conlainer. The Trumsporter reserves
e gt W wsjert collectivn of Viseanbmes Wiste spilled over the pround and Container whese
exterions e sl Ty | lazandioies Wosio spil lnge.

Pl G PR A OB s o pony an fivesd s 1o PP MIY s minimom yearly service commilment
chaiges exery year o tle papose of nfiaion of UPWMP services as per e clssges mentioned
uh Ao A lentd. “This nosans shall be payahle within M days from the date of Signing of
s Agreeniwnt ek sholl be sliusied ngained every nsonth User Churges invoices. In theevent, for
o luilsoever edoan, the GUENERATOR & uisddly {o wiilize the facility services for o particular
B perriasl e § I BT el Bkl the sl dhit Bs sl ifized in thar calendar year.

The mondhly Ulser Clurges invoice will be send 16 the GENERATOR on or before 3% of every
sticceending month sl e bED amous slall be paid within 10 days of submission of bill,

Phic paay e delayed beyoid the period stipulated vide { 17) shove, interest shall be levied at the
et 3 ¥ per manth for the outstading nmound. If the oulstanding smount has niot been paid
g the menth, UPWME reserves the right to refise s extend the facility’s services to the
GENURATOHR

VPWAIE reserves the right e terminale the Membership and agresment in the event
GENERATOR Gitlsrefizes 1o pay the bil lsihees within three months of mising the bill. Otherwise
|'|:I'L|:I|. i will iIhFH.'NL' a0 % PEr Ennuim

Wotes wlich feguste alternate destroction technologies fike reuse’ recycle ete. and iF such
Eechiwdlogy exists at the fcility, may be irested wpan fegoest by the GENERATOR, However, the
prives Tor anch weatment techsigqees shall be determined by the UPWMP on o cass o case bazis
prirely based on thedr chasceriseics,

Mot ithstanding anything else: eonisised herein, neither PARTY herelo shall be liable for damages
o fo have this AGREEMENT terminated for any delay or default in the performance of such
PARTY heresimber i such delay or defull in performance derives from conditions bevond the
reasonaie conred ofsuch PARTY, including but not limited to, acts of God, strikes, fires, Moods,
entrenie deought, shortage of supply, rots, work sloppages, embarposs, povernmental actions or
daariage bo the plant or Taality or sy cause enavoidable or beyond the control of cither party
luding sy arbiteasy ruling by the Government prohibiting the handling of the Wasie or
cantimige domestic o ntemational peoblens such is wars or insevections.

e Agreement shall be decmed (o ropresent the entire Agreement betwien the parties herelo
rpanhing the sulyect matier bereol’ and shall supersede, cance! and replace amy and all prior
dgnvernemis or arrungeneris 1 any, in this beholl, by amd beiween the parties hereto.

Mathing comained herein shall be desmed to constitue o parinership, joint veniure o agency by
arl between tlwe parties bervia

Phis Agreenient muy be modified or smendad ealy by writing, duly executed by or on behalf of
he paities hereta,

At i aned condituas o ihis Agresment may be wadved al wny e by U pary that i3 entited
st fhe Benselit thereof Such waiver must be in writing snd must be exeered by an authorized
OToer of such iy, A waiver on ase oecasion will nol be deensed to be & waiver of the sume of

arm othuer breach or e Riliillnsent on o fsue sccasion.

Fay W, S Jee eciimire Wi Pt L
nirerts  Paged of 10
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I the event that any provisions of this: Agreenent is held 10 be illegal, invalid or unen
under ay present oc fukure law such provisions shall be desmesd terminablie and the éﬁ.ﬁi’ii

parts & prowigions of this Agreement shall remain in fal] ferce & elTect

Efml-u part ﬁl hnh::}m righi :nmnnhm:llh:: AgreTmend in the event of violation/de fsuli of any
:3 :ht hmw mtmc #rons as agreed upon in this agrecment dgon wiveng Bk days wriiten nolice

Ay dispune ansing on any claise or ¢loyses of this agreemdnt amd the contenis of the AR NI
A herete bepween the GFNERATOR ond UPWRP shall be referred b Arhitration Tle
Artiration shall be governed by and conducied in nocordance with the provwimiona of the
Asbitration and Concilimion Act. 1996 or as amemded. The arbitrtion proceedings dhall e
comdicted in English and the Arbitration shall tabe place at hanpur. The orbiond award shabl ke
final and binding upon both parties. The costs arising ool of Arbitration shall be bosme by (he
Paries agally

LPWAP and the GENERATOR mumally agree that the Courts of Kanpur if [ ittar Pradesh shall
have the exclusive jursdiciion over all the disputcs arising oul of this Areement,

The GENERATOR agrees and underiakes 1o indemnify and keep harmbess the UPWMP and wice
versa s directors, officers, emplovess, agert and subcontracions from and against any osses
demand. claim. suit. damage, lability (including ary fines. povernmental penalty . sanctions and
legal costsl. cost'enpense. scalemens suitered of incurred by the UPWAMP, s director, officers,
employees. agenis, terants of third parties on account of or srising from;

2l The Waste supplied by or collected from the Generator in case of any mismatch of weste
from TREM card or finger prints; and any mon-disclosure or wrong disclosure of any
infiarmnation as wr the charscieristic of wasie, or

BI A civil or criminal proceedings or Habilin under any law for any snlawful dumping of
unireatad wastes by the waste Generator either of the projeet site of UPWMP or anvwhere
2=

@i Ir applicable mxes, cess, duties. foll e, ane not bome and paid by Cienerator to the
L'PWMP and concemned authorities w herever applicable within the stipulsed time limit,

The UPWMP agrees and undertabies to indemnify and heep harmless the GENERA TOR. s
directors. officers. employees. agent and subcosiractors from and against ans lesses, demand,
claime, suit damage. liabilin (mcluding any fines, govemmental penalty, samnctions and legal
Colel, w08t enpense. seitlement suffered or incurmed by the GENERATOR, its director, officer,
employices, agents. servants or thind pamics on account of ot arising from
ai The willful miseonduct and'or gross pegligence of the UPWMP (or amy of i
directors, officers. or emplinees) in performing fstheir obliganons wnder this
Agreeinent;
B Failure of UPWMP 10 comply with sny and all applicable laws m pecformance of fe
ol ipansons: under thas Agredimenl
cp I raves, coss, duties, woll ew o & paid by the GEMNERA TOR @ U LPWATP
whercser applivable are not deposited 1o the concermcd suthonties withimn e
sipulated mme i

For i 5 r ey i) e, L
foio

Direcre

Page 5 of 10
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For Uttar Pradesh Waste Management Proj
. roject
(A Divislon of Re Sustainability Lid)

£y
_
17 Avthorined Sigratory
Witness: Mame:  Crmd Kid,
El::rnpm:r:?ﬂu:a:upallm Rz Sustwinability Lid;
Desigmation:  Clg,  Eag cocfive =P
W almess: Mame: JIEE:;H (U T Y ﬁ'l'r
upation: Fe Sustuinability Lid;

Designation: @ g p e duepd 2o

For b5 . Shrljes Reclaiming Mills Frivate Limited

(AUTHORISED SICNATORY)
GENERATOR. THE SECOND PART.

Witneas; Tlamme:

Compamy/Occupation;
Designation:

Witnass: Mome: YIHAS JSAUCHTH
CompanyCocopation;
Dresignation

1677

0 .
Sian: .:’;f‘"'wﬁ

Sign: &}1{}-‘5-{_‘\_ A

Simn:

For s, Shr: Jew Deckiming Wil Pt L1d
I: Ere«ctﬂ

Page 6 of 10
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a) Lomaizer Handline Charecs:

The LnEhE BATOR =half pay for Handling Charges to Re Sustainability as follows fior
ulilizing the Magerial Handling Equipment,
For Hooldift'Cmne Operations: Rs. 2505 per MT

For Wiste mansported by GENERATOR, Handling (Unkording) Charges shall be Rs. 200/ pes
MT. if net transported by a Dumper Tipper, stherwise Re.250/MT shall be applicable

) Minimum Yeacly Scrvics Chacgpes

The GENERATOR has to pay as applicable minimum Vearly service charges. This amoent shall b paiid @n
vearly busis. This antount shall be adjusted apainest Uscr Charges invoices in a calendar period of ane year
Im e evend, For whatioever reason, the GENERATOR 15 unable to ulilnze the facility services for a particular
peniod, the GENERATOR shall forfieit the amount that &= unutilized in that calendar yvear

= For S5 — Fa M0 per Annuen, For MST - Rs 20000 per Amnum, & For LST - Fs. I B0600/-
T AN
= DMinimum billing of Rs4000 per Manifest will be chirged during the invoice raised.

Hosg: 551 Small Scale Industry, MEE Medium Scabe Induatry and L5 Large Scale Industry

T Truck Detention Charses;

Maimum time of Three hours is allowed for the truck 46 be defamed af the GENERATOR premises from
he: time of reporting 10 their Security Ciate, In the event this period is excesded then RS, S00¥- per hour shall
b charged as ditention charges unless it is mutually agreed and sccepied between both parties in writing.

+ Terms & Conditionsi:

»  This membership is valid as long as the user industry is in good standing with the CHWTSDF and
has continueed valid suthorization from UPPCE.

= This CHW-TSD¥F shall acoept only hazardous wastes a8 classified in HW Rules for disposal and
shall sl accept mdicactive wastes, Muonicipal wasies, Bio-Madical waste. . .,

* Acceptance of wasies is dependent on the fulfillment of regulatory and siatutory guidelines for
cperaticas of CHWTSINE lssued from o bo Lime,

= Pathway of disposal of westes and its price shell be decided based on the guidelines ssued from
time b fime by reguiatory mahorities and shall be at the diseretion of CHWTSDF

S Listof Parsmeters has 1o be Analvee:-
Al Farpmeters apalved for Comprebensive gnalvsis of WASTE:-
-;'.LE."..E"_EE“!_SF".“* I9Lead (WLT) BES T = _i ﬁghmm:i_ﬁ_hhr
LRy | 20)Cadmium (Total) | 38)Chiore Beneene | oilfentachlorplicnol |
Sestse AT Cadmium (WLT) | 39)Crasols B 5T —
1 22T ol Chegimimm -~ ; SB245 - T T
4iBulk Densg v : - . Wl
I” 13 _“?5 b __f't_'-:lgl]:!_ S = .dEIJ-].Jl Dri.,]_LIu.ru Benrene . _i'.’|'|!_|1ru|_:|h|.‘m'f___
- Simdd at 2% £ a3 . de g - ] L A -
_ I i l ol (W) .-il:ll_._ Dichicarg i_.l.lmnn,_ - i Frichlaesiihenc

Xn o
For 5. S Je Recharming Mills het, Lid
e Puge 8 of 10
Y [irech
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rJr!'—l;“"“ e e #lf:;‘”ﬂm Chromions | 4 pyridine 601245 - T (Silvex)
' f 2 . &1 1Vinyl Chloride
TH.oss on Deviag al 25 Haxavzient Chromi
IE?L?E' o t\'r'ﬁ; " | 43)Eihy| Meshyl Ketone |
SOC vy By | 20Picke! (Toual 44¥itro Benzene 62240
HyCalorific Valug 27Nickel (WLT} A5fTarchicro Btylene | ooy plrdane
0)Fiash Poirt | 28)Zinc (Total) 46 Trichioro Ethylene f:_,]]""";;“"“““““
. i Mi
i jReactive Cytnide | 293Zine (WLT) 47)1,1 - Dichloroethiens ﬁ'f,‘:,'l‘jﬁ“ '"“F”“i
= e tal Phesols
ID)Resctive Sulfide | 30Manginese (Towal) | 4812.4 — Dinitroioluene f’,'f_?I% }
: 47)Flugride 2 F-
il Soluble SUMangnce (WLT) | 49Endin ks i
S0liiac lor (ared it 68)Total Fluoride
i|-1-]'"i'ﬁ"a1i1.'.]' Saluble J2}Arsenic 1 As (WLT) conaiie) F_,i i |
;;JE’BI:-H soluble Tialides | 30 e (Toa) STiHamsiblombaasie zﬁaﬁﬁm =
67 Total Cymides 34 )Copper (WLT) 52 Hexachiorobuladiens S it
"1‘:%5&1’&:% Organics | 35 Chlareforn T3 pesichloreian: M e s
1Bilead (Total] | 36)Cacbon Teim 54 L indane |
A) Ragusedors o be anabvzed for Finger Print analsis of WASTE
i) Physical Staic 5 pH ot J8.6°C FiCalorific Value ; 4
EX T GPaint Filter Liguid Tesl. | 10)Flash Point S
| 3 Texiure T)Loss oa Drving at | NRenctve Cyanide i
05
[ $)Bulk Density 8iL.0ss on lgnition al 123 Reactive Sulfide
| 5IMC {Dry Basis) § l

10 Taspsd Lovigs:- All Govemndent  Munigipel / Panchayal Tuses S Duties! Lavies” Octrod / Tolls efe, 4
applacable frmn tute 1o tme, will be barne and payable by GENERATOR.

Far s She e Racaiveing Al VL. L0

1680
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DECISRATION

Wa. Mis Shrijee Reclaiming Mills Private Limited declare that baged on cur industry productian and our
anmusl projections we shall be dispasing the flloving Hazardous Waste types 1o UPWMP, (Addl sheets
eoitld be used for multipls waste fpes)

The Avg. Yearly geseration of Hazardois Wasts is expesied 5 fallews.

1. Avg___ MT peryearal tvpe of Hazardous WASTE
> Mg MT per vear of type of Hazardous WASTE
1 A T per yeerof type of Hazardous WASTE

The Avg. monthly generarion of Hizardows Wase i expected as foflows.

1. AvVE MT per monh of, rype of Hazardous WASTE.
2 Avg MT per manth of, type of Hazardous WASTE.
& Hazardous WASTE

AVE MT per mioth of, frpe of

Tha Tam accumulaied/siored baricd in pits Hazardous Waste frane the perind of
appronimately as follews wiich is being sent 1o disposa] at UFWME.

I Approx MT of type of Hazardous WASTE.
2. Apgrow MT of ipe of Hazardous WASTE.
3 Apmox MT af, type of Hazardous WASTE

FOR My Sbrijee Reclaiming Mills Private Limited
(AL THORISED SIGNATORY) GENERATOR, THE SECOND PART

b

Page 1 of 10
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Ministry of Jal Shakti
Gavarnment af Littar Pradech

Form 3 (A)
[Ses Rule B{1))

PRSI

GROUND WATER DEPARTMENT

INamami Gange & Rural Water Supply Department)

B esee, g 31};

———

Certificate of Registration of User for Abstraction of Ground Water

{UIS10{1} of the Uttar Pradesh Ground Water Management and Regulation Aet, 2018}

Registration No.: 202405000897

Mame of tho Dwner
Deesignatian

g

Company Address
CEik o ger |

Addrass of the Applicant
Data of Bubmission
Location Particulars

Dianticr

Plet Mo/Khasra Mo,

Ward Mo, Halding Ma,

AHIALE ARIALL
FROPRIETOR

KHEASARAMND, 11602 & 11504, TTH BRUSTONE, JANSATH

7th Km, Jansath Roed, Vil Shomager, Migeliamagar

e e Tl el

Ml aflar Nagar

RHASARA MO, 116003 & 116044

Particular of the Proposed Well and Pumping Device

Data of W20z
ConstrucBan/Sinking of

thie Vel

Typa of Wiell T WiellBoring
Purpase of wal| Ireliglrias
Straknir Pogition (For Tulbe Well)

Type of Pamp Used S bmersibie
Qperagianal Devica El=sric Moiar

Date of Energization (I Cass of Elactrie Pusp)

1682

Campary Mama

O o
Authorization Lsfles
WeEra o
Application Mo,

Specimean Signalune

Blook

MumicipalityiCarparation

Dapith of the Wall {in
mter)

Azpombly Sioe(For Tube
Wl

H.F of the Pump

Rate of ¥With drawal
{mther)

DI04

Wil GREEN
ENERGY

SOLUTIONE
—— el

Downkaad

MEF HDa2aRaM 01 50

Municipal
CorporationTiagar
Falika Panshad,
Muzaiar Magar

ey

Mif

&0.00

1.C0

600
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P ne sdye = 25
Newcon Consuliants & Laboratories

il c I —

(GOVERNMENT AFFROVED TESTING LABOHATORIES)
As T50) 0001 = 24015, 150 14000 « 3005, 15045081 @ 2R Cortifla] Laboradnry

TEST REPORT Bage Mot Lol 1

TEST REPORT Mo, NCLIED-021/26/06/24 DATE OF REPORT 010712024
Hame and Address of Customer IS MWD ENERGY SOLUTIONS.
Tth KM JANSATH ROAD VILLAGE-SHERNAGAR MUZAFFARNAGAR-251001.

SAMPLING DETAIL

Sample Name : BTACK EMISSION
Analysis Sierl Dale P RG0E200 Analysis End Diata s DLOT2024
Diate of Sampling s PRMGR024 Samping Done By s WEL
Sarnpiing Profocol : ASPER CPCB GUIDELINES Duration of Sampling =30 Minutes
Eampia T Mo, = NCL/ED-0F 1/ 2800824
Sarmpling Lacstion E—
Eguiprmants Used ¢ Wayuboghan Stack Samgler Mo-1 Arga Calegory L

VES-1 [S.Ne-321 DTC 01)
DETAILS DF BTACK

Stack Atsched o ; TWO FURNACE
Type of el used ¢ Pyro Watar,Pyro Gas Capatiy : 10 TOMFURMAGE
IEla:it height above the greond @ 3000 Mir Cuanity of fusd waad 248 Livthrs
Eiack dia at the top : 250 mm Stac height above the reof top = -
Attachad APCS : Wet Serubber, |0 Fan Material af Construclian (M3
Mormal Oprating Schadule ;8 Hrs
Comminssioning dale P
PHYSICAL OBESERVATIONS
Ambien Temperature 135G Fluis gas lamperature 1 T6°C
Walocity of 1ha flue gases 1 B9 MinSec Sampling Fhow Hale of 5PW (120 PN
Sampling Flow Rate for Gases @ 2.2 LPM Cuantily of Emission discharged : 130893 Mnhe
TEST RESULT
5. o, Test Paramatera Lhnils Teal baliod Resuils Spesification As
Par CPCB
T |Parbcuats Maters (PN gt 1511258 [Part-1) BT 150
7 |SulphurDicxide (302} migNm? 15:11255 (Pat-2) 14 Mot S peciiad
i Carbon Moncadde [T L 1513270 0na3s Mat Specfiad
4 |Ouide of Merogan Nk magMm?® 1511255 [Part-T) 3 Mol Specitied

***End of Report™™"

4. Thia tast regart refers paly b the particlar iamaless sbarittad for tasting and Bsoed parameters.

2. Endorserment of the sama B nelthar infermes nor dmoded,

3, Laborsory tall maktain the confldenta iy of &l Informeton felped 1o e saipies & el repos.

4. Carrphiinta about 1his repan should e coemmunicited within 10 daya af thi lssua #ate of this repari. -

5, Tha report & notto be produced whelly of 0 paet witheis prior pecmission of the Maneging Fariner, &1 dispubes jubgest to Shagiahad Jurisdisticn.

Laboratory ; A-11150, Seclor-17, (Swadeshi Compound) Kav Magar industrial Arag, GHAZIAZAD - 201 DI2 ILLE)
Mobla : 810430348, BROE501TEE | Wabaite ; vwwwnewooniab,in
E-mail : newcanlab@omal com, nawsenlablinanca@gmail.com
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Government of Uttar Pradesh

Curtilicals Mo,

Cenlilgab [siee Dhifd
Apgusan] Meloen g
Ui oo Pl e

P by
Desonphiost of Do

Propaity Doscigiea
Cansiderahm Poee (A )
Frel Pary

Socord Party

Siamg Duty Pad By
Siany Duby Ampuni{Pa.}

L

IR

a-Stamp i.
rs
3 i
L PARIRER0I0ATHW |
R TR d BO R E R R
ML WAL AL VT up BT |"t'lm'f|'l|I L LEF
B LU T TR PO RN T T
I'-f'n AL CHIEE RN ENE IOy 500 LITHIMNGD
ARcio b AL euimodE O koo ardkom of an B LE T

Mol Applicabio

CAH SARRR UP-MAIF

MS UTTAR PRADESH WASTE MANAGEMENT PROJECT

ME MIAD GREEN ENERGY SOLUTIONS
ME MWD GREEN ENEAGY SOLUTIONS

a0
(One Hundred only)

—
=
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SERV EEM
L}

This Serviee A gmmr:nt{,.ﬁ.grc&rncm}is made on I5™ Tuly 2024 o Rianpr Dok Uttar Pradesh, and shatd]
be effaciive FRtrospectively from IS-D?-EQH {hereinafter refermeg w5 1he “ Effeciiye Date™) anid vy Temain
ellective fior 5 yaars therelrom

BY AND BETWEEN

CCA No. 15713 ?.«LrPPn::ﬂ;Hmpaere.ha:ﬁrLIPPt‘BRUFCT&MW&HFUR DEHATM022, dited .jx
Cictizher 2027 situated o Villape - Kuntbhi, Dist Kanpu e |

and represensed By its Authorized Slgﬂamry,ﬂi:
the FIRST PART {which expression nclude theair SUCCESEDIE and AS51AT8, unlegs SUCh inchision

Mt MMD Greeg Energy Solutions havirg ther productian wnits ot Khagen Nn.-llliﬂ.r:._? and [I6v4,
Junsuith Rouad, ‘.Imngc-ﬁ'hernagnr, Mu“.lmfflrnagur, Uttar Pradesh, 231002 (hereinafier referred o ogg
'f.'-I-NJJm‘HJH“J- SECOND PART (which o2 pression ingl ude thelr suceessors jnd iSKIENN, nlesy sk
inchusiog iy Incensisienl with (he Chnlexl or meaning thegeof)

The UFWMP ang UENERATOR hercinaltes individually referved 0 as “PARTY wnd collectively 4
“PARTH LS

S 1 ool 10

lhﬂﬂtmlq
o
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1686 T

WHEREAS

A LIEMVRIE b el v on cnphineg iod commen Dicllity o tneal, Siome amd disoess ,

A e e Easdclings Gider = foorrdbeads 8 CRGRe naiae rhdcrreeg oy sl v divnisrder e
m.-..-.nm--.-.-.i' Feelein S 2000 el ad lieerdeaicen By LI Pollici Costarrn] Bregrd,

B. CENHEATOR dosines s got their Do Wisle, by penenmod al Thesr Produciion si

meiegie] beve s por jheir 1P Pollution  Cogiml Beaid Autheslantion gy b Cerllocid,

Transporied, Tremed, Swwed? il Dispamed Al by wilicing the serviges o the LPW P Copy of

Aulhoriearion is purt of (his Agrecnwenl,

NOW THEREFORE THOSE PRES ENT WITNESSETH AND [T 15 HEREBY DECLARED AND
AGREED BY AND BETWEEN THE PARTIES HERETD AS FOLEOWS:

1.

2.

T?"“ sunpe of service to ha provided by the UPWMP iy fimidegd fe Transpost, Treul, Stope und
Dispose Hozardous Waste of the GENERATOR.

LIPW NP shall dispose the Wisie a5 per the mandate given to UPWAE, as it is & Commen Facility
CRIENNE 10 diverse Wistes, UPWMP shall follow Ministry of Environment & Foeesis, Ceniral
Pellution Control Boad, 1p Follution Control Bosid specified rules & guidelioes, along with
future ameadiments, and adopling latest disposal technologies,

" ..
UPWMP hereby coafirms thar GENERATOR is 0 regisiersi Member of UPWMP and also is n
teceipt of an amount af R 20,000/ ¢Rs. Twenty Thousand aonly) iowird; Membership
Registvution Fees oy per the oriterin mentiored i Annckure-A, ltem o, O which i FHan-
refundable, non-interes: besnring amouni.

The Membership Mo. oo the Certificaie and a5 regestered with UPWMP i UPWMP-KNP- HzW-
CHW-TRDF-2469, i

GENERATOR hus mandatory obligation w0 declare Hezordous Waste Quantities op
annelimonialy basis *Hazordonr & Other wese (M aagenenr and Transbinerdary movemens)
Rides - 2016 and any amendnens thereaf™ and confirm 1o a sel schedule of waste disposal o
UPWMP facility as per the declaration formar in Annexure-A. Failure 1o provide thig inforrmation
il the time of agreement or within 30 tays Froen das of signing. shall nellify the ligreemene ferms

aid condinns,
The regisiered GENERATOR ubligaions lor uthlizing the facility ae:

i Provide details, in case 0 waste i clussalied as explotive finMummuble i manice, the Lt hus
t indormid 1o UPWMP  Detgiled mfofmaton on it chavnelemsyies and safe hamdling
practivies shall be furnished in advanie 16 UPWMP Incise of any eaphesion fine S
rising during Collection of Waoste (he Crenerator b wolely respuonsible, in wise inonoaion
i teeired is ot Turnished by the Gonerstae,

, ) Page 2 of 10
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. : 1 - “Hazordnps & thiller wiae
: deraiis al Wi i i Mzmilesd MormdEoms 11 wE-__r.El-' Hinzor

PILUI:E::&!.“I'III' i Tmﬂwmm'f”j'fﬂfﬂwr”}'!ﬂ'ﬁ'l Y rJF'I:I\-'I'IJ-ﬂI'J h‘}' PP LHE ]
Lem. ‘TREM cend (Form UF — s per ey ke fﬂ!’n‘nﬂgﬂwﬂw. Hﬁ'.'re'ﬂr.'r.;' i)

i - 20067 prewided by UPWRT al 208 v e ininsgpomer of

T rr b ey A VI M
the Wa=le,

- win ol Waste on purnmeters dentified in Ansesure-A e po,
ﬂ“:ﬂ“;ﬁ'ﬂ,ffﬂ:ﬁﬁf..s would be J:pplp:u:.:ﬂ:'h'.' baged ar (e malaral characienstics
process. PWME shall alre analyze the Wiste for finger print analysis. The porameters for
pomprehiznsive ond finger print analysis ar peovided o Annekure-A ltem oo, 8 & 09, In
the cvent there wre differeeces 1n the andlysis resulls, the GENERATOX mav send their
sumiphes 16 0 muiually agreed thivd pany & their own cost. Fresh Comprehensive o nilysis
reports shall be provided by GENER ATOR in ane or more of the following occasions ikere
is @ diserepancy between Comprebansive Analysis and Fingee Print Analysis the findings
will be repoited o UFPCE alse,

a) There is a change fin wosie chasactaristics

b} Thereis a change m manulaciuring process

¢)  Theve 1s & change in product mixd raw maceial mix

d} Anotherwise known reason lor change in wisie quaniilies and characterislics and/
L |

&) 2 Yeprs whichever iz eaclier

The Comprehensive Analysic report shall be wsed - deiermine the Diiposal Pathway bused on dwe
Waste Charscreristics & as per MOERCC, CPCE and UP PCB mubes and guidelines issved from
time i Lime. Disposal Fathway shall be mutsally agnzed between GENERATOR & UPWME and
ghal] farm the basds for disposal f USER charges. The bage charges ase ua defined in thiz agresmend

in Anneaurs. A = Bern 07,

The Charges Tor Colleclion, Trestment, Stwage, Disposal fciliy (herein afier called as USER
CHARGES) will be appiicable o GENERATOR s per Anfexime-4, - [legm Mo, 0%, tam e, 03
& 04, All the Cherges are exclasive of tanes iocluding GST, duties, cess, iolls sic. and shall be
b by the Genemior only.

User Charges and subject 13 Annual Revision alss pnthe basis inflotion 7 ascalation of fuel cosis,
o6 major price dscaluons viz, Power TarilT, Change in Desposal Technodogies £ Melhod, Wape
Hike or whalesabe price iodex o oliwerwiss

The main modes of disposal shall be direct fandfill, subilization followed by landfill, direct
meineration, and incireration ofier regtment of Waste etc. The modes of disposal are dependent
o the Waste charachérnistics,

The UPWMPF on receipt of information from the GENERATOR, will plan nnd schedule collection
of 1z Waiie from the GENERATOR premises. Safely of commuonity [hupsans. Fiorn, nnd Faiins)
doring Cellection 8 prime and thus safety informotion will have o be provided by the
GENERATOR in (Form 0%), Wasie Collection Manilest (Form 10} and TREM Cand {Farm

5] for every Waste bype as per “Hazardous wente [Mninag e e, Hendling wha Trensfonndne
arevengent] Roler - 20087, In the event of folse information oo UFWMP of apy nofere. ol

ansocizted direct mml indirsd labilkies are the rasponsibifiny of the GENERATDR,

it coe & Waste s clussified as explosive bn patore, he Fecl s 1o be informzd o UPWAIE,
Pretiiled infomaticinr on #% characieristics and safe bandling practives sholl be funsished in
ulvanve tr the UPWMPE, In cse oo information is provided. or infarmation s held back and in
the cvent o iy I.'H.|'.|||'J:-i||.||'| ar acckkent :Iuriug Cnflection anil -|,A||'i:'|§ VT ilif.t ab VEW NP sk the
CIENLERATOR % ]y ruspensible forall anserchiied direot sl midinect Baulitkes.

-
WA GREEN ENEROY SOLUTIONS Page 3 ol 10
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IS5,

i

17,

1B.

1.

21.

F -F

3

i,

158,

. 1688 -

I ense, For iy reason, 7 TPW AP vehicke I deml back o the
even allar I".nrrﬂ redquisitioned by (he GEMERATOIR, 1lve Gmﬂmﬁwﬁﬁ‘.ﬁglﬂi'Eﬁ1f"§“'
CHAROES Tow Uhag Ll‘:'p as mentboned wnder Annoaare-s Wsm 53 for thao ¥ull Frifecstey !IEJUDI'}
wahiclE
CENERATOR i respansible 1o sepgregnissioreesumulate (i oad e Haromoes WakkE i e
containsr provided by UPWIMP in o sinilafy minnes and s abes, te coniwines aves should be
aocedsible to the IPWMMP wolicle, w come wnd gollect the Container. The Transparter reremves
the right e reject eoliection of Hmudous Waste spilled over the ground ongd Conairer whipse
eaterion ard 2oiled by Hozordous Wieske splilags,

Thve GEMERATOR has 1o pay a fixed omount 1o UEWME oy mintmum yearly service commitmsnt
chnrges every year for the pumase of utilization af UPWRP servicss ok per the charges memionsd
n Anneiure-A liem-06, This amount shail be payable within 30 days from e date of Sigring of
““5. Agreement aind shall be adjusted againet @viry month User Charges inveices. n the event, for
Whﬁm_r reason, the GENERATOR i3 unable o utilize the focility services for 2 puricudar
menthiperiod, the UPWMP shall forfed the amount that & unutilized in that cajendar yakr.

The mﬂf‘ltl'llr Usar Charges invoice will be sent 1o the GEMERATOR an or before 3 of every
succeeding momdh and the bill amount shall be paid within 10 days of submission of bill,

The paymesis detayed beyomd the pariad stipulated vide {17) ahove, interest shall be levied at e
rite of 2% per month for the owsianding amount. If the satslanding amount has nol been paid

during the month, UPWMP reserves the right 1o refuse 1o extend th T
oo By ot e facifity’s services lo the

UPWME reserves the dght 1o weeminae the Membership and dgreemrient im the event
GENERATOR fils'refuses w pay the bill/dues within three months of raising the bill. Otherwise
.penal fuesst will impose 30 % per annum. ;

Wastes whi:h_ mquire alerpabe destruction techrdogies like reusef recyele sc o i such
technology ealsts ai the facility, may be reated upon reguest by the GENERATOR. However, tha
praces lor such weaument techaiques shall be determined by the UPWIMP on & case to case basis
purely basad on their charactesishes,

Notwilhstanding enything elsa contsined barein, neithes PARTY hereta shall be liable for damages

or to have this AGREEMENT wiminmed for any delay or defanlt in the performanee of such

PARTY hercunder if such delay or default in performance dedves from conditions beyond the
reasinable control of such PARTY . including but not limited 1o, acts of God, sirikes, fires, Foads,
exirere drought, skortags of supply, nots, work stoppages, embargoes, governmental actions or
damege 1w the pland or f2eilily or any conse upaveidagle or beyvond the centrol of ither party
including any whitery ruling by ihe Government grohibiling the handling of the Woste or
continuing domestic or inermationut problems ssch a8 wars or iRsUMeCHone,

Thas Agreement shall be deemed fo segeesent the entire Agréenent beoween the parties hereta
reginding the subject matter hereod and shall supersede, cancel and replace any and all prioe
BEFECMEnts oF arrangemants, ilany, in this behalf; by and between the parties herete.

MNothing contained berein shall be deemed 1o constitate a partnership. joint venture se npency by
and bétween the farties hereto. -

This Agreement may be modilied or amended anky by writing, duly execped by or on behalf of
the pumnties hermede,

Ay verms s conaditions of this Apreemend meny be walived o any dbms by the parmy 6k ks coitbod
iy e benel tweresl. Soch waiver must be inowobng sl must be saecuwied by ao aothor eod
aolfier of sich party. A waiver on one ocension will net be deemed tobe oowaiver of the sauw o
umy ether Bresch or nan=-lullifmen, on o (e occision,

FOR MMO GREEN ENERGY SOLUTIONS 0 4 o/ 10

PROPRIETOR .
it
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28.

2.

31.

| 1689

[ib Pl eoarr thint s prosiadoss e i Agrecient i hekd o hp ek, Enveslh ig unend el
snler sary prosani G Juond law such provisiogs shull be deesped bermimabde gnyd et remaiming
s £ presvisions of this Agridarient shall remain in fuil Force 8 wffuce

Hither painey shad] hive tha fight b lenninaie the agresmicnd in e even) af vinlatinmide (Gl ul uny

ol he wrms el combiton gx agreod ipen i ihis apresment upon giving 30 doys wrilleg notice
Ick Lhe odher piaty,

parlies squiliy,

UPSWMP and the GENERATOR mutunlly agres that he Courts of Kanpur in Uitar Pradesh shall
have ihe exclusise jurisdiction ovar al) jhe dispumes arising out of this Agreemen;,

The GENERATOR ngrees and umdertikes to indemnify and keep harmless the UBWMP and vice
verEn, its divectors, officers, empluyees, agenl and sebeontraciors friom and again any foases,
demand, ¢laim, sy, dumage, Hability {nchuding any fines, povernssntal Pennlty, sancticng and
legnl eogts), coslexpense, seilemon sufiensd or incurred by the UPWMP, jis direcior. officers,
employees, ngents, secvints or thisd parties an secound of or arizing fram:

u) The Waste supglied by or collected from the Cenernior in case of any mismatch of woske
from TREM card or finger prints; and any non-disclosure o wrong disclosure of any
infermation as 1o ihe charncterstic of waste, o

b} Any civil or edrminal proceedings or Babiliey under any law Fer any unlawfel demping of
unireated wastes by the wasic Gencrator either ar rhe praject site of UPWMP or unywiere
clse.

e) IF applicabla taxes, cos, duties. 10l ete, ae i beene ond pald by Generator o the
LPWIMP and concerned authorithes whnenver applicable within the stipuluted vime imEt,

i ‘e
The UPWMP agrees and underiokes o indetrinify and keep harmiess the GENER ATOR, Ty
direcioes, afficers. emplovess, agent and subcontractons from and ngsins any fosses, demand.
clanm, sult, damage, Tiabiliy (including any fines, pvemmentsl penalsy, sapctions and =l

Costs), costexpense, selement culfersd or ingg redl by the GENERATOR, i airsctor, afficers,
efmployees, agents, servants ar thind parties an account of ot adsing from:

#) The willful miscondey andfor Eross seghgence of the UPWMP (or any of its
direciors, officess, or cmployees) in performing its/their obligations wnder this
Agresmient;

) Failure of UPWMP 1o comply with any and okl applicable faws in peeformancs of ls
ubligatlen: wndey 1his AEraeimenl

e} I inxes, cess, duilas, roll mie, borme & paid by the GENERATOR e the LIPW e
wherever applicable arp aed deposiied 1o the concemnad mnhories within b
stipulaved time Lmie,

Page 5 of 10
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Wimezs: 3 L h,-;lj

& -
é'-v‘ﬂh/ Siga: ézéﬁ/
l:nmpanyn'ﬂnzllpunml: Fe Su arnnbiliey Lid;

Designation: Seet.

B
Witness; Name: M Sign; M

CompanyOceupation: Be Sustainability Lad-
Dresignation: s:'L

&

Far Mz I} Green En Salyti

(AUTHORISED SIGNATORY)

FENERATOR, THE SECOND FART.

Witness: Mame: : Sipa:
Cnmpaﬂ].u'{.hcupa_tiun: g
Designanan:

Wit Mnma; Sign;
C-:nm,pun.;r-.-'ﬂmupmjun:_____
DEﬂJgruljun:
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1691
ANNEXURE-4

Common Hazardous Weasie Treatment Storage & Disposal Facility

0F) MEMBERSHIP REGISTRATION FEE / DEPOSIT;

The lifetime deposit has to be paid by the GENERATOR, as is commonly applicable, is set-out in the
foblowang matr, 1o help you understand and determine the payable amount as applicable.

Capital Investment of Industry [Rs.] Deposited [Rs.]

{ On Gross Block, without depreciation)
<1 Crore 5,000-50,000
I- & Crore 1, 50,000
5 10 Crore 3, 00,000
10— 50 Crore 7, 50,000 |
S — 1040 Crore 10, 03,000 ]
100 - 200 Crore 15, (0,004 |
| = 200 Crore 20, 00,000 |
) User Chapses;
The GENERATOR shall pay the fellowing applicable User Charges hased on the Wasta Types.
A Disposa]l Chirges; ¢

a} Disposal Charges for ETP Sledge: Rs.2750 per MT
b Handling & HKe-hoandling Charges: Bs.300 per MT
e} Trassportation Charges: Re 4250 per MT

4) Praject Fscrow Fund Charpes- [PEFC] —

A ch—.ntﬂel PEFC of & 5% on the User Charges shall be applicable and laviad an the sctasl waste quantitics
and applicable user charges. PEFC charges ars only applicable for Landfll Watte. This Charge is towards
Escrow Account for any emerpency remediation post closure period management of TSDE,

a) GET @18% applicable 25 per povernment mles & norms.

) Container Handline Charees: [Opioaal, applicable when Scrvices are atilized]

Pige T ol 10
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The GENERATOR shg)] Py
i $ iy Ior Handling Chag o ili
uiilizing the M uteral Hanrj!ing Equipn:eﬂ?_ R -ﬁ-l'ﬂ-'ﬂﬂ-llhlhl}f e i

For HooklifiCrane Operations: Re, 2505 per MT

6) Mivimum Yoarly Sevvice Chyraes:

Elgif:ﬂﬁaﬂﬂ has mp:}llas #pplicable minitnum Yearly service charges. This amount shall be paid on
S8 This amount shall be adjusied 5 itinst Liser Charpes inveices | i i
In the event, for whatsozver renson, the GENEERATG T deiment b cot

: ] R iz unable to utilize the fmcility services for & parsicular
period, the GEMERATOR shatl focfeil the zmount thal i umailizad in tha calepdar vagr,

* For 8SI- Rs 9000/ per Anum, For MST - Rs. 120000 per Asnum, & For LSY - R {5000/
Per Annuim

*  Minivwm billing u;r‘ils.-iﬂﬂﬂ per Manifest will be charged dusing the invoice enjsed.

Natg: S51; Smell Scale lndusiey, MSI: Medium Sesle Indusiry and LEI: Large Seale Indushry

T Teuck Deteption Charpes

Maximum time of Thres hours & allowed for e truck 1o be detained at the GENERATOR premises from
the dme of reparting to their Security Gate. In the event this period js exceaded than Rs 5004 per Bour shall
e charged ag detention charges unless it i muuilly agresd and sccepiad between both parties in wrilins.

o lings:.

+  This membership is valid as long a8 the uses indusry s in good standing with the CHWTSDE aridl
has confinued valid author zation from UPPCE.

®  This CHW-TSDF shall accepl only horardous wastes gy elassified in HW Rules for disposal and
zhall not accept radicactive wastes, Municipal wastes, Bin-Madical waste.

®  Accéptance of wistes is depeadent on the fulfilliment of regulaiery and seatutery guidelines for
aperations of CHWTSDF issued from time to time.

*  Pathway of dispostl of wasies and its price shall be-decided basad on the guidelinegs Issued from
Lime i time by regulatory suthorities and shal] be at the disemtian of CHWTSDF

%) Listof Pavimeters 0ins (6 he Analvee:-
At Pamumuters analvend for Comprehensive inatvsls of WASTE:-

[ 15 Phiyicand Sise 10} el {WLTy 37 Benzene : {__.jgm_rt-nm-._@ﬂ_
| 2 velar = _ 4 20 Caedeniinng T A s Bungeres Aolvlemhlerpheinl
B lesnire e E[Jr_':llhlliil.lul WL R resuls R e 5'-":'].I".""']|'|“.'E'.

il e ARILAE - T
Byl Faepsy rzrz;::r:'l';"‘ Chroitan AL = Frichlom Beirscie bl
e ——— et - : S ";"J':I-.".-l-ll -
il a 2R 20 Merstanrupn ¢WILT) A 1312 = Leldosg Hehone ]I'.I'|in.'lﬂrm[r1-11mlﬂ |
FOR D GREEN ENERGY SOLUTIONS .
: Pape 8 ol 10
.I PROFFIE TOR

et

1692 133




1693

aalrning Falvar Licgiid 24 Hrlaravaleni Chyomi =

e Toody | 42iydine GN2AS - TH (Siluex) |
:I;fll:;h on Drying a [ifl*rl}tl;:;id."fillul:ll Claenaiiam 4%)Eihyl Methyl Kevone B11% iyl Chlaride
Biless o lgmit g
SS0°C (Dry theniag | 26Nickel (Tunah adNiiro Benzene 202400 |

: 45 3 .
Calorifie Value 27 iNickel (WL AREETR R e 831Chlordane
[FLaxh Point 28 Zne (Toul) 46y Trichiom Ethylene iﬁ:.rj:_lr_t;nmn'r.il sl
| VR eactive Cyonide 297 ine (WLT) 47]1.1 — Dichloroethiene Eéwﬂ?}: Miropen s
. . Tatal 1

| 21Reactive Sulfide 30)Manganess {Tetal) 48124 = Dinitrotoluene f&.}]_.f.'f i

| 31Water Saluble : &7 Fluonde o F-
Orpanic 3 Manganese {WLT) 481 Endiin (WLT}

- S Heanchbor {and s

F4yWiter Solubla ; 5 6 Total Flishride a5

: : 7

inarganic 3pArzenie oz Ac (WLT) | epaoxide) F.

[E)Water salible halides 21T otl Chlorides as
(a5 ol 33} Copper {Toall) Sl}mxa'_hlumh:nzmn el

L& Tosal Cynides 343 opper (WLT) STHexachlorbuadens 01Tl § e
[TiExtractobls Crgamizs_| 33)Chlomfomm 57 Hexachlnroethant ek e

| 83Leail {Towel) A61Cathon Tets SdiLindane

' at 28.5°C P alonhe Value

i i o 4P s - : | 3} Oher criical

2 slor GiFaint Filter Liguid Test | 100Fash Point iyl

31 Texmura TiLloss on Drying al § iR zactive Cyanide

[5C ; :
A)Bulk Densily B}Loss on [gnition al [ 23Reactive Sulfide
550°C (Dry Bass)

{1 Tazes ! Levies- All Government / Municipsl / Fanchayot Teres / Dutes’ Levies! Octrol £ Tolls etz 0%
i_:;iluubje from Hme to time, will be bome and payable by GENERATOR,

o —
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We, Mis,  MMD Green Energy
Projections we shall ba di
used for mulliple wasts rypes)

, 1694

DECLARATION

ergy Seluthons declare thal based on our indust
fposing the lollowing Huzardeus Waste Lypes 1o U

The Avg, Yeurly genevation of Huzarduuws Wise is expecied ax Tullows,

1. Avg. MT per year of type of Hazardous WASTE
Avg. MT per year of type of Hizardous WASTE
3. Avg MT per year of type of Hazardous WASTE

Iy produclion snd our annual
PWIMP. {Add| sheels sauld e

The Avg. monthly peneration of Haziedous Wadte is expected as follows.

Ave. MT per month of ly‘p: of Hazardous WASTE,
Ay MT per month of type of Hazordous WASTE
Avia MT per month of type of Hazardous WASTE

The Total sccumulaeddsioredburied in pits Hazardous Waste from the period of
eppraximately as follows which is being sent to disposal st UFWMP.

15

1. Approx. #IT of pype of Hazardous WASTE.
2. Appeox. MT of iype of Hozordous WASTE.
3. Approx. MT of type of Hazardous WASTE.
FOR M/s. MMD Green Energy Solutions
¢
IS ) L B : Ik, THE ND PAR

P

W ' .qunlﬂﬁ“

A . !jﬂfﬂétf

1694

]J;'|E:I,.' Tl L

135



1695

F"-"l"‘lf".F]{ Bl e

13
GROUND WATER DEPARTMENT
(Namami Gange & Raral Water Suppdy Departiment)
Mirdstry of Jal Shakti
Govermnment of Uttar Pradesh
Form 3 (&)
[See Rule 8{1)]
Certificate of Registration of User for Abstraction of Ground Water I
{UIS10{1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019} 1\\
Regiatration No,: 2024000008938
Nama of 1he Chamar ARBALL ARIALE |
Designation PARTHER Company Name SHRI BANKE
o HH AR
ENTERFRISES
Campany &ddness KHASARE MO B0, VILLAGE SALARPLUR; TEHSIL JANSATH. Authorization Lattar Dbz
LagiEoht | T T
Addness of the AppiEcam TthEm, Jangalh Road, Wil Bhernagar, Muzafarnagar Application No. MEFHNDEZARIMOIAY
Date of Bubmission 260n24 Speoimen Signatuns
Location Particulars
Dawirsct Muzaitar Magsr Block JEMNESTH
Plog ModKhasra Mo, EHASARS MO, 510 Municipality'Conporativn Mo
Wiard Mo oldeng Mo, MiA
Particular of the Proposed Well and Pumping Device
Date gf Olrdcs
CanstructionSnking of
The Wl
Typa of Wl Tikw Well/Saring Depth of the Wall {I= E:[elas]
Filed e
Puitpose of well ndustrial Aasembly Size|For Tibe
Vi)
Stralmis Pasilion (For Tuba Wl
Type of Pump Usad Submecsinla H.E aof the Pump 00
Dperalionsd Device Ela s Maior Rate of Withdrawal 10D
im'mr}
Duate of Enirgieation {in Caze of Eleciris Fumg) [ER s Bkl et §

1695
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‘ Hﬂﬂfmu =

y: o Newcon Consultants & Laboratories
' AL S WS
TJ.{' (GOVERNMENT AFPROVED TESTENG LABORATORIES)
\:,_d-:.:! AR B30 9001 : 2015, IS0 L4DOR : 200K, 18035651 1 M8 Cenifisd Laboratary
TEST REPORT .-- g e . 6
TEST REPDRT No. NCLIED-043/1 210525 DATE OF REPORT :17/05/2025

Name and Address of Customer M/ SHRI BANKE BIHARI ENTERPRISES

Hhesrs Ne-510, Vilage - Salarpur, Tehsil - Janasath, Muzafamagar, 251314

SAMPLING DETAIL
Sample Name i STACK EMISSION
Analysis Stard Date I 120G Analysis End Date +170BR025
Drate of Gampling : 1WORAES Sampiing Done By :NCL
EGampling Profocol !5 11255 Duration of Sampling 1 30 Minutes
Eampie 10 Na « NCLED-D430M 200528
Sampling Location r -
Eguipments Lsed ¢ Vapbadhan Stack Samaler Mo-1 Area Catagory 2
Vi5S-1 (S.Mo-321 DTC O7)
DETAILS OF STACK
LSieck Afached to = Heatlng Fumace
Type of fuel used ! Pyro Water/Pymo Gas Cepacity 190 Ten par Fumses
m helght above The ground @ 30.0 WAt Cuantily of fusl Used 1 400.500 LiterFirmace
Slack dia al the bop ;250 nem Slack height above the roofiop [ —
Altached APCS ! Vel Scruuber Maderial of Construciion T L
Mormal Oprating Scheduls (8 His
Caomminsaioning date o
PHYSICAL OBSERVATIONS
Arblont Temparalure - L Flua gas lamgeralung P BOG
Walochy of the lue gases T8 MirSes Sampling Flow Rabe of G DEE LM
Sampling Flow Rate for Gases @ 2.0 LPM Landty of Emisslon dischanged @ 10855983 My
TEST RESULT
S.Mo. Test Parametars Linits Test Mathod Fesuits Spacification Az
Par CPCH
1 Fanicate Malers  [PTd) g B5: 11255 (Pai-1) b 180
& Suilph ur Dl (500 MmN 1511255 {Part-2) 10 Hal Spacified
bl Carbon Menceade (OO - 181320 025 Haol Specihied
4 Cxide af Kitrogan (WC0) mpim® 15: 11285 {Pad-T) 256 Mat Specified

=%*Endf of Neport™**

1 Thee Bestreport refess omiy 1o the pardioular sarmple i suhdted for testng and Bsbec phrashilesd,

L. Endorseripat of the same i neither inderved nor irpded,

3, Labrasory sl maintais the cavfidantalny of ol isfarmution rdatad 16 the Sprpios B e rgpons.
4. Comglaints sout thi regpont shioubd be conmmmicated witkin 30 dayy of the lgrue dage of thivrepert.

5. The neport is ned 10 be produced whallyor i part wakh oot §elor peimission of the Maraging Fartmar, Al dzputes sublect to Ghazidad krisdiction.

Labhoratory ; A-11166, Sacior=17, (Swadeshi Com

Mobile : GE1043034E, 848 | Wodaite : vves. neweanlsb.in
E-mali ; revacoriabi@gmesil.com, neweoniabinanceEgmall_com
1696

P Megar [ndustsial Anea, GHAZIARAD = 20 002 (LLE)
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Lo 18RL. U sy e

] ern ment of Uttar Frad esh L I e D DL SR
vy 8l LAY — K 'lf

|.]'

L 5, |
REiE Gov
. a-Stamp
fr
Parilieaie Ha. © NUPBSASTI0240TEDTW "'L-."' \ \{‘if /}
Carhiican lssued Do f o TSp-R0E 00 PA
Apcount Rafarence NEWIMPACG (SV) up14] ¢ TRO4] HLIE.-.]:*F,ljﬁIMI:Jﬁ SADAR! UP-1AF
umgue Des. Releanca : suamurupmmummdma&mm
Purghasa by . MS SHR| BANKE BIHARI ENTERFRISES
Diescagtion of Dodimant = Arldea £ Agresmient or fdemofardum of &n agresme
et Applicable

Propoty: Destniplion

Congsderabion Price {RE.)
UTTAR PRADESH WASTE MANAGEMENT PROIECT

Farst Farly
Secood Pasy = ' MG SHRI BANKE BIHAR ENTERPRISES
Sramp Dty Paid By ¢ MS SHAIBAMKE BIHARI ENTEBPRISES
Stamp Duty Amouni(Rs.) : 100

[Cne Handred onhyl
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SERVICE AGREEMENT

This Elm:'i-:t Agrl::l:meln.l. L ApTesttient’) is made on 25% July 2024 o Fanpur Defiat, Uttar Pradesh, and shall
be effective retrespectively from 25-07-2024 (hereinafier referred as the “Effective Date™) and will remain
effective for 5 vears therefrom.

BY AND BETWEEN

Mis Uttar Pradesh Wasie Management Project (A Division of Re Sustainability Ltd.) having UPPCE
CCA Np, 157 13?-"1.-'FFﬂﬂ*KEWIDBMEUFFCBEﬂ:m%ﬂ#K_&NPUR DEHATA022, daed -1@
October 2022 sitoated at Village - Kumbhi, Dist. - Kanpur {{Dehat), Utar Pradesh - apad having its regisiered
office af Level | 1B, Auwrobindo Galaxy, Hyderabad Knowledge City, Hitech City Road, Hyderabad 500081,

Indiy (hersinafiar referred to as “UPWMPY OFERATOR ™ -and represantad by its Autherized Signatory, of '

the FIRST PART (which expression indlude their successors and astigng, imbess sweh inclusion is

inconsistant with the context or meaning therecf)
AND

M/s, Shri Banke Bihar Enterprises faving their production units &t Khasra Mo -510, Village-
Salarpur, Tehsil-Jansath, Muzsifarnagar, Uttar Pradesh-251314 (hereinafier referred to A
GENERATOR™Y SECOND FART (which expression include-their successors and assigns, unless such
nclusion is inconsistent with the conlext or meining thereof).

The UPWMP and CENERATOR bercinaficr individually refered w m "PARTY and collectively as
“FARTIRS"

T
i Lt ;
i F =

e B
. Page | of 10
fo
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WHEREAS

A LIPWRTE D <08 U 30 2908 eed commsen i iy 45 Vst stsive i slingng il 1, W
aldtl Iy

F.

AT s e e zosdelines uinder il aznrdpery S F Rl waxte { Maasginent s Treveralemienhiry e

g e Mades < 20067 wii)y bbb abion By L1 Pobliak

eliodbe B i 2 ¥ shttiasn Conirol Boord.
't:Il-_-N_J;-.RATFJH I.I'L‘i-..ll':!ﬁ el thesr Hwsndons Waoste, being peverated op thoie prodisesion ik
mentioned abuve 85 per dheir 1P Pelulon Comnl Board  Authotzmion (o b Cisliestig
Tr..mﬁpl_al'l-l‘-_d-. 1_‘rmlL-d, Staed gl Dhisjrewind o1, by tbleadng the sorvices of the LPWMP. Ceaae ¢ |='
Authpriention iz part of his Agrecmon. e

NOW THEREFORE THOSE PRESENT WITNESSETH AND IT1S HEREBY DEC
AGREED BY AND BETWEEN THE PARTIES HERETO AS EOLLOWS. LARED ARD

(1.

02.

3.

n4.

0s.

The Scope of service to be provided by the UPWMP is limited to Trarsporl, Trea
: i L Stofe and
Dispase Hazardous Waste of the GENERATOR. =i

1 “r
UP‘-‘-_’HP shﬂ.!ld.i."-]:lmc the Waste as per the mandate given o UPWMP, as il is a Commar Facility
satening o diverse Wastes, UPWMP shall follow Ministry of Envieonmeni & Forests, Central
Pollution Control Bosrd, UP Polluton Conirol Board specified rules & susdefines, along with
fulre amcndments, and slopting hatest disposal technologies.

UPWMP hercby confirms that GENERATOR iz a registersd Member of UPWMP and also isin
receipt of an smount of Rs.20,000/- (Rs. Twenty Thousand only} towards Membership
Registration Pees as per the criterin mentioned in Annezure-a, Item no, 01 which is non-
refundable, non-interest besning amoont.

The Membership No. on the Certificate and a3 reglsiered with UFSME is UPWME-KNE- HeW-
CHW-TSDF-2443.
GEMERATOR has mandatry obligation to provide the entire process demils which Teads 1o

peneration of Hazardous Waste o UPWMP for the purpose of determining the Waste
Characteristics and to decide parameters for comprehensive analysis, as well as its final pathway

of treatment, stlorage and disposal of the wastes

w 4
GENERATOR has mandatory cbligation 1o declore Hizamdous “Waste Quantites on
annual/monthly basis “Hozardoes & Ofter waate (Manageneerd ang Torvesranndary mevenmentd

Fules = 2016 and any amendment therea™ and confirm 1o a set schedule of waste disposal w
UPWMP facility as pes the declaration formal in Annexure-A. Failure wo provide this informaion
at the time of sgreement or within 30 days from date of signing, shall nullify the agreement 1enms

and conditions
The registered GENERATOR ohligations for utilizing the facility are:
i) Provide detils, in cise o waste is elossified as explosive fAnflammuble in nature, _rhe Forct hies
te infurmed 1o UPWMP Deigiled information on its chacuclensies wul sate hﬂ“-_"'-“!
pructices shall be Turmished in sdvance to UPWMP In case of any explosien fiee e cident

wrising doring Collection of Wasle the Genesator is solely vesponsible, in cise inforision
i reguired 185 nat fernpshed by e Genepor.,

Page 2of 10

1699

140



05,

0s.

I

1L

1700

i Prorvice sbatodds of Wi in il Manifest feam (Foim 10 1] =
- 05 P M arardous & O
(4l anagaimant dad Trenpbpprdury merentent) Rales - 701 8- provided b:%ﬁfh:!;:.u_ﬂ.:::r;
and & TREM cord (Form 08 — an per “Hesandous waste (Manamon Hewiling amd
Wﬂam‘nﬁ MaAvernenr] Rules - 2006° provided by UPWRIP af com i ihe Vurspirter of
| amp

dii} Proovide comprahenyi. kndyuis afl Waste on paramiiess idendGed jy Annexire. b Tnem s,
08 and 350 odber paramesers ps could ko nppelicatie based on the material charsswensiies |
process. UPWMP shall also anatyze the Waste for finger prin anadysls The parameters foc
comprehsnsve and finger print analysis are provided in Annexore-A Ters no. 08 & o, I
the evenl there afe differences in the analysis resulis, the GENERATOR may sosd their
Rmpies 0 & musly aeosed hird Py ab thelr own cost, Fresh Comprehensive molysic
raports shall be provided by GENERATOR in one or more of the following occosions tere
i 8 discrepancy between Comprehensive Analysis and Figer Pring Analysis the fndings
will be reported to UPPCE glso

a2} These i3 & change in waste charscteristics
b Thers is 2 change in manufecturing process
€} There is a change in product mix! mw materisl mix

) Anotherwise known reason forchonge in weste quantities and characterstios and/
ar

e} ¥ears whichevar s earlier

The Comprehensive Analysis repoet shall be used 1o determine the [Yspozal Pathway based an the
Waate Churnctesistics & as per MoEFCC, CPCE and UP PCE rules and puscehines issied from
time to Hme. Disposal Pethway shell be mutually apreed betwesn GENERATOR & UPWMEP md
shall fouem the basls for dinposal # USER chuuges. The base charges are as dedined in this agresment
I Anpexire-A - lem 02 i

The Charges for Collection, Treatmend, Storage, Disposal facility (herein after called a5 USER

CHARGES) will b opplicable 1o DENERATOR 15 Per Annexure-A - Tiem Mo, 02, Hem Mo, 03
&fd AN ihe Charges are exslisive of taxes including GS5T, duties, cess, 1odks ete, and skall he

b by the Generator only,

User Charges are subject 10 Annunl Revision abso on the basis infintion / escalntion of fuel costs,
ot mafer price escalations vig., Power Tariff, Change in Dispogal Technologies | Method, Wage
Hike or wholesale prics index or olherwise .

The main modes of disposal shall be direct londfill, stabilization followed by Landfill, dinect
incineration, &nd incineration after testment of Waste et The modes of disposs] are dependen
o the Waste characheristies,

The UPWMP on receipt of information from the GENERATOR, will plon and schedule coltecion
of the Wasse from the GENERATOHR premises. Safery of community (humans, flora, end Fauna)
dunng Collection is prime and tho: safecy Informotion will have e be peovided by the
GENERATOR in (Form 0%), Waste Collection Manifest (Form 10) and TREM Casd Form
UE) for every Waste type 83 per “Hazardous wasre (Manapemenr, Handfing and Transbovndary
AeovEmeal) Rilet - 20067, In the event of false information o UPWMP of any nahwe, oll
asciated direct aod indirest labilities ure the responsibility of the GENERATOR,

In cate o Waste is clussified us explosive in rates, the fact has to be uilrmed in UPWRE,
Detailed information on s charucteristios and safe handling praciives shull ke furniched in
advimice i the UPWMP. In case o information is provided. or istoeation is held back and in
the event ol any explosion ar secident during Cotlection and duning handling ai UPWMP sie the
GENERATOR is solsly responsiale for ull associaited direct and indirect lishilities,

Enterprises
o Shi BT gierl Page 3 of 10
partne
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I7.

19,
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1701

e, Tnr AMY PEAISCI0. T UPWMP . yelicle 32 henl baick Lo U UPWMP withoul giving the Wasta,
even afied peimg requisitioned by the .:;[.:NEIMTI}'IL fe €3 EMIERATTIIE Tils Lip Ly U Ceplhectin
;_11_.-.,&:;;]:;3 (g that Uip 0% mentionmed el ANTNCEH e A D O fur U full cupacity Joad of

vehicle.
GEMERATOR 15 respenaible o S gre s

fn

m';..:cunullule."flllﬂnml the Hozardous Wasiz in the
woupluiner provided by UIPWMP in a culipry manner wnd 50 ulse, (e contuiner area shoukd be
accessible to the LIEWIME vehiele, o come und collect the Container. The Transporcr pEAECYES
the righ! in reject colicetion af Hamrdous wWaste spilled over the ground and Conaner wiose

ccrarioes are soiled by H el s Waste spiliige-

The GENER-I“LTGR has Lo pay o fixed et

charues gvery year for
in Annexure-A lem-U8. Thig smount shill be payable

this Agreement and shiatl be adjusted against every manth User Charges invaices

whulspever [EAs0n,

monlperiod, he UPWME shall forfeit the gmount that 15 pputilized in that calandir year.

The monthly User Charges invoice will be sent 1@
suceeeding month and the bill amotnt shall be paid within 10 diys of

The payments dgjayed beyond the pesind stipulated vide {17} abowe, interest shall be levied ab the
rate of 2.5% per month for the ouisianding amsunt. If the onlstanding amount has not been paid
duving the momnth, UPWMEP reserves the cight (o refuse to extend the facility’s services o the

GEMERATOR.
UPWMP reserves he right 1o perminate the pembership and agresmicm in the evenl
the of raising the bill- Otherwisg

GEMERATOR fails/frefuses 1o pay the bills*dues within three man

penal interest will impase 30 % per AU

Wostes which require alermats destruction echnologies fike reuse’ mcycle €. ard if such

wechnolomy exists at (he facilivy, may be fenied Upos request by the GENERATOR. However, the

prices for such reatment technigues shalk be datermined by the UPWME ol 8 Chst to case bazs

purely based an their chasacteristics.

Notwithstanding anytiing clse contained herein, neither pARTY hereto shall be linble for damages
ar 1o have this AGR EEMENT terminated for any detay or default in he perfonmance of such
PARTY hereunder £ such delay or default 1o perfonmance denves fram conditions beyond the
reasonable congrol of ayeh PARTY, including wut not limited to, aCts af God, strikes, fires, floods,
pxlreme drought, shonage of supply, riots, work Stoppages, embargoes, governmental BCEONS 0T
darnage 0 ihe plant or facility or any cuss unavoidable or beyond the eontrol of either pasty
including any arbitwary raling by the Covernment prohibiting the handleg of the Waste of
coptinuing domestic o inlemational problems suih a8 Wars or ingumections.

This Agreement shall be deemed to represent (he entirs Agresiment between the parties hefelo
regarding the subject mansr hevenl and shall supersede, cancel and replage any and all paior
agretienls or arvangements, iFany, o this behall, by and between the parties herstd.

Nathing contained berein shall be deemed to constitule a partnzrship, joint venlure or Jgency by
and hetween the parties RETEL.
This Agreciment may ke modified or gmended anly by writing, duly exscuted by or on behall of
the partiss herelo.

Any terms and conditions of this Agresment mey be walved ol any time by the prrty tht iz endiiled
v the Teausfit thereaf. Such watiwer musl be i wriling i TSt he exceated by wn sslwornased
eofficer of such purly, A widver on mc cucmion will not be deenwed o be waiver of the sune o
any wiher breach oF nem- Mual bt £ 3 Fiiure opuasion.

cihmission of bill.

Puge 4 of 18

Lo UPWMP o5 minjmum yeacly sarvice commitment

e purpose of uilization of UPWMP services as per (he charges menticnzd
within 30 days from the date of Signing of
In tha cvent, for

e CEMERATOR i3 unahle o wtilize the facility services for @ partcular

ihe GENERATOR on or before 5" of every
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a9,

3L

Ian the evend that sny Proveisiams nl' this. A

; *ARTEEmenL by hebd w ke {Tlegnd, o e enenlungegs
Inlh.ll.T.rEIuI}' ;I"E‘E.fk-lil CkE fu_ll.-m Lo Gl prcweiions ahgill e -|.IL-|.'||.1|.=:-J '::::h':miljmlj |E-|n:r::_-u_1 o
PTE & provesiony gf ihis Agrament shall neinmia i Cull Fofee & el I
Eidker porcy shall r““‘"’f L_Iu elhe wa termise A SRl e el of vinlativnidelul of any
:::'Iﬂr::;ﬂr:ﬁpﬂ?;rmmhrhm s agreed upem in fhin agreceat upon Living 3t days weitten pogjen
Any dispute ArsIng on ity e o cliusek .;.nh.jx apraemient il the contents gf the Anpokurs-
A Iwmoto betwpon the GENERATOR and UPWMP sd=ll be reforred 1o Adbimition, The
Arbitracion sholl be E0verned by sod conducied in sccordumas wilh e provisions of (e
Aebitraiion und Conciliaion Aci. 1996 or as amended, The wrbitruion Pricecdings shall be
emulucied n English and the Arbiusstion shall ke phece at Kenpor. The arbitral gward shall ko
rnm_J ad tanding upon both panties, The eosis arsing out of Arbilrution shil B bune b ghe
purties eouafly.

UPWMP and the GENERATOR munsally Agree that the Courts of Kanper in Uttar Pradesh shall
have the exclusive jurisdiction over all iy disputes afising out of this Agraement,

The G_ENE_RAT!]R agrees and undertakes 1o indemnify and keap harmiess the UPWMP and vics
VERSR, 1B Girecions, officers, emplovees, agept and subeonirsetnes From and against any losses,
demagd, chaim, s, damage, liabitity {incl uding any fines, povernmontal peanlty, sanclicns snd
legal coss), cosvexnpense, serllemers suffered or incurred by the UPWMP, its dirscior, officers,
employees, agents, seevants or third partics on account of or arsing froum:;

8 The Waste supplied by or collscted from the Genesater in case of any mismatch of waste
rom TREM card ar finger prints: and any non-disclnsure or wrong disclosure of any
information as e the charaserisie of WS, ar

Bl Any civil or eriminal g beeedings oc liability under any law fir any trlowful dumping of
uniraated wasles by the weste Generator either as the project site of UPWMP or anywhere
eloa,

o} I applicable taxes, eess. duties, toll et are nod wome and pad by Geserador do the
UPWMP and concerned sutharities wherever applicable within the sipulated time limit

The UPWMP agress and undertakes to indernnify and kecp harmless (e GEMERATOR, i
directors, officers. employees, apest aid subconiFaciors Frorm and againal any [osses, demrand.
claim, suil, damage, liability (including sny fines, gavernmental penalty, sanctions amd legal
cosks), cosbiexpense, settfernent suftered or incurred by the GENERATOR, is directar, officers,
employees, agents, servants or third parties on accownd of or artsang from:

al The willfnl misconduct andior sross negligence of the UPWMP (or any of il
directars, officers, or emplayees) in performing fa'their obligantioas under this

Agreement;

b} Failure of UPWMP 10 comply with any and all appticable tows i periarmsnee of is
ciligaEtions unger this Agreemen.

e} I faxes, cess, dutics, 1ol cic. bome & poid by the GENERATOR 1o the LIPMAAAP

whetrever spplicable ae nol deposiled 10 the concerned authorities within the
sthpulaced vime Jimde,

Iili
. ".E“I"f'{
e B
Wts.h““ pa™®  prsario

Amit

- 1702
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1703

Fur Uttar Prudesh YWas - B
(A Divisig

Witnes: Miarve: Wgha.f Eu"ﬁh’ Sign: -%ﬂ Ea’“«
Company/Occupation: Re Sustainability Lid, a,

Designation:  Aeg 1, Mo

W'I'IE-' R i = i
Thess gﬁm&. Sctn'u.rgﬁa, Sign; M

orpanyCecupation: Re Susinina iliey Lad;
D%ﬂﬂﬂﬂlll.‘m' Q!’ . .E-.l.“-vﬁf_-l.-l'— &

ForMb  Shef Banks Bihay Enterprises

(AUTHORISED SIGNATORY)
GENERATOR, THE SECOND PART.
Wilness: Mame: Sign;
Commpany* Ok cupation:
Diasienation
Wilness: Mame: Sign:;
CompanyOooaparkon:
Designalion; _

Page 6oof 10
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L]
1 ] R

Fﬂ - »
mmant Mazardows Weers ﬁeﬂmmuﬂmmgh_i; Dispusal Faciticy

(M) MEMBERSHIp BEGISTR A T1on FEE | DEPOSIT

The liferipe dep

Qxl has 1o by T B . )
tollowing mateix, 1 help ‘:1-1: ﬁﬂr:’. s “E**’EMTD‘R 1513 Comp

e ; - .
tird s ogg rmiing |he payabla m“ﬂlf]:;;:]TT:::ﬁﬂ:l:ﬂqum i Phg
[ Capllhnyes '
Pltal Investient of Iniely
istry [Rs Posited TReT———
L On Gross Blge, Without 4 l'ga.}n':iﬂm Deposited Rz ]
————— =1Crom_ T —
- S 1, 50,009
————— S0 100 Gy 10, 0,000
T - 200 Crore 15, 00000 |
= = 200 Crope 2B, (b,
¢
2} Lser Chorous:
The GENERATOR shall pay the following

applicable User Charges based o the Waste Types,

Sl Disposal Chgrpes:

a) Disposal Charges for ETP Sluckge: R5.2750 per MT
b} Hawndling & Re-hand Rus Chiarges: Bz 300 per MT
t)  Transporiativn Charges: Rs.4250 per MT

&) i w [ 2

A charge PEFC of @ 5%, on the User Charges 5
and applicable user charges. PEFC churges e

hibl L be apptieutle and levied on the sctual) WK Quantities
Escrow Account lor any SmeTgency reinodimio

oaly upplicabie for LundfGlE Wasie. This Charge i towirnds
1 post clasure peviod nsnegement of TSHDE
u} GST @18% spplicable os per povernment rules & norms.

£ Container Hapdling Charges; |Optional. applicable wien Survices ane uiiliaed|

Page Tal 10
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o}

The GENERATOR slall pany G | s limgg ©harges o Be Eum.uinqhﬂ“:r as Tnllaws [oe

wiklizing the Mibwcchil Damiting Eoaipmen,

For HuokBl o Chpesgtlines: Ko 3500 per MT

For Waste drmsporied by GHNERATTIR, [hindling (Uinliading ) Charpes shall be s, 200 et
BT i el Leansporied by o Dumpees |pper, mherwise B2 2SWMT shidl be applicabie

& Adini Yearly Servloe < ’

The GEHE_E A‘I:‘:EIR has to pay as applicable minimum Tearly service charges, This amouni shall be prig on
yearly hasis. This amount sholl be adjusted against User Charges invoices in o calemlur period nd'ni. year,
'[nr?m evenl, for whatsoeves reason, the GENERATOR is unable 1o uli iz the Facility services fora pr.'urli:uE.u;
period, the GENERATOR shall forfeil the amownt tal is unutilized in that calendar yeur.

= For S81- R3.90000 per Angui, For MSI - Rs, 1 2000/ per Annum, & For LSI - Rs 18000
per Anmum
*  Minimum billing of Rs.4000 per Manifest will be charged durlpg the inveics rmised.

Mote, S51: Small Seale Industry, MSL: Medium Scale Industry and LSI: Large Scale Indusiry

7) Tongls Detention Charpes;

Mairmuemn time of Three hours is allowed for the iruck to be detained ot the GENERATOR premises from
the time of reposting to their Security Gate. In the event this period is exceeded then Rs 300¢- per hour shall
be charged as detention chargas unless il % mutwlly agreed and nocepled between both parties in wriking.

+ Torms & Conditions::

* This membership i5 valid as long a5 the user industry 18 in good standing with the CHWTSDF and
has continped valid authonzatea from UPPCE,

#  This CHW-TSDF shall accept only hieardous wastes as clazsified in HW Bules for dispossl and
shall oot sccept radisactive wastes, Municipal wastes, Bio-Medical waste,

»  Acceptance of wastes is dependent on the fulfillment of regulatory and statutory guidelings for

operntions of CHWTSDF issued from time to time.

Pathway of disposal of wastes and its price shall be decided based on the guadelines 1ssoed from

iime to fime by reguiatory authorities aed shall be at the discretion of CHWTSDE

113 Physical Siaie 19}Lead (WLTH I7)Benztne - S8 lerhoychion
)»_';.‘31'11!'_ U admium (Topl] T H 0 Herwene SoiPentichiorphenot
3 Tenture 21 )Culmiiur (WLT) 39)Cresols | 5T iMunaphene
i 22 esal Chesiniwg ; i S 45 - T
AiHulk Density (Tall) 4070 4 - Dichburo Benseng Chlssniphnol
: d x SO A6 -
_EJEI'H il Ih'-ﬁ"'fl— 23 heomiem (WELT) ALHLE - Tishloeu Bibuae -:‘k:il.l_:-lakﬂlphnul
5 %
erpiis®
L {‘4}"}}’
Fof sl Page 8 of 10
: parinét
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> 1706

=anl Filter Liguid ET%JE]JHLW[EM Chromiin 43 Pyriding 01245 - TP {Silvexy
o n J

= : 2 G Yinyl Chioside
7iLuss va Drying ot 2§ Henmvalent Chomilum | 430000 Medhyl Ketone

105C (WLT) i
2iL.oss on lgnition ol A2 44)Niwo Benzene 62124 -D
550°C (Dry Basis) aiMickel (Towml) St

IFACH g
) Culorific Vidue AT)Nickel {WLT) 63)Chlordune
. : Gd)Ammaonia a5 N
[OyFtash Point 2R3Zkne {Toral) 48)Trichlnro Efhylene (WLT)
, jtrite Mitro
11)Reactive Cyanide 291Zine (WLT) 47)1.1 — Dihloroethlens fdﬁiﬁg; Lr“ Zen as
| 21Reactive Sulfide W}Mm!ﬂﬂﬂ-ﬂg& [T'l:l[-ﬂ]:l 43}1.4 — Dinitroetoluene F&JLTﬁai Phenols
1 3)Water Soluble : : ; &7 Fluoide as F-
Organic I Manganese (WLT) 49)Endrin (WLT]
i sHetochlor (and its ¥

L P ke Soluble » : I| : ' o8)¥Totl Fluonds a3

e I Arsenic 08 As (WLT) | epacxida) E
: i 69)Toral Chlorides as

1970 e SOlBIERAIE | 33)Copper (Toat) 51)Hesachlorbenzens i _I

16y Total Cynides 3 yCopper (WL s2yHexachlorobutediene T

| T}Exmactable Organics | 35)Chierafarm 53 Hexuchiometans ;ﬂ}'!‘-:}tar Sutphat

1 8)Lead (Totad) 36)Carbon Tetra | 54)Lindane

1} Physical State 53 pH ar 28.6°C [ BiCalorific Valse =
[ 2iColor G}Puint Filter Liguid Test | 10)Rash Polr ;{::1‘3““” critical
| I Texture 7)Loss on Drying at | I1jReactive Cyanide s
HISC
4)Bulk Density 8)Loss on lgnition al 12 Heactive Suifide
350°C (Dry Basis) |

vernment / Municipal / Panchayat Taxes / Dulies! Laviesf Octrol / Tolls e, as

Tuxee / Levies:- All Go
- yable by GENERATOR.

applicable from time o Hme, wili be borne and pa

Pige % of 10
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1707

DECLARATION

We. Blfs, Shri Banke Bihari Enterprises declare that based on our industry product
projections we shill be disposing the following Hazardous Waste types to UPWMP. (A
e for multiphe waste Types)

100 and aur annua)
dili sheets could be

*  The Avg Yearly genemion ol Hazarnlous Waste is expecied as follows,

I oAvg_____ MT per yearof type of Hazardous WASTE
2 Ava MT per year of type of Hazardous WASTE
5 Ave MT per vear of type of Hazardous WASTE

The Avg, manthly gensration of Hazardous Waste 5 expected a3 follows,

l. Avp MT per month of type of Hazardous WASTE.
2. Avg MT per month of type of Hozardous WASTE.
3. Ave MT per month of type of Hazardous WASTE

* The Total aceumulated/stored buried in pits Hazardows Waste fram the pesiad of
appraximetely as follows which js being sent 1o disposal st UPWMP.

L. Approx. MT of type of Hazardous WASTE.
£ Approx. ___MT of. type of Hizardous WASTE,
3. Approx.____ MTof type of Hazardous WASTE.

FOR M/s. Shyi Banke Rihari Enterprises

AUTHORISED SIGNAT GEN TH PA

Page LOof L0
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(Commercalfindustrialinfrastructural Bulk user having N.O.C. issued by Cantral Ground Water Authority or by

un ber Depa

EUEIER R DO ETE G TR Ee e et ] tw%

[UIS 1001) or 11{1) of the Uitar P h Ground Water Manageme

ﬁar LR znigmi_{alrfﬁi
cant's Dotails
CaRCLEL
Typs of Appheast Bahal of FrmiCamparny Application Mumbaer
HIEH @1 WhT e T
AppReation Dete ATIENEOE4
Fify
Mame of the Applicant BHEIT BANSAL
HTHSF =1 7T
Mokbils M. BEEASO-I0 Esnadl 10
e sy St ot
Date of Bleth rlaieT Gender
AHTaY fem
Hatiamality Inddian I aa Address Prood
T v i At
Axdhasr Card Mumibor ASTR2-BA 75045 Uploagled Asdiaar Cand
SR Tiee e AT OnE

Haizzi F_‘-l:uﬁﬂ ﬂmﬂuﬂ-ﬂhn Ma,
W FHTAT HOrHEA wa
CoyTowni®osl Office
TN

District

WAOg

Besignadion
g

Company Address
AT T T

Details of Proposed Well
wuE

DisErict
R

1708

Form 1{E}Fﬂ'ﬁ 1@]
[See rule 6{2)Hmm (2} T

AFPLIEATI%H FOR REE%’%HATIDH

44, Shyampur, Ralkesy Road,

Khalaull, Muzalanagar
MLUIZAFFARMAGEAR

MUZAFFARMAGAR

FARTHER

KHASARA MO, 433, VILLAGE
TALDA, JOLLY, TEHSIL JANS

Mucadfar Magar

SHTde= U

e

Pranerase — Yo

GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Miniztry of Jal Shakti
Fovarnment of Ultar Pradash

OF WELL

—_—t

%m%qﬁr ﬁ'ﬁl %—n‘mt_{nﬁwwmmm s e fwm g

Eeealityillages

Hkabe
L]

Pin Cads
firt it

Campany Marms

T A A

Aulharization Latler
misFr I

1708

ulation Act, 2015.]
{1} o {ﬂl

MEFrM2ARIMI1ES

asvractarninglio Ha) g com

Rdale

A haar Cand

Donwnlingd

Litar Pradesh

a1

ARV RECLAIMING LLP

Cornlpen

JRNEATH
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Plot Mo fihasra Mo,
G AR T

Wierd MouHolding No,
S IR Ha
Wpbpagled Google | Toposhapt

L
e Totvea v T O
eIt A

Losalion Courdinates
=l

EHASARA ND, 433
[ 11}

Cipwenload

3, 54078 FET ez

Particulars of The Proposed Well
i I?'ITI

Dane of ConstnactiontSinking of 0900024
Wizl
T 7w Tt s
Discharge of Tube Wel [gumJihr} 10
T
Housing Pips 1T Ay
iy 3
alner Detalls
CH) %EHT!'
Mptesrial of Gtralmar PG
oy il mr
SMey i'hﬁnrlnuulcdatummm ST
TR Ground Laved [ Melar|
d@mn B e A R e o anfim
e
1 0,00

Approx, Daglh of Well [in meter]  BOLOD

T T S T (e H)

Gnaund Wader Eevel (I mebar) 18 5]

Y & e )

Detalls of Propossd Pumping Device
Rl it ST

Tyma of Punp 1o be Usaed Submarzibie
el EE ER AN e

Hiorse Power [H.F) 1.50

o o ety

Operational Device EBacieic Moor
ofruree Sye

l%? 3 af gﬂ!;'ntlnn af Wall

Strainer instaled upte what Depil fram
Ground Livel (in Malar)

1709

MurscipalitgMdunicipal Corporstien - No
=TT ey

Uplcated Land Details
HETE e T i T Rrarm

Danioad

Hoogls KMap

T iy

Type af Hell
T T WP

MMusmer af Sirsimen|s) i
o = e

Length {In
mmsEiery

W, Y A fredt vpad v e
fioi Ll

8500

.00

Wihether There has been Any [1a]
Adwerse Beport Regarding Water
Cizality of the Well?

W %W & e S U ¥ e

T whpe P g

Punp Capacity i mAthrd
T EHT (e

Length of Sucton Pipe {In meber)

T g i s it )

[kate of Energizziion
Tt fafi

a0
LA

LUttt e

1709

Tubie WellBoring

Diarsaeber {n
millimeter)

T (e =)

1000
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Furpose of fee Proposed Wil
FUF A7

Annunl Bunnang Mours

AT e

Daily Running Hours

P g (i

Ploase Swhenii Mads of
Treatmest of Waste
WaterEfilsend (For Industriss)
2rfire we o e womet
(e )

Upboad NOG
SETUTT TR SEE

Wihather Rain ¥vater Manmesting
Biruciure has heen Gonstrocied
weithin the Promilsos?

o e J el o e

e & P Fvn

1710

Inchusinal

18000

50

MO INDUETRIAL SFFLUENT
SHALL BE (MECHARSED AHD
TREATED WIAET= AND
DOMESTIC EFFLUENT
MSCHARGE THROUGH SEPTIC
TARE,

Dovanlioesd

Mo

faximum Allowable Annual Extraction of Grosnd Water

Annual Days
s Fud (=15

Whaihar e Waber Suppliiod in
Well Area Through Pipe Waler

Supply or Not?
=1 & o we wh THEY
e o e € B B

Fleaag Mention Whether Obiaingd
MG frem Uear Pradesh Pollutian
Contral Board for Déscharge af
Effluigni¥Vaste Water or Rot?

O W T fer wrt A

Langlth of Ssection Pips (in Moter)
HE WET T A e

Any Other Informatics Which You
Would Like to Furrish
hig ArT TeTeRE T A

FrERE Y

Affidawit an nan judicis] stamp paper of Rs, 10 tor instadistion of appropriote raln water harvesting
RERUEIWAl Measdre within a pericd of one yaar fram lksuing of MOS Dot
wrL it Fafy andt o) & wo wd ot amafiy & e i oo o Fows s ET ) wrEn i i .

i i =i e gy

Does Indusing come uder
MSMET

T St MAME T sl i

T

MSME Cerfficats Mo,
VRIS HE

MEME Certificale Valkdity
TS YO o dum

Type of MEAE

TR = UH

NOC bsued By:
ST W 0E (ERT )

Cantral Gravnd Water Authority

=g vyl e e

Tes

LDk P- 58004 157

Groand Water Depariment Uttar Pradesh

WA SR R IS UeH W

MSME Cerificaie Issuince Dale
w TN & P it

Uploaded MEME Ceriificain

aeitE FEm vy
TS

1710

BO00

MICRC INCUSTRY HAVING
WITHDRAWL OF 5 KLO

1000

Coowrdasd

2080

Dovnioed
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1711

Dueeclaration by the Applicant
B

I'do heseby dedlars hat the parlouam fuenished hanin abews ane carect ond true | upesmsiand Bhat in cssa arty af the nformation and peficulers iz
foured 1o be incorect at any stage of souling and ivvestisst or thereafiar, my spplicalicniregistration i Bible io be rejactodicassnled
TR e e § R w g e w1 w3 o ol e v 2 R s w S R s o
SAEART R T S o e g e

| Agree/T WETd §

MotaFiTE

= Separate apglicalion fonres should be used for reglstration of each ndividuz] wel
= The agplication form should be cormpleted in gl respact Bafors submissian. Incompleds epplications are Fable for rejection. Sy commaction |
sl leraticm shall e duty aulhenlicated.

» Inconz any of the pericuksrsinfomsation s found s be incomect st amy stags of verMication 1 scruling, the applcaon & lable far rejection,

= Incace any of the partivdans! informatian Simished & found to be Incomec at aiy siage svan aler Bsug of 18 regisimlicn, the mostration =
=il |r1r con coficlice

= Please wita "W A" agaira! thaae il=ms which are nat applcabie,

+ Pleasn arach the felewing documents along with the apelication:

« &} Dosumen showing prood of awnership of lend

= b} Photocopy of Andhasr cand 1 wober 1000 mdion cand | any olher proaf of identScstion,

+ {¢) Map showing location of the existing well, Ihe command are a and the sdsting welts wiich have been refer rad tn i Bem no.2(a), iblandic
= o) Attt refeersd oo mi=m o, Tie)

¢ Tha concamed Aulborily rassnes fe nght S0 ash o sny ather document(s) ram tha pwner spglcant for sxaminaion of B menil of the case.

1711
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= 1712 P escuian — Y |
o Neweon Consultants & Laboratorfes

.:hl_.]e.._ | mmmmmh&mmm =
W An IS0 BOG1 ¢ 2005, FEO0 14001 = 201K, TS0 ey - 2018 Careifipd Laborgiory

Far
_ TESTREPORT o
P'I_'E_HT REFORT Mo. NOLEO-008M 066128 DATE OF REPORT ;160820285
Mame and Address of Customer Mi5 ASY RECLAIMING LLP
Jansath-Mirapur Road, Vill. Tada Janmsath Road, Dist-Muzaffarnagar, U.P,
Indlim-251314,
SAMPLING DETAIL
Spmple Mame 1 STACK EMISSION
Analysis Start Dale b g Analysis End Dte 1BDSR20RS
Drate of Sampling ! DaoeRoes Sampling Done By T NCL
Sampling Protocsl : 18- 11285 Duration of Sampiing 1 30 Minartes
Famphe 13 Mo : MCLED-O08M 0DeRs
Sampling Location 2|
Equipments Used ¢ VMayubodhan Stack Sampler Mo-1 Araa Category Te
WEE-1(3 Ne-321 DTC 07)
DETAILS OF STACK
Stack Attached to + Pyrolysss Fumnace
Type of ual usad + RPC Oil (Fubber Process il Capacity P10 TRH
Seck heighl showe the ground @ 3048 Mir Ciuandily of fuei used {300 LirDay
ck diz at the too  A00 mm Elack height sbove the reafiop & -
Attached APCS : Cyelone Mterial of Conetrustion 1 WS
Womsl Oprating Scheduin = 12 Hrs
Comminssioning data I
PHYSICAL OBSERVATIOMS
Ambient Temperaiung L L Fhue gas ismperatura LTS
Velocily of the fue gases : 1571 Mir/Sec Zampling Flow Rate of SPM 1 180 LPM
Samping Flow Rate far Gagas : 1.8 LPM Quantily of Emission dischamged ; 250369 Bmihr
TEST RESULT
8 Mo Test Parameters Units Taat Methad Resuits Spazlfication As
FerCPCE
1 Particulale Malters (R g ibien® 1511 255 (Paat=1) 164 18
2 |Sulphur Dlomds (502 mgikme 5111255 (Pas2) iz Mol Baacfiag
3 |CarsonMonoxda  (CO) " 1813270 0,35 Mt Sipacifisd
4| Qi of Mitrogen (KGng g 511256 Par-Th & Nt Spacied
VEeEng of Report®
& 1 § & LABORATORIES
JHLENDER
Qe [acharge

L The tesk repart refers anby Eo the pemiculie mmplels submitted for testisg and Rsbed parsmeters.

£ Endocigment of th e |8 nether inferred rar impied,

E Lakeratory shill mainkain the mnfdestialty of all infaena tles mélatid 1o the samples. B fost reports.

5 Lomghints ehiat this separt should be comsmunicabed wihin 10 days of the msu= date of this repor.

3. Tha papart tnat jo Be prodiced wialy o in petwiteout pror parmissien of (ke Managing Painer. Al disputes sobjnct 1o Ghazizbai Jyridicion

Laboratory : A-1/158, Sector-17, (Swadeshi Favi Nagar Indusiial Area, GHAZIASAD - 201 002 (UF)
Mobile : 8810430349, 1TEE | Wabalts : vwissnwconlab.in
E-mall : newcenlabgmall.som, newconlabfinance@preadl com
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HAZARDOUS WASTE M T E-g,ﬁf.’
=
This agreement made on this Day 07 OCTORER 3094 between M/S ASYV RECLAIMING LLP and L
is plant located ot Panipat- Khating Marg, Jansath-Mirapur Boad, Vill. Talda, Muzaffarnagsr- Y
254314, UP {hereinafier callad as "FIRST PART" which expression shll, urless repuegnant oo the connex) P
O IEABIAE theresd, be deemned 1o mean and inclede i3 successars nomineesand assigns of the Fiest Pan), wE:-T_m
0y
gﬂ AND ot
'y 9:'{,_' P
| Y
)
L/
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NS, SHEETALA WASTE MANAGEMENT PROJECT {India) a partneyship firm registered uncar the Partmership
Adl with its napastered offece ar T302, Gawr Plaza. Main G.T. Road, Lal Kuan, Gootarn: Budh Nagar, Diiar Prodesh -
0, duly regisered with UP Pollution Covirel Board, having ity Common Hazardoos Wase Treofent, Storage and
Drizpeaal Facility iICHWTEDF) a0 D-26837, UPSIDC Indissrdal Area, Sikandrabad, Bukendshahr, UP. 203206, duly
auihuirized by the TIPPCR, unider the Environment Protection Act 986 and the Hazardood & other Wase (Manogement
£ Transboumdary Movement ) Bules 3005 andior the E-Wase [Management} Bules 2014, ns amended from ime o dme,
represanted by its DinecinnPariner. (hereinafier called ns “SECOND PART™ which expression sholl. onless ropugnant
o e comlesi o meanng thoreol, be decmed o mcan end inclode Ws successors, ominees and assigns of e Scoomd
Put)

WHEREAS FIRET PART iz engaged in the Fuel 04, Carbon Dust & Steel Wire apd dusing the said process! activities
clifferent types of wasies including Hazardous Waste ure generated o3 per Annzxora | to this A greament,

ANDVWHEREAS the FIRST PART deatres that the Hezardous Waste, bang generared g a5 mentiened above, to be
Tifuesd, trunspored. meated. stored and disposed of, by wilizing the services of SECOND FART, as per the Pollution
Contrnl Basargd Aanbiorization (list of Hazardoes Woastes and their entmive quantiny, which would be generated at the
FIST Pant’s plant bocated &t Panipat- Khatlma Marg, Jansath-Mirapur Road, Vill. Tolda, Muzofarnspar-251314,
LB i apclosad herewath marked a5 Annesars L

ANDWHEREAS the SECOMD PART has reprosented wil asswied o Fisst Part that it's Focility D-26 & 37, UPSINDC
Timbusteial Areo. Sikandrabad, Bulpndshabr, UL - 208006 are duly outhorized by the concemned Ssire Polluison
Conerl Boared and ferher caputde of handling the Hazardous Wiste pesersied ot the Fist Pan™s premisss,

ARTIWHEREAS FIRST PART has agreed to avail the services of Second Part For treating the Fazordous Wastes, in
its whoee-mentioned facilibywacilies,

SCOPE OF SERVICES (S0S)

I, SECONDY PART shall ar all tiimes comply with all the prowisions of Harewous & ather Waste (Managemient
& Trarshoundary Movement) Eules, 3H6 a8 amendéd from tme 1o tme framed by CPCE. SECOND PART
shall Follows: Mimsty of Eavironment & Fored. Cemenl Pollwion Compol Baard wsd Stete Pollubosn Board
puidelines, future amendments and latea dispesa) lechnobogries

1. FIRET PART will maratain and provide derole of the Haziodous Wasto as per the provizions in samoas fonmns
preseribed in the aeandows & other Wasie (Monagement & Transboundiry Moevement) Roles, 2016

Y FIRST PART vo proside the entire process detail which leads 1o generntion of Hazordous Waste and its tenative
nntity per mranth or year o SECOND PART for the purpose of deternmining the wasie charmeierizics and w
decide parmmelss for comprebensive asalysis und process for dispesal. However, in is sp-mi.ﬁ-l:ajl}.l igresd
hetiwees L partsos thal the process details provided by FIRST PART Shall be Ezpr conlilenial and Second Pant
shall nal disclase It tocany third party without the Finst Part’s pricr sonties consent

b, SECOMNIY PART 1 ift, transpon oozl sumhorized vehicles, real, store and disposs of Hrzardeos Waste of
FIRET PART as per the guidelines presoribed by Pollution Controf Besird.

5. Upon recciving the reguest from FIRST PART, the SECOND PART shall plan and schedule Lifting legistics

il T e BN
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of thi Finesrions Wistes From the premises of FIRST PART within two (2} business days.

a  FIRST PART shall kesp ready the Hazardows Wasie s per the mandate given to SECOND PART fur
enllection, &= it'is noommaon Facility cafering o diverse wasies,

b, TIRST PART shall ansure that Hazardous Waktes must be packed in proper leak proaf Bugspalyihiens
Bags'suitable containers for its safe pramaportation,

¢. FIRST PART will bave to pay actoal tanspen charges 1o SECOND PART, in caseifor any renson, the
SECOND PART's Wehicle i sent back withouwt giving the Hazardous Waste even after beiag
reguisitioned by FIRST PART.

Q. FIRST PART can also send HW 5o SECOND PART'S plant directly a5 per the mutual consent and

gpreemEnt.

FIRST PART shull ensure that the ohove Hazardoos Wase must be packed & labefed & per rules i proper

comainershags during transit o SECOND PART plant ContalnersBags arranged by FIRST PART shall be ol

Metallic/PVCLenk proof Bags and kepe at the storage glice under cover.

Container Pag's weight will also be added to the tolal weight aof the materil. FIRST PART is responsible w

segregateisinrelaceomulaedillicad the Hizardous Waste m oe container provided by FIRST PART in 3 neg

and proper axnier and o also, the continer area should be seeessible to SECOND PART s vehicle, to comne

and lifi the Wasns

4 The SECOND PART/Transpomer reserves the tight to regect lifiing of Hazandoos Waste spilled over the

grond and eomiainer whose extenars are soiled by Hazardous Waste spilloge dise to beakagpe OF sy
oty FEASOm,

FIRST PART will provide manpower and Material Hundling Equipment at its own cost to Lift and load the
containers al the FIRST PART picmises.

SECOND PART thall indemnify and keep indemnified FIRST PART from all losses, damisges, wnd thivd- party
clasrrs alfter 1aking oot Hazardows Wastes from the premises of the First Part

If FIRST PART provides any fadue informufionideclorstions or withbolds mformatien i redntion o (he
privigions of Hazardows Waste niles at any mng during the term of this Agreement, all charges of Hamardous
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Wasie dening pransportaion, bondiing, treatmens and disponal incleding posi-disposal pesiod shall remain
vested al the responsibility of FIRET PART,

The charses for colkeetion, fremment, siorage, and disposal fucility will be spplicuble io PFIRST PART/SECOND
PART a5 per Annexure - L
i FIRST PART shall maks payrent for Wosle Manggemenl Services 10 SECOND PART ond vice.
versa per User Charges and other tenms wnd conditions asper payment tems vatlined in Ansexure - L

Firsl Pan st all tdimes comply with all the provisicas of the Acts aricl Biibas from time fo done i fore aml
the Grstdelinas issued from time w0 time regarding handling of Waste mvolving the colleetion, storage.
transportation and delivery theresl, and shall, withoat prejudice 10 the generality of the foregoing, also comiply
weith ull Envirammental Protectien Laws, Safery Laws and Regubations fream timve 1o time in foroe and the Riks,
Kegubations and Notficatisns made o1 issued there i Frowm Lime g e,

FIRST PARTE SECOND PART shall indermni fy and keep indemnified each other at all thowes From and againsd
all wericnss. siaits, proceedings, ek, third party chitms. 008E8, paymenEs and cxpenses of whatsoever ailue
inade o aifTeredar incurred by the-other PART whether by reason of or by vinue of non-performancs of 0o-
ahservance of noa-compliance by cithes PART, of any wenns and coaditinns of this Agresment or of the redevant
Act, e Rules and the Guldelines.

Mow, therefore, those present witnessed and it herehy declared and agreed by and hetween the Partie as
Fodlows: -

A1 - This aprecisent is valid for Five Years frmm 7102024 10 06-10-2029 and can be rencwed therealier on sitilie

Bl -

il

Al

|

ar revised werms asd conditions as mutually agreed beoween the partics.

SECOND PART will lift and dispose waste from FIRST PART only if FIRST PART has vabid & active legal
suthorizanonfconserd (e generats waste and aperae he specificd unit by televan: SPCB.

First Pt states that 1t has valid unexpired Woter Consent under Section 2526 of the Water Act, 1974 with Ref
No. ATTACHER, The consent is volid from ATTACHED,

Alsa, First Part stages that it has valid pnespind Air Consent under Section 21712 of the Adr [Prevention and
Cantrel o Pollution} Act, 1981 with Ref MNo. ATTACHED. The consent 15 valid from ATTACHELL

The PAN Number of Fira Part is ABJFAL46511

The GST Resiasation Mumber of Fisst Fart = SARIFAT4SHLLE

. SECONE PART must legally and safely collect. tsinsport, breil, dispose bazardons waste from FIRST PART
during the agreed period per s upreed while thns Agreement {5 i foree and payments ade 05 Pr wEioement
ferm.

11 ) the terms and conditions as per the cliuses of this Agrecment are adhered w by FIRST PART. il will ba
SECONI PART S respansibility to T, transport, wear and dispose of the Hazardous Wastes generated by

ke L Base e
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FIRST PART m sccorlunie with prevailing Govl,. Bules and FIRSET PART shall not hove any lakaliky
swhatseeiir 1o this regand,

¢ The modes o dlsposal ace dependint on the Hassrdous Wiastes™ characteristics and FIRST PART shall not
anve amy Hability whatseever in this regasd,

= FIRST PART shall use the services of the SECOND PART during the period. of this coniract 10 dispose
penerated hopardouws wagre st agreed prices, while she agreement & in Foree.

. The User Charges are subjpect v Annual Revision on the basis of Gowt, of India Whaolesale Price Index
PRI Commodities Index-All Indiz) aod once o quarier in the eveny of escsilation of fuel costs and oo
major  prce  pscalations, escalation of fusl cosis iz, Power Tanff, chinge in Dicposal
TechpnloatesMeatiod, Wage Hike e, R the purpase of escalackon I foal cost, 3056 af frsight mie
will e considered as el elemen of the ¢

-BBECOND PART rescrves the fghi to conced thia Agreemant if FIRST PART filsfrefuses io pay the bills/dwes
s por the payment wems-applicable 1o FIRST PART ns mentioned in Anpexiare - L A Notice penod af
migimeim Filvezo (13) days will e allowed from the dare of submission of Invoice, 1T FIRST PART failks o
s iy senttement of the Invoice, it shall be Hable 1o pay interest @ 13% per anmen 2nd this may alsa result in
casical it of First Par’s Membership, forfeimre of deposit and termination of thizs Agresment.

This Agneenient &5 on principal-te-principal besis and nothing coatained herein shall be deemed to constimte
o partnership. jeint venture or ageacy by and bebwees the parties hereto,

= IF any provision of this Agrecment i beld o be dlepal; invalid o unenforceable under any present or futore

laws, sch provisions shall be desmed terminable und the remaining parts and provisions of this sgrosment
shiall eemiin sn full force and effect.

- Eather Pan shall have the nght w terminate this Agreement upon giving 30 days written notice to the other
parr withia veasnnable conse and mutually zeresd by both the parfies,

Iris cleurly and expressly onderstood by and Between the partics. that the activity of lifng, anspoaton,
prment, swvage apd disposal of Hozardos Wastes is an independent contracs and b does nof coaus within
the purview of the FIRST PART s mamsfucunng and selfng aclivines.

- Any dispule arising on any cliuse of cluoees of this Agreement and he coodents of the Annexurs herio
betwesn FIRSET PART and SECOND PART ehall be referad toan Arbatruior of repue by SECOND FART,
The arhitrution proceedings shall be conducied in English and shail ke place ot Ganum Buddha Nagar,
India. The arbitral aveard; meluding interim awards, if any, ahall be fipal and binding wpon bath pertics.

#:13 - Bubjecrie the peovisiong of the foregeing clusse, FIRST PART and SECOND PART muteally sgree thatthe

coirts uf Cawam Buddha Magar alene, o the exchision of ey cther, shall have the jurisdicton.
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This Agreement i= s goed on this day 07-00T-2024 ar GAUTAM BUDH NAGAR. UTTAR PRADESH.

Tor SHEETALA WASTE MANAGEMENT PROJECT

Fagasy B MAIMING
A

I"!h P e il ¥
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ANNEXURE-]
Wiste Manapement & Handling Service Charge

This annexore us in conjunction with Agreement signed bevween FIRST PART (M. ASV RECLAIMING LLP} and
SECORD PART- Mfs Sheetala Waste Management Project oa 07-10-2024.

| First part will pay Rs. 22000/~ { Plus 18% GST} to secomd part tewards Liletime Mensbership Fees of CHW-
TSBF which will he applicalle fromm the date of sipning of tliis apreement,

Dererly Charpe s Bs 350000 (Flos 1397 GST) Member have o emsure @ filling o one tane per guarber.
Quarterly Charpes or Disposal Charges whichever higher s npplicable,

. Second Purt mi“ﬂ:: i) FEI Part (Catepory — Al
51, M, Ty pe Howardous Mon-hazardous Wasie .ﬂ.ppﬂl.g:._ﬂn,nhl-ﬂf -5%'!_??‘3&?
1 U o Spcnt G0 TOA Ra 430 (Per Drum 230 Lart
; N i 5.1 Inclusve GST |86
Ex Washe Hatiery + i
T | Wik Waer d Acid) EPA et Sl e e
[ 3 "D"“‘“,H“"c“‘,‘iﬁﬂr;'ﬂ ol ls, THA [R5 380 Bor Porim + GST 18%
P Wanlel ElecuicaliEleatronic 1.8, Desklap,
Lagieq, Mumitoc, CPLUL UPS, (Recyclabla) &
4 in psl comditicn kaving propoc pawer TBA B 200 Per Ky + GET (8%
sppls hdpmory, mother bannl, comnections,
IRl T e S S e ) | L ST |2, ST S
al Lﬁwlwmm?m A o W Rles, e, withewt waier,
sluidpe
1 SECOND PARI. will ety pay lor Ty Gl s o720 fifess capgily. Paet il s woth Qi
A Ui 220 s will b frog of charge.
T T r = First Pact will e W
5. N, Ty e Mamardous Moo Flsardous Wisle Approg. Quantlty 'niiptﬂﬁlﬂh.!;ﬂ
Torinerabie: Cotlon wasae, CHl- Spakcd
I wismos, Cily Sludpe, Point Sludge. Wasle TEA B ban Por Kp + 08T 185
| Cheniicul, Wasee Tnk, Coolant Eic,
i E-nasies Segropaian and DitmsmetCser R bl Per IR
= | ihem Caggory A L 5 g = G
i [0 Sul Ade0wl Fillers THA B 20 Por Picce + GST 18R
i Process Shafze § Chensical Sludge ¢ Pal THA Bs 14 Per K + 05T 'IE‘I--
Sl
i Wisse PL Foam TEA s 198 Per kg + GET 15%
& Trmspaetiim As Aciunl

Sibnd eided, Bulandshabc.

.&,{L}Biﬂs@ﬂj g ]/#15 Y

Firsd Part can @b send waste direcily 1o the CHW.-TSDF locabed af D-26837, UFSTRC lnmzﬂ::il}____/
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FIRST "4 RT shall snsure that the absve Horardoss Wisto o be pockd in proper condniperymeney hogs 5o e i prevesl iy
dumngeizpilege of the saterial, durleg troesl o FIRST PART plosd. Comdaineraionsy kars arranged by FERST PART chall

‘he of metadlicPYC and boepd ag the sfoempe plice sder onoer, Comtainers' weipht will absn be ndded ia the weight of rainl

Hazarloes WaslnTNar-uaardoos Wesle and ibese are nod an remirmalle Basis.

FIHST PART shall debiver their wasle af SECOND PART unil & D26, UPSIDC Induserisd Arios, Siknmdrabod, Bulosdslahe,
near Ghigabod P, 203206 at o o cost, 1T SECOND PART 1iNs the wsterial tramsporation cosd shall be berne by FIRST
PFART. Londing s bnsrepe &f FIRST FART, "

The Animisport cheerpes @ salbject 0 revision i fudd prices ars morcised or decivesad iy Govenment,

di Liak-groal packieg & proper coerect lubeling os per W Bales will Be cisurod by FIRST PART for sofe tronspestation. Woste
naibywisl shull be praporly peecked, sealed and late ok by the FIRST PART as por Rules.

¢l s per Bule 3 of e Bazardous and (kher Wastes (Mooggenwnt and Tramsbousdary Movementys Budes 2006 a5 amended FIRST
PART (Hlavairdvus Woste Generalor) needs o sendilispose e Thizardons Wasle within 90 deys fram ibeir Plant failinewhich
agrecinenl vaik he feriinod ol willsal aay solice.

fi Paymsenis dhodl be made iInreph Clispue™NEFT BTGS,

g CTAXNES S LEVIES: - All Gevernmnent £ Municipal Taxes § Ditles’ Levles? ot § Sorvioe Taner GST § Tolls #c a5 upplicatihe
fraan dinee to me will be payulle by FIRST PART.

b There shall be MO pooels §waste st for given) by FIRST PART w SECOND PART olber thua nentivacd (o ikl Asssvure or
muopuilly agrend & sénned bedveoen the padises.
qﬂd‘{’l 4G

|
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Annexure — Y43

| xEma:i romuzaffamagan@uppeb.in ﬁgﬁz%?qia'q TAHTE ¢ 0131—=2604300
mmmmﬁwa\a‘ FOTTBTAIT s

@i U.P. POLLUTION CONTROL BOARD, MUZAFFARNAGAR gie®
N 641, S AYE, YUFHETI-251001 (Solo) : :

e GIEs(e ) B 13)mZ R | 202l o -7 -Rall5”
e fr

—3
T.:'JDHI} HEETT Emavr
[RECLE |

frog—auim #o gogwodio Redfim vavadl um giaer, aefe wews,
warreene & [awg gafoeeln sfogl sfRfe B3 99 9 ag (gesv
fraRer va e sffge 1ss1 dereEiita @) G 81U @ @eodid
sraRE 5 wF $ wEE i |

SEHEE

FUIT I fE s @ ¢ owwm fo vovmodie Rewifir veeed),
TW diwel, Ted A9EE, TR 6 e e 3w wniay & wikad
afermTiaT g A=l 15.07.2025 w0 Tawr | P aren w9 2| Prllan smen 3
srqere seln 4 wnfte frlew & gag owEE e @93 YeElaa A8 g a,
S5 @ WY H Wooden Logs WUSIYG UM T Wl IR gwA w1 2 Sl dew
WY wOH, 5 W MY Wea—Te @ sran wnfin i U T, SE o 9w
wiEA e U vl 9RR uies # wel # woeita ud e g uny v wen Sl @
Hale B U5 FaEw 919 gw B 16012029 # Traw ERiEE @ied =g
W SOP S SEY A8 Or T | ege Frilee amen o3 @ 9R 9 2

wa: Frllamr s 3 B3 w0 wat F sflemm ST Ao vovwodn e
Gelledl, U dielel, dedld AFEs, quTEeeR @ fang FOE @1 fGAF 15.07.2025
W ENIGE @EdE] @6 WM 06 9 8250 /— Ufafea # #w 9 galardly afagl
AT fihd oW 9 Ty (e faner od A s ee surdeifia @ gr
31q$ﬁiﬂaﬂﬂm€rﬁ?ﬂaﬁaﬁﬁ@%ﬂﬁmﬁr%|

HerTE—aueaaran |
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(T WP, PR ey e, wieea s,
E — I (7906394 025
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- AFT saar MR R AT 2(k) B sperin o oheifie wog )

T
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ool wam . MGST_ strs o3 AT 4 e 1510 roam
= :_. HEﬂT{E ﬁﬂﬁ g

£ W, " i
L —— :

R

T R e W s gesnfte, Tm-deeTe FEe-—sry wade aeEs W wEE
AR # ReE amy (e Fraren te i) sfefron ses 9 -0 & y=rfE o ¢ ox
B9 11.09.2024 F ER1 R0 ama ANfew wrdy s w97 2 Wi ahre § m 8 | T @ g
e & wers A oam g Ag § O Goie R o8 102024 W A A aaTe SR g7 firg
T 14,15 99 16§ FEfEtEn 59w e a6 o e o e
14-That unit 1% already intalks with PLC consultants and will install the PLC system very scon
13- That unit is already intalks with nitrogen parging system consultants and the same will be

installed very soon as per SOP izsued by CPCB/MoEFE&CC guidelines.

F6-That unit has ensured all fire fighting measues equipments installed in proper working conditions

1o prevent any sort of hazard,

eI SR BET At ¥ A s Rt ca0zmes w wEE o HU dat w e e
Rl Sy i ardt aater, sEmerTe o witee sl g e g e e 20102024 F
e ) Fréerr & wem wui seareen =8 g s FRET & o aem am wgE " &
Fréfe & g grh o el o B T wwyl e e ard g Pt e ganal ahes § B
o e e g T g
Recommendations w.r.t. MOEF&CC SOP
dated 24,11.2015

1. Unit shall install digital
Instrumentation  and  automated 1. Unit found Mon-complying. PLC|
control systems (PLC) for accurate arrangement not installad.
temperatiira and pressure

measurement and process  control
with safely interfocks to ocut  off
heating In case of temperature or
pressure increases.,

<. Implement nitrogen purging systems Z. Unit found Non-complying.
te cool reactors as per SOPF guidelines.

3. Install PLC Based Gas Debection
Sensors along with Hooters to indicate 3. Unit found Non-complying.
any flammable vapour |leakages.
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| 4- That uniit is already intalks with PLC consultants and will install the PLC SYSISm very soon
|5-That unit is already intalks with nitrogen purging system consultants and the same will be
installed very soon as per SOP issued by CPCB/MoEFF&CC guidelines.
| 6-That unit has ensurcd all fire fighting measues equiprents installed in propet working conditions
to prevent any sort of hazard.
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|Reecommendations w.r.t. MOEFRCC SOP
dated 24.11.2015

1. Unit shall inztall digital
Instrumentation and  autorated 1. Unit found Mon-complying. PLC
controd systems (PLC) for accurate arrangement not installed.,
temperature arid pressure

measurement and process control
with safety interlocks te cut off
heating in case of temperature or
pressure iNCcreases,

2, Implement nitrogen purging systems 2. Unit found Nen-complying.
to cool reactors as per SOP quidelines,

3. Install PLC Based Gas Detection

"I Sensars along with Hooters to indicate 3. Unit found Non-complying.
any flammable vapour legkages.
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Dascriplion af Decumcnt

Ficgany Descriplion

Cangidaralion Price (Fs)

First Party
Sacond Farty

Stamp Duty Paid By

Stamp Oty Amount{Rs.)

This agresment made on this Day
Parinership, having its registered O
ROAD, MUZAFFARNAGAR MUZAFFAR
NEAR ALNOOR EXPORTS. JANSATH ROAL,
calied as “FIRST PART" which expression shall,
masn and inelude its successors nominees and assigns of the First Part).
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33" of February 2024 between M/, VINAYAK INDUSTRIES &5 jegisieras a
ffice at Plot Mo, VILL. SHERMNAGAR, NEAR ALNOOR EXPORTS, JANSATH
NAGAR,251001, AND its Plant located s Plot ™o, VILL. SHERNAGAR,
MUZAFFARMAGAR MUZAFFARNAGARZS100] , Chereinafter
yoless repugnand to the context or meaning thereof, be dBE:I!EEd 0}
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M!FS- IEHEE-TJ'IL-'\ WASTE MANAGEMENT PROSECT(India) a partnérship fimn registered under the Partnership Act
with its regisiered office ot 78/2, Gaur Plaza, Main G.T. Road, LalKuan, GamamBadh Magar, Uttay Peadesh - 201009,
duly registered with UP Pollution Control Bourd, having its Common Hazardous Waste Treatment, Sterage and Disposal
Facility (CHWTSDF )at D=6, D -37 UPSIDC Industrial Area, Sikandrabad, Bulandshahr,L).P, 203206, duly authorized
by=the UPPCE, under the Enviconment Protection Act 1986 and the Hazardous & other Waste (Management
&Trmboundary Movement ) Rules 2016 andfor the E-Waste {Management) Rules 2016, as amended from time to
tme, represented by IS DirectonPaniner, (hereinafier called as “SECOND PART=which expression shall, unless

:EE':;;:'}EHE context o meaning thereof, be deemed to mean and include its suceessors, nominees and assigns of the
eehn .

WHEREAS FIRST PART is engnged in the Fuel Oil 6 MTD, Carbos Dust 5 MTD, Steel Wire 3 MTE during the ssid
T”‘“”"‘r aclivities differcnt types of wasies including Hazardows Waste arc generated as per Annexwee | 1o this
Anregmeanl,

AND WHEREAS the FIRST PART desires that the Hazardous Waste, being penerated at its mentioned sbove, 1o be
lifted, transportesd, treated, stored and disposed of, by uiilizing the services of SECOND PART, as per the Pollution
Conirol Beard Authorization (list of Hazardous Wastes and their tentative quantity, which would be gemerated at the
FIRST Part’s plani located at Plant located ot VILL. SHERNAGAR, NEAR ALNOOR EXPORTS, JANSATH ROAD,
MUZAFFARNAGAR MUZAFFARMAGAR 251001 |, i enclosed kerewith marked ps & nnesure L

AND WHEREAS the SECOND PART has representad and assured 1o Firgl Pact that it's Factlity D-28, D:17 UPSIDDC
NDUSTRIAL AREA, SIKANDRABAD, BULAMNDSHAHR, 1B 203206 is duly autharized by the conterned State
Pollution Contrel Board and further copahble of handling the Hazardows Waste generated a1 the First Pan's premises,

AMD WHEREAS FIRET PART haz agreed (o avail the s2rvices of Second Part for trepting the Hazardous Wastes, in
its above.mantioned el Tacilites,

SCOPE OF SERVICES (505)

1

2

 Abtastens

SECOND PART shall at alt times comply with oll the provisions of Hezardous & elher Waste (Management &
Transboundary Movemem) Rules, 2016 as amended from tume to lime. framed by MoEFACPCE. SECOND
PART shall follow Minizsiry of Environment & Forest, Central Polhaion Contral Board and Stare Pollutlon
Boord guidelines, fulure amendments and latest dispesal techrologics,

FIRST PART will maintain and provide delails of the Hazardous Wasic as per (he provisions in varous Forms
prescribed in (ke Hazardous & ather Waste {(Managemenl & Transboundary Movement) Rules, 2016.

FIRST PART to provide the entire process detail which [seds to generation of Hazardous Waste and its tentative
Chreantlty per momibor year o SECOND PART for the purpose of deteemining the wiaste characieristics and ta
decide paramelers for comprehensive analysis and progess for disposal However, it is specilically agreed
beiween e parties that the process dewakls provided by FIRST PART shall be kepi confideniial and Second Part
shall nod disciose it 1o any hird pamy whthout 1he First Pan's pelor weinen consent,

FIRST PART shall provide compeehensive Laboroiory Analysis Repont frorm a CPCE approved Lahnnl:dq-' ol
each (vpe of Hazardows Waste for Finger Print Analysis,
3 m}, P e

- Iy
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& o the event there are differenees in the analysis. resulis; FIRST PART shall send its samples to 2
musually agreed THIRD PARTY a1 their own cost. New Comprehensive Analysis Repons shall be
provided by FIRST PART when there is a change in the Hazidows Wasie characteristics.
‘manufaciuring process or change inthe product mix e1e

b Repons must be provided 1o SECOND PART via Eleetronic mail as well as by courierfspeed post prios
to scheduling pick-up of Hazardogs Waste,

The comprehensive Laboraiory Analysis Repod shall determine the disposal Pathway based on the Waste
Charaoteristics and as per Waste A cceplance Criteria given to fhe FIRST PART and any other condition/solution
that would help in safe disposal of Hazardous Waste, Disposal Pathway is mutually agreed between FIRST
PART and SECOMND PART,

SECOND PART 10 lift, transport through suthorized vehicles, treal, store and dispose of Hazardous Waste of
FIRET PART a3 por the puidelines prescribed by Pollution Control Board.

Upan receiving the raquest from FIRST PART, the SECOND PART shall plan and schedula lifting logisties of
the Hazardows Wastes fram the premises of FIRST PART within twe (2] busineds doys.
a. FIRST PART shall keep ready (he Hazardous Waste as per (e mandae given to SECOND PART for
corlleciiom, a3 it is a comnon Gilily calering 1o diverse wistes,
b, FIRST PART shall ensure that Hazardous Wastes must be packed in proper leak proof Bags/polythene

Bagsisuitablie contminers for 1ls safe imnsporiotion.

& FIRST PART will hove tapay actual 1ransport chaspes 1 SECOND PART, in casaffor any rescon, the
SECOMD PART'S Vehicle is senl bpek withom piving the Hazardows Wasie even after being
requisitioned by FIRST PART.

d. FIRST PART con also send HW to SECOND PART's plant directly as per 1the mutual comsent and

pETEEmEn,

FIEST PART shall ensure that the above Hazardous Waste must be packed & labeled as per rules in proper
containers'bags during transit 1o SECOND PART plant. Contsiners/Bags armanged by FIRST PART shall be of

MealhePVC Leak proof Bags and kepd an the storape place under cover.
a. Contpiner'Bags” weight will also be odded to the wotal weetght of the material.

FIRST PART ic responsihle fo sepregatesfsiossfzccumulaie/lillAoad the Hazardows Wasie in the contaner
provided by FIRST PART in & neat and proper manner and seoalso, the container area should be sccessible wo

SECOMD PART s vehicle; 10 come and §fi the Woste,
g. The SECOND PART/Transporter reserves the right 1o rejeat lifting of Hazerdouws Wasie spilled over
the ground and comainer whose exieriors are soiled by Hazardous Wasie spillage due to leakags or any

other reason,

FIRST PART will provide manpower and Material Handling Equiprment at its own cost 1o lifi and load the
containers at the FIRST PART premises.

SECOMND PART shall indemnify and keep indemnified FIRST PART from all losses, damapes, and thind-panty

claims after mking out Hazardous Wastes from the premises of the First Part
gf{,y:fé/b'%

/é]f ﬂ E ; Pape 3
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1200 FIRST PART provides any lilse informativeddeclarations or wilbolds information in sefation o the
provisiong ol Hazardous Waste rules at any time during te serm of tlis Agreerment, sl charpes ol FHazardous
Waste during transporiation, hancdling, treatment ool ulispesal inclisding post-disposal poriod shall romcin vesied
at the responsibility of FIRST PAILT,

13. The charges [or eallection, trentment, storage, and dispesal fcility will beapplicable 1o FIRST PART/SECOND
== PART 82 por Avenesure - 1,
4. FIRST PART shall make payment for Waste Management Scrvices to SECOND PART and vice-versa
per User Charges and oibser terms and comditions as per payment tenms o lined in Annexure = I,

14. First Por shallanall times comply with all the provigions of the Acls and Rules Fom ime totime in farce and
the Guidelines Rsswed frem time 10 time veganding handling of Waste invelving ilic collection, storpge,
transporiation and delivery thereol, nnd shall, without prejudice (o the penerality of the Toregoing, also comply
with all Envirenimenial Protection Laws, Safely Laws and Regulations lrom lime o time in force ond 1he Rules,
Regulations and Notifications made or issued thereunder from time 1o lme.

I5. FIRST PARTE SECOND PART shall indennily and keep indemnified each other ovall times lrom ind against
all nctions, suits, proceedings, claims, third party claims, costs, payments and expenses of whatsdover nlure
made or suffered or incurred by the ether PART whetlwer by reason of or by vinee of non-performance or non-
observance or non-compliance by either PART, ol any terms and conditions of this Agreament or ol the relevant
Acl, thve Bules amd ihe Guidelines,

Moy, therefore, thoge present witnessed and it is hereby declored and agreed by and between the Parties as foflows: -

Al -This agreeiment s valid for Five Years from 23 (2= 2024 10 22- 02 - 2029 amd can be renewed therealler on
gimilar ov revised tenms and condilions as mulually apreed between 1he pariies.

A2 - SECOMD PART will lilt and dispose waste e FIRST PART only if FIRST PART has valid & active legal
puihwrizationicansent o generate wisle and operale the specilicd wnil by relevinn SPCH.

a. First Part states that it has valid unexpired Water Cordent der Section 25/26 of the Water Act, 1974
with Rel'Ma. Awaited . The coment s valid fram Avaited

i, Referepce Application Mo, Awailed | Dajed Awaited  {copy Awaited) for its unit at Plant located a
Fiot No, KHASRA NO. 127, VILL. BAHADARPUR, TEHSIL SADAR. MUZAFFARNAGAR .
251203

b.  Also,First Part states that it has valid urexpired Air Consent under Section 21722 of the Air [Prevention
and Control of Pollution) Act, 1981 with Ref No, Awsited . The consent is valid from Awaited

l. Reference Application No. Awaited Dated Awaited {copy Awaited) for its unit at Plant locaied at
Plot No. KHASRA NO. 127, VILL. BAHADARPUR, TEHSIL SADAR, MUZAFFARNAGAR |
251203 ,

ii. The actual operation of collictiond Transponation/Siorage/Treatment/Disposal of Hazardous Waste
from First Par will siart only afier recziving the copy of valid approval of Ain'WatenHW Consents
from First Past.
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. The PAN Mumber of Fieu Fan i AYGRARF 4p
d. The GST Hegistration MNustiber arFirst Fas b (OAYGPARZISPI 2y

A SSECONI PART ITikE] Iqﬁ:q!ﬁ:r n:r.l-;inaf:]} crflien, IFAnypar, freat, .f.li.‘.lpl"..ﬂ'.g 1 TR A —- FIpsT

PART duting th: syreed period per ries upresd while this Agresment i3 in foros and poymens mst: 5 gar
Fpresmiem fefrma

il |rlu_| The terms gl eand o &% per the elewses of thiy ALTEBTEAT re selhred 1 by FIEST PART, iowill b
SECOND PART respanninility s G, wrerspar, toss snd ditpers of the Harsrdon Wates prreraie by
FIEET PART in scoordines with presgilimg Cioss. Holes snd EIEST PART shall me b ey Fiabeiiny
Wik i this rugrard,

A5 - The modes of dispasal are digeendem on the Hazardous Wansy' charscterinios el FIEST PART skal] ren
have any Nability whatsoever in this regard,

A6 - FIRST PART shall use the services of the SECOND PART during the peried of this contract (o dhipeone
generated Arerdows woasts gt apresd Prices, while the pprosrnen i in foroe,
&  The User Cherges are subjed 1o Anneg) Revision on ihe basiy of Gove of Indie Wholesale Price [ndex
| WPIL (Commuodities Index-A R Indiz) znd ance 8 girerter in the svent of seadatio of fusl iy and G
mejor price  edcalalong walelion  of fieel cods wie, Power  Teriff, ebarge i Dol
TechanlogizsMethsod, Wage Hike otc.. For the purpase oF cacalation in fusl cont, 3096 of Treipht rate
wilt b considered e fiel element of the s

AT - SECUND PART reserves the right o cancel thiy Agreement iFFIRST PART friloirefous o pay the biblsidus
& per the peyment terms appliceble W FIRST PART 45 mentionet in Adfbexuee - I A Motige period of
maaimem Fifiesn (130 dags will b allowed from the date of submission of lnvaice. IF FIRST PABT fals 1o
pay inseitlement of the Invoics, it shall be lable to ssy isterest | B%% per snnem und this mey gl resuh in
cancefletion of First Parts Membership, forfeiture of depenit and terminztion of this Agre=mem.

AB - This Agreement s on priscipel-to-grincipal basis end nething contaimed herein shall b= deemed to commtitine
a partnership, joint venture or sgency by and between the parties bersto,

== 1k

£.9 = IT any provision of this Agreement i held 1o b Hlepsl, fnvalid or tnenforceshle wadsr any present or fturs
laws, such provisions shall be deemod terminzhle snd the TEMAINIfE parts and provisions of this apresmen
shall remain in full foree and effier.

A10- Either Past shall have the right to terminate this Apreemien upan giviog 30 davs « riften notice 1o the
Onher Part with 2 reasonable ceuse and mutually agroed by beith the parties.

AL - I is clearly and expressly undersiood by and befuwem the parties that the aativity of lifiing Is&rn portatfon,
treatmenl. storage and disposal of Hazsrdous Wasies is an independent cantcect and |t doey non oo within
the purview of the FIRST PART's manufectiring and sel ling activites,

A2 - Any dispute arising on any clause or slawses of this Agresment and the contents of the Annesurs heretn
between FIRST PART and SECOND PART shall be referred to 2n Arbitrator of repute by SECOND PART.
The arhitratian procesdings shall be conducied jn English and shall teke plice ar Geitam Buddhs MNapar
Inlia. The arbiteal award, including interim awards, ITany, shall b= final and binding upon bath pastizs;

-t

'ﬁqsgég Pags §
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A.13 - Subject 1o the provisions of the foregoing clause. FIRST PART and SECOND PART mutually agree that the
courts of Gauram Budhha Magar alone, 1o the exclusion of any other, shall hove the jurisdiction.

Thiz Agreement is signed on this day, 23" of February, 2024 at Gauambudhea Magar, UTTAR PRADESH .

For VINAYAK INDUSTRIES

Name & Designation
Mobile:

Witresses:
|. Name &Desigration
(Mobiles. o)

2. Mame & Designation
(Mobile ;... cconieemenenm )

OST: I9AYGPAR2IPIZY
PAN: AYGPARZISP
Phorie: S87008240

" E-Mail;

1731
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{ Name and Address)

2

{MName and Address)
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ANNEXURE=I
P Waste Mannement & Handling Service Chares

This annexure i3 in conjunction with Acresment si
gied betwesn FIRST PART (M. vIN; ;
and SECOND PART- Sheetala Wasie Management Praject on 23" Febriiary u{f 2024, RN

First port will pay an amount of TNE 14000 pliss (41 GST [15%%) ifisti
A by ; : 10 second part wwards Mon-Refundable Lifetime
Membership Deposit charge which will be applicable for lifetime for cach party fiom the date of signine of this

nZrecment
Caepory — A {Pavable Sheetala Waste Manapement Project
SN Tvpe Hazardows  Mon- - Ak
U0 hazardous Wisie Apgros. Quantity | SWMP Rates in Rs. Per KG
N l. HW MSPVE 0IL Drums/Barrels TBA Rs. 1500/ Throe Thousand Five Husdred onty )
220 litars
.. Uszd Battery and E-uasie Recyole TBA Rs. 1 2KG + GST (18%0)
RE HW MSPYC Emply TBA R 4000~ { Four Hundred only ) Included GST
{Drums/Barrels 230 litters
Category — B (Payable by VINAYAK INDUSTRIES LLP UMIT)
71 B Type Hazasdous MWon-hazardous | Approx, EWMP Rates in Bs. Per KG
- M Wosts Quardily
| incinerable: Cotton Woste, TEA
il Sosked cotton, rubberwasie, ”
Hand gloves, Oily-Paint Sludge Rs, W/KG + GST (18%)
= el
= E-Waste — Dismantfe & TBA
_ . Segregation, Rs. [4/KG + GST (18%)
£ 3 Filler= Air and Oil Filiers{ From THA
DSy Rs. 25/Picce +(18%)
¥ PVC and Metal Containers TBA
chemicals wied / Point Used / s
e [ +
Sludgs Rs 1270 + GST (18%)
3 Emply Barrels/liners TEA
contaminated swith hazapdous
chemicalsd wastes R 12000+ (1 8%
: 7
’ Chemical Sludge TBA R, 09.00/K.G + (18%)
“ T Transportation
Page =
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VINAYAK INDUSTRIES  can also send wasics ;Iirﬂ]h- i caur Plamn

PAYMENT TERMSE:
The Costomer shall make Full Pagment within 15 days.

e TERMS & COMDITIONS:

o} If there is no lifting of any Hazardeos waste within o quarter, the minimum cherges of Rs. JO00O00 phes ey
[ﬂﬁ@lﬂ%} 1% Lo e pnid b}r the FIRST PART unidil termination af the g neemseng,

b} FIRST PART shall ensure that the above Hazardous. Waste must be packed in proper containers/gunny bags so
s ta prevent any damage/spillage of the material, during transil at FIRST PART plam, Contalness/Gunny bags
armnged by FIRST PART shall be of metallicPVC and kept 28 the storaye place wider cover. Conlaimir” weiglt
will nlso be added in the weight of toial Hazardous WasteM™on-Hazardons Waste sid ose tee nol on refunsible

basis.

) FIRST PART shall deliver their wasee at SECOND PART unil atD-20, UPSIDC ladustrinl Arse, Sikarsdrabad,
Bulandshahe, U.P. 203206 and! o its own cost, IFSECOND PART lifts the maerial vansportafien cost shall be
barne by FIRST PART plus | 0% administration charges, Loading is in seape of FIRSET PART.

i} The iransport charges are subject to revision if fuel prices are incrensed or decreased by Governmient.

Leaks-prool packing & proper correct labeling as per HW Rules will be ensured by FIRST PART [or safe

e
transpedation, Wasie material shall be properly packed, sealed and labelled by the FIRST PART as per Rules.

I} As per Rule § of the Hazardows and Other Wastes (Managerment and Transboundiry Movemen1) Rules, 1016 as
smended FIRST PART (Hazardous Waste Generator) nesds tosendidispose the Hassrdous Waste within 90 dnys
fromm their Plant failing which agreement can be erminated without any notice.

g} Payments ¢lsall be made throughCheque™NEFT! RTGS.
I}y TAXES/LEVIES: - All Governmin / Municipal Taxes £ Duties/! Levies! Octrai / Service Tax or GST / Tolls

¢e. a5 poplicable from time o me, will be payable by FIRST PART.

There shall be MO goods ¥ wisie sent {oF given) by FIRST PART o SECOMND PART cther than mendioned in
this Annaxure or motually agreed & signed between the panics.

e .
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TN, 1247

1 735ulnﬂdnl1 Fam
GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministey of Jal Shakti
Government of WHiar Pradesh

Form 1[5]1‘-’57# (&)
[See ruls 6(2)Fe9 6(2) T2
AFFLIGAﬁ%N OR REGISTRATION OF WELL
Y TEI‘E{IW o EET U

(Commerclalfindustrialiinfrastructural/Bulk user having N.O.C. issued by Central Ground Water Authority or by

(it i s e aﬁﬁ%‘r{l’ ’m’"%‘é'ﬂ%“m"ﬂﬁ'% g agmef o witrerw o s o R

T W T mm)
(LS A0[1) or 15{1) of Uttar P Ground Water Management apd Regulation Act, 2018.]
[E9% Uda syl o veie 20181 g 10 (1} 3T 11 (1)
Applicant's Details
uﬁamﬁaw
Type of Applicant Bhaheadf of FirmiCampany Applcation Number MEFNOTISRIMNOZ 0
TSN ST
Applination Dats 10/I7r202S
Mt Gy
Mame of the Applicant MOHD A0l
FEEE = AT
Mokl Ma, BOFTOMMALE Email to. urair excellendifig medl com
T $ity ot
Date of Birth 4T BES Gendor Maim
R fe
Hagiamakiy Indian 0 az Addrass Prosaf ApdFaar Cand
it Prara o g A
#adhazar Card Numbes BEG0-975e- 1541 Uploaded Aadhaar Card Crowemibnan
s Fem wman afrne and
Hedize MoJFlat HoJBullding Mo,  KHASRA KO 510 SALARF LR Lacalityriliags
TET HARE TOAE Ho JANEATH HEwmeTg
oy Towm/Pesl Dffice MLIZAFFARMAGAR Slate Lhtar Pradash
TG i i
District MUZAFFARMNAGAR Fin Gode 1314
L
Designation FARTHER Compamy Mams DEV ENTERFPRISES
= Y | AT
Company Address FHASRA . 10 JANGATH Authorization Letber DCioramilnad
=t FT T MEERAPUR ROADNEARSM Wik ¥H
COMNCA
Details of Existing Well
Taemr fu &l feaam
Disdrici Muzasar Nagar Hiaek JANEATH
BTG WA
Plof MaJKhazra Ma. il ZALARFUR MunicipalityMunicipal Corporation Mo
TelE T = it e
Ak blsrdk 144
1735
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WOTI20IS, 1247 1 736|b5|rab:|n- Form
Ward MoJHalding M. EALARPUR JAMSATH Uplcaded Land Dutails
& g v avas T s ftra fom
Uploaded Googha | Topashest Diparnicad
Map
U fBven e I O
Eire fy
Lacation Caardinates 20,3230360 FRATTEET Google Map
wE FwE T i
Particulars of Exdsting Well
ﬁﬂﬂﬁﬂﬁ%ﬂ -
Date of ConstructionGinking of  1506/2025 Type of Well
Wit B0 ] W
v it Famifor iy
Dischargs of Tube Well 10
[eum.hr
e T A cum.ihe)
Hiousireg Pipe I Any Mo
iy Wi
Siralner Details
T
Matenial of Straimas P Numbier of Stralner(s)
wwe it wdt T o
S.Mp. Stralner Installed at what Dagpth fram Stralner InstaBed wpto what Depth from Length {k
we Grownd Lawel (i Mater) Ground Level (in Bater) medrry
W R, g a el e wanfa gﬂiﬂi—mﬂ‘mmﬁﬂnﬁii war (et
i ) g
1 B0.80 BSO0 5.00
Appres, Dogth of Well (In mstar] 50,00 ¥Whethor Thara has been Any Adverss
T B AT s e ) Repon Regarding Watsr Quality of the
Viedlz
T A e T e e
uidEs Pkl @
Grourd 'Water Level (ln meter] 1550
o w i )
Details of Existing Pumping Deviee Fesms dfim g w1 R
Typa of Fump 16 be Usad Submersi bl Pumgn Capacity (In mhr}
it Bt W A i i ST (mithe
Horze Fower (H.F.] 1.50 Length of Suctian Pipes (ln moter|
T T AL e gy # A (e )
Dperstional Device Eleciric Motor Bt af Ersergization
ITHIY Tergrfesron Pl
Details of Utilzation of Well
B & FUanT BT e
Furgase of the Existing Yol Incuztsial
Foreo g ey
Annual Funring Hours 30000 Annual Days
Tt Faum o ) it I
bt bkank
1736

Dovmigad

Tube WalBarng

Diameder fin
miillimeter|

(i &

100,00

Ma

1000
8000

AaTRDEs

i
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IOEHANES 1247 1 737§|:Eh'aln:|r| Form

Cenily Funinbng Haoes 1.00 Vilether the Wator Suppied i Well L]
Erde oo ) Arga Thraugh Plpe Watar Supply or

Mats

T £ e W g g gl

I # EE
Plezso Submit Mode af W INDUSTRIAL EFFLUENT Please Mantion Whether Obtained NOC  Yes
Treatment of Wasta SHALL BE DISCHARGED AND  from Ublar Pradesh Polluticn Contral
Wiler/EXTuent [For Industrlés)  TREATED W& ETF AND Board for Dischargo of Efflsent/\Wasts
Sfiee oo &t o= goEl Y DOMESTIC EFFLUENT Water ar Mot?
EEIEE-F Y TISCHARGE THROUGH SEFTIC v a7 5 w01 e vl oo

TARE o w18 R arufivy e iop we

WaTE B Tl WA T e s e

TIT R S =
Ugplaad RO Deramionad Lengih of Secbon Pipe (in Meter) Anugo
sl wETY WTETE w1 T gy o g oo 7
Whathar Rain Water Harvasting Mo Any Gther Infermetion Which Tou LT
Sructure has beon Constriichsd Weould Like to Fursish
within the Prpmises? wiE o T W s wEE T
T W § A we v EIERR
wreen o At Ry o &9
Mlzxmmum Alowable Snevusd Exiraction of Grousid Water: 0T
Does (ncheslry come undor Vi
MSME?
T FET MSME & alefa
7
MSME Cortificats Ho. WD A= LIPS O0R 05 E MSME Cortficate lssuance Daty 140082035
ERITHEY WO S TETHHE waTE & i ot R
MEME Cartificabe VaEdity TADRENE0 Uplaaded MESME Cortificain Dlowricad
IR WATORE S A ATetE o uwoATed T
Typa of MSME Micss
TR T W
KOC lssued By-
TR TH 9% (g R
Centnd Ground Water Aulhiority Ma
wwaf s ore mfireror
Girpund Water Department Littar Pradecsh Mo
ymsl e Fam aw vl svew

Abou Blank aM
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IEMANIE, 1247 1 738gi:|r.;m;|n Firm

Declaration by the Applicant
THI

T i i 8 I O 0 e i o e e RO B e e i ] B S e e e T o e N i e O B 8 i e o o B A

i do hersby declare that the particidan Uenished horgn above sre comect aad fres | wrderstand thatin cass ary of e indarmation ahd
parkcilars 6 found io be meamact & any glage of senting and nvestigation ar theresfisr, my sppicalEiregsratian ig ke o be
reyecind/canzallag |,

TR ERT it ww R et B B | o e f a6 e st e 3 e faaft R v i e e wE
AR g e T

mgmmhmﬁﬂaﬁﬁmﬁw
| Agree/H WEHd §

HoteTe

Separate application feurs shoukd be used Tor reg@siraion of sach IrEvidual well,

+  The spplization form ghauld be complated in &l resped before subimssion. Incomgbste spobotions are liaks for rejectian, Amy correction |

alizration shall be dudy authenscaied.

In caze any of the partioubaradndermaltion s found t be incames Bt any slage af venficabion | sending. the soplication is lshle far rejecfion.

In caze any of the particudars! information fumsshad iz fousd o be incoract a1 &y slge enven ater issue of the regisialion. the reglsmations
liake far cancefaton.

Flease wiile LA against Biede ilems which are not appicable,

Pleasa atach the folowing documearils song with the spplisation:

{a} Dosument showing proof of amership of and;

M} Photocopy of Andhasr card f woled 1D ration cand 1 any other procd of igenifcalion.

+ {g] Map shawing location of the exiating well, the sommand are o and e gxsting wells which have been refer red 1o 4 Hem no.2(a),

{nandiz)

= {d} Affidandt rafarred ta in ilem na. Tia)

Tre concemed Authority reserms tha mght 16 ask for amy cthar dotisnent{e] from the evwrer applicart for examnalicn of the mert af ihe caze.

1738
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——— —

Issue Date- 07" July 2025
Validity- Up to 07" October 2025
Membership Number- UPWMP/KNP/HzW/ICHW-TSDF -2555,

Sustainalbility

To,

M/s. DEV ENTERPRISES

Khasra Mo, 510, Jansath-Meerapur Road,
Vil SalarpurMuzaffarnagar 251314

PROVISIONAL MEMBERSHIP CERTIFICATE

We thank you for your enrolment as an estesrmed member of Re Sustainability Limited at our ICHW-
TSDF locatad at Kumbhi, Kanpur Dehat,

Further you arz welcomed by Re Sustainability as a provisional member of Uttar Pradesh Waste
Management Project, Kumbhi Kanpur Dehat for utilizing services of aur Integrated Commaon
Hazardous Waste Treztment, Storage & Disposal Facility [[CHW-TSDF] for disposal of Hazardous
Waste being generated from your premises in ervironmentally sound manner,

You are requested to complete the following steps and begin active disposal of wastes-

1. Submission of Hazardous Waste generation types, quantity and categorization as per
Hazardous & Other waste (Management and Transboundarny movement! Rules - J076% 1
complete the membership,

2. Submission of Hazardous Waste Comprehensive Anslysis report as per the all parameters and
standarcs prescribed by CPCB in the guidelines of Hazardous waste Management series:
Hazwams322005-2008

3. Service Agreement.

We will provide all the possible guidance and assistance to enable you to complete the aforesaid
formalities. Once the above fermalities are done we will provide you the permanent membership
certificate.

Digitally sioried by BASANT
Sincerely, BASANT KLUMAR I
¢ 250707 150031
KUMAR el o

For Uttar Pradesh Waste Management Project,
[& Division of Re Sustainability Limitad)

Authorized Signatory

1739
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7123/25, 9:28 AM Yahoo Mail - Original Application No. 269/2024 Sanavvar Vs State of U.P & Ors.

1742

Original Application No. 269/2024 Sanavvar Vs State of U.P & Ors.

From: Pradeep Misra (pradeepmisra@yahoo.com)

To: rkhuranalegal@gmail.com; advpriyankaswami@gmail.com; adv_rajkumar@yahoo.com; utkarsh.sharma7@gmail.com; abhinav.legal@gmail.com;
narenderpalsingh@gmail.com; kapilaik@yahoo.co.in

Date: Wednesday, July 23, 2025 at 09:28 AM GMT+5:30

Sir/Madam,
Please find attached the Reply Affidavit on behalf of UP Pollution Control Board

With Regards,

(PRADEEP MISRA)

’_Lj Sanavvar Reply.pdf
20 MB
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